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LK SABHA

Thursday, April 4, 1963/Chaitra 14,
1885 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mr. SrEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Mr. Speaker: Questions. Shri

Subodh Hansda.

Shri Subodh Hansda: 701.

Dr. Ranen Sen: Sir, I request that
Q. No 717 which is also on DVC may
be taken up along with this,

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): Yes, Sir. They may be
taken up together,

Mr. Speaker: Very well.

D.V.C. Navigational Canal

Shri S. C. Samanta:
" Shri B. K, Das:
LShri M. L. Dwivedl:

Will the Minister of Irrigation and
Power be pleased to state:

+
[Shri Subodh Hansda:
*701.

(a) whether it is a fact that the
D.V.C. Navigational Canal from
Durgapur to River Hooghly has

become unserviceable for transporta-
tion of coal;

(b) if so, since when; and

(c) the annul financial loss to Gov-
ernment on this account?

837Ai) LSD—1
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The Minister of State in the Minis-
try of Irrigation & Power (Shri Ala-
gesan): (a) No, Sir.

(b) and (c). Do nol arise.

D.V.C. Canal

*717. Shri P, R. Chakraverti: Will
the Minister of Irrigation and Power
be pleased to state:

{a) whether a scheme hag been
evolved for running a goods trans-
port service on the D. V. C. main
canal running from Durgapur bar-
rage to Hooghly near Calcutta;

(b} whether the West Bengal Gov-
ernment have agreed to operate a
service to carry coal for Calcutta;
and

(¢) how long it will take to com-
plete  the preliminaries, including
construction and improvement of fee-
der roads to the canal and acquiring
tugs and barges?

The Minister of State In the Minis-
try of Irrigation & Power (Shri Ala-
gesan): (a) and (b), The question
of running a transport service on an
experimental basis either in the Pub-
lic or in the Private Sector is under
consideration of the Government of
West Bengal. In the meanwhile, a
scheme for running a Pilot Transport
Service in the D. V, C. Navigation

Canal by a private firm is under
consideration of the State Govern-
ment.

(e) Approach roads from the main
road to the loading berths are prac-
tically complete. Tugs and barges
will be acquired by the agency which
is still to be set up to run the trans-
port service.

Shri Subodh Hansda: May [ know
whether this is not a fact that due
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to siltation at the point of Kunthi
where it meets river Bhagirathi na-
vigation on this canal has become
very difficult?

Shri Alagesan: There are several
reasons. It was almost got ready in
the year 1959 and then floods came
and certain structures were damaged
on account of the floods It took time
to have those structures put up again.
There was also siltation. I am not
able to say at what reach siltation
occurred. But the question of silt
was also there. Now, the canal is
ready.

Shri Subodh Hansda: May I know
whether it is a fact that Govern-
ment have ordered for a dredger to
de-silt the navigational canal and if
so, whether 4hat dredger has been
obtained by the Government?

Shri Alagesan: The DVC has placed
an order for a dredger. It has not
yet heen obtained.  But by manual
labour they are trying to do de-silt-
ing.

Shri §, C. Samanta: May I know
what was the target date when this
navigational canal was to be service-
able and also may I know what was
the cost of repairing the damages
caused in 19597

Shri Alagesan: As [ said. the canal
was got ready, in the first instance,
in the year 1959 itself. Afterwards,
the floods came and now it is ready.
As far as the cost of repairs is con-
cerned, namely, repairing damages to
structural works. I am not able to
give it at present.

Dr. Ranen Sen: Is it not a fact
that the DVC had navigation as one
of its objectives in the construction
of this canal? 1If so, what was the
reason that the navigational canal
was not at all ready at any stage of
the history of the DVC?

Shri Alagesan: As I said, the navi-
gational canal was got ready in 1959
and owing to floods there were da-
mages to structures and they were
set right. It is true that navigation
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was one of its objectives, The canal
was got ready by the DVC. It is for
the West Bengal Government to have
a service on it and to proceed further.

Shri B. K. Das: May 1 know whe-
ther the damage caused to the lock
and the regulator at Palla has been
completely reconstructed?

Shri Alagesan: The damages to the
lock and other things have been re-
constructed. But there is one hitch.
1 forgot to mention it. There are
three unauthorised bamboo bridges
on the canal, They should be remov-
ed before any service can be started.

Eradication of Famine

+
| Shri Subodh Hansda:
‘702.{ Shri P. Venkatasubbaiah:
| Shri P. C, Borooah:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether Government propose
to give special financial assistance to
the scarcity areas in the country for
eradication of famine; and

(b) if so, the nature of the assis-
tance?

The Parliamentary Secretary to the
Minister of Irrigation and Power
(Shri 8. A. Mehdi) (a) and (b). No
special financial assistance is now
earmarked for schemes in the
scarcity areas which are covered by
loans under approved Minscellaneous
Development Schemes.

Shri Subodh Hansda: May I know
what are the steps that Government
propose to take to utilise these irri-
gation potentials that are created im
big irrigation projects, like the Da-
modar Valley Corporation?

Shri 5. A. Mehdi: As far as the
scarcity areas are concerned, it is
primarily the responsibility of the
States to provide irrigation in these
areas. In the First Five Year Plan,
from the third vear, there was a pro-
vision made of Rs. 2764.25 lakhs and
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then in the Second Plan another pro=
vision was made of Rs. 1237 lakhs.
But now, it is not carried on in the
Third Plan and it is, for the Siate
Governments, while making the
Plans, to take care of it,

Shri Subodh Hansda: The hon.
Minister just stated that it is the
primary duty of the State Govern-
ments to construct all these irrigation
schemes in the scarcity areas. May
I know whether it is & fact and if
so, which are the State Governments
that have not been able to spend the
amount sanctioned in the various
State Governments?

Shri S. A. Mehdi: As I said, those
schemes that have been carried over
from the Second Plan are now being
completed in the Third Plan, But,
no other special allotment has been
done,

st W T 9T 73 AR
A0 d9adiy QYT ¥ 3w v ¥
fae g9 wvar  Tar W@ AT A A
oY ¥ Iy Ft amrer # faay qour
g 8 =1l Y gw 91 fa=e fRar
o W & fFoewn wma fay e
anfga ?

Wt qo Wo AgH : g WA
T e AT @, afew S 81 w
uree famafs fedamiz @t &
g 7 St9 el o ¥ owEr ad
g

o fedwa sam : F1 39 9% 9
T8 3fee & faare faay ma 2 fr s
WH gy 0F feewr & sl @ AT
qEt Y FHY F a9 7 FEAT B A
agwdr § wafrd 37 feedt @1 aw
AR & &g gar anfed ?

st @0 wo Agd: FOW €3
geH #1 v wR dfss om #
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ez & wE At A agl a7 awEr s
& fr ag faesa wumeT weAT & )

Shri Vasudevan Nair: In view of
the emphasis on increased agricul-
tural production, may I know whether
there is any additional allotment for
irrigation, especially for minor irriga-
tion and if so, whether the States
which are having a big lag in agri-
cultural grains production, will get
additional help in miner irrigation?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): Minor irrigation, perhap's
as the hon. Member knows falls un-
der the Food and Agriculture Minis-
try. They have made increased al- '
lotment for minor irrigation.

st qnaw fag 0 TwwE ¥
TR ogr ¥ Anr gfwe ¥ difsa g
T ATA AT Te T, FTET T ATCHTT
dfrfata 3T Yl E afw @ gE
Wl ¥ fawe s A ?

st §o o AFA : FaAT W) FET
2 e F) g W # (Yo
wT AR gEC Wt AT war
fean man a1 | WEAT sfEE & Al
oA a1 FEr 2, agar g% fafaey
F geET ot & | W1 IR TeT
T gy fFar @)

Shri Maheswar Naik: May I know
whether the Government are aware
that there are areas which are sub-
ject to visitation of drought in regular
cycies and may 1 know whether the
Central Government do not owe any
special responsibility towards im-
provement of those conditions in
those areas?

Shri S, A. Mehdi: As I had said, un-
der the Miscellaneuos Development
schemes, these items have come. The
State Governments have made pro-
vision for scarcity areas. But, no
separate allotment has been made as
in the previous two plans.
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Shrimati Sawvitri Nigam: May I
know how much money has not been
utilised and has been kept un-spent
which was allotted for this special
purpose of irrication in famine areas
during the First -nd Second Five
Year Plans?

Shri S. A, bao 3 f:
notice.

I will renquire

Shri P. Venkatasubbaiah: . ov I
know whether it is a faet that (. :
Government has introduced certain
pilot schemes in every State and the
States were asked to spend that
amount from the State Plans, but
they have refused any assistance from
the Centre, and if (d:ut is so, whether
they are going to recvise their opi-
nion and give extra allotment to areas
where there is acute scarcity condi-
tion prevailing?

Shri 5. A. Mehdi: Tkey have not
had any such information.

Shri Ranga: The Government have
informed us in the past that they
have constituted what iz known as
the National Calamity Insurance
fund, Are we to understand that no
provision is being made from out of
that fund in order to help the people
when they come to suffer from fa-
mine?

Shri S. A. Mehdi: As [ said, it is
the primary responsibility of the
State Government to provide for
scarcity areas. I am not aware whe-
ther the fund mentioned by the hon.
Member has also been used for the
purpose. If I am given notice, I can
give information.

Shri Ranga: Is it not a fact....

Mr. Speaker: He does not know
that,

Shri Ranga: They have themselves
made a provision for Rs. 5 crores in
this year's budget.

Mr. Speaker: He is not aware. He
will kindly look into dt.
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Marking of Drug Prices on Cartons

*705 Shri Harish Chandra Mathur:
Will the Minister of Health be pleas-
ed to state:

(a) whether Government have
taken or propose to take any steps
to have the retail prices of drugs
marked on the cartorn-,

(b} the manner in which Inspeec-
torates have been strengthened at (i)
source and (ii) distribution ends; and

(c) the number of important cases
of adulteration detected (i) by Cen-
tral Inspectorate ' and (ii) State
Apency during the last six months?

The Deputy Minisier in the Minis-
try of Iealth (Dr. D. S. Raju) (a) No
such step has been taken so far

(by (i) and (ii) There has been
an increase in the strength of full
time Drugs Inspectors in the wvarious
States and Territories from 96 (as on
31-3-60) to 142 at present. As there
is only one set of qualifications laid
down for Drugs Inspectors under
Rule 49 of the Drugs Rules, it is left
to the States/Administrations to em-
ploy the Inspeciors so appointed on
inspection of either the manufactur-
ing establishmenis or the sale and
distribution establishments according
to the reguirements.

(¢) (i) As no Central Inspectors
have been appointed so far, the ques-
tion of the detection of adulteration
does not arise.

(ii) A Statement showing the in-
formation available in respect of mis-
branded and non-standard drugs is
placed on the table of the House
[Placed in library. See No. LT-1064/
63]. There is no category of adul-
terated drugs at present.

Shri Harish Chandra Mathur: The
hon. Health Minister had given ex-
pression to great anxiety about doing
something in regard to this matter.
But from the statement today I find
that Government have neither ap-
pointed the health inspectors in the
Central sector or the drugs inspectors
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in the Central sector, nor have they
taken any steps for the indication of
the prices in price-lists, particularly
at the source where the medicines
are manufactured. May I know how
the Government explain the position?

The Minister of Health (Dr. Sushila
Nayar): The appointment of the
Central inspectors is under the exa-
mination of the Finance Ministry for
a long time, and we have not been
able to appoint them as yet. We felt
that we might try to energise the
State machinery as much as possible
and see if that would lead to im-
provement. So far as the prices are
concerned, we have issued orders
under the Defence of India Rules
under which an importer or whole-
saler is expected to indicate the maxi-
mum price that the retailer may
charge. Now, in actual practice,
becausc of competition, they generally
seil at much less than the maxi-
mum permissible limit. The fear was
that if we indicated the prices on the
labels ot this stage, it might lead to
the shop-keepers charging that price
instcad of selling it at less than that
price. But, in any case, now they can-
not charge beyond the maximum. So,
exploitation cannot take place,

Shri Harish Chandra Mathur: Ex-
cept making certain brave statements
on the floor of the House and outside,
may 1 know what actual steps have
been taken by the Ministry during
the last six months to improve the
position, and whether there are any
indications to show that the position
has improved?

Dr. Sushila Nayar: Quite a number
of steps have been taken. We have orga-
nised special training for the inspec-
tors from the various States. We
have gone round and discussed the
matters with the State Governments
and written to them about it, so that
the number of inspectors has increased
in most of the States. Active steps
are being taken by them to do a better
job to ensure the quality control. The
fact that the orders regarding the dis-
play of the prices have been issued
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has resulted by and large in main-
taining the pnices of the drugs.

Shri D. C. Sharma: If the State
Governments are being energised to
look after thesc things, may I know
what the functions of the Central
inspectors in this respect are going to
be, and what the allocation of duties
between the Central Inspectors and
the State agencies would be?

Dr. Sushila Nayar: That was exact-
ly the point which was being discus-
sed with the Finance Ministry. The
functions of the Central inspectors are
supposed to be to cut across the Sialz
boundaries and work on a zonal basis,
because very often it happens that
the spurious and sub-standard drugs
are produced in one State but they
are sold in another State, and when
the movement takes place of the cul-
prits from one State to the other,
sometimes it becomes difficult to
enforce the regulations because of the
State boundaries. The Central inspec-
tors will cut across the State
boundanies.

Dr. Colaco: Have Government
taken any steps to make the manu-
facture of drugs in the country less
costly without  detriment to their
reliability?

Mr, Speaker: That would be an-
other question.

qwrw, faedt aar e s

% faq daw faeq “qw”

*¥goc. wft Wex I5TA: FaT FAaTd
s fag W 33 AR, 1eeR F
FATORT T3 g8 6?3 ¥ IAT K
gaw ¥ T2 FAN AT FAT F44 fE
g3ra, faedl T4r 39T 92w Tat I
a7 faeq ‘T T & g e
o< fa=re fFay 97 w1 o9 IR H99
# qr oyafa gi g’

ferard 7 faem #vem & Tw A
(= wwwmm ) @ g AT AR
faeelt #1 faoret gorfaal w1 gwer
ST & Hey § gLgEAl #1 uF e
farT A A7 WY & | avewTfas afcfeafaat
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& wE § g Fr ¥ fag IE
s et sref et ¥ ey &
werFe 39 fwre @ g 3
w@ a1 faEm wE o gET W,
feeet = gomg ¥  wfafafug) w5y
uF doF qad & far AR E

A report covering studies regard-
ing integrated operation of the Punjab
and Delhi Power Systems is being
finalised. The Central Water and
Power Commission propose to con-
vene a meeting of the representatives
of UP, Delhi and Punjab to evolve
shori-term measures in respect of
U.P.-Punjab=Delhi interconnections
for meeting emergent conditions.]

Mr. Speaker: I do not cast any
reflection, but I would only request
hon. Ministers, when they have to
read answers in Hindi and find it a
little difficult, to have rehearsals two
or three times.

& W T ¢ § g AT e
g @9 @ ¥ A am g
I W EIMH A T G A
T ' WEdT fRar g 7 #r 3 FEan
¥ At & 7 wW ¥ o gfrard
Ay Fogma QY & ar A ?

st @o wo Wgdt : uwm Aifew
aari wf d fow d A g &
forfe g A 19 | W
AR T WRE | @ aF go o
gL FT AT & 99 1 TW AT
a2 &y ¢ f faeer R -
a & faemy &Y @ @ 919
wcarEr 59 i Gt Mg

MW A : ® gg Ay fF
AT F T A fawt F oqgard w
¥ FT IAT WA AR g9 F 419
¥ omgw waag dmgt g ? oA
Wq aF 9g WaAE gL A eN a9 q%
Jg aweq1 g Al @1 ", &9
IW ATAT AN ET FA F @ wwr ag
Faw ek 9T @RE ?
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=t do mo AgR: gy Hifaw
gt ag &7 "7 Al 9w a7 w4

Shrimati Savitri Nigam: May I
know whether the whole dispute
regarding the release of water from
Punjab to Delhi has been solved or

- not? If not, is il going to be taken

up in this meeting?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): How is it connected with
this?

Mr. Speaker: Tt is not eonnected.

st mmae Feg: # Az e
e g fFew ¥ sl fraAr
TIL G FT W A i go dro
wtr  faeet 1 7

st §o wo AgA : TZ dEar
ar ol 7@ gwm

oW WEEd ;@ a1 @TeT
g
Shri P. Venkatasubbaiah: The hon.
Parliamentary Secretary has said that
this is going to be a temporary
arrangement. Will this be fitted into

the zonal grids that are to be formed
in the country soon?

Shri 8. A, Mehdi: Yes, that is the
idea.
=Y ®oAW . & g7 I 9 g
frag foopr 73 A% 2 s, AR
™ from F @R ¥ man g9 ¥ ay
frgar @m ?

st &o wo AR : Wi} wIEL
qY QRS ¥ T4 LT AP UF W
gi? o mygmiur e wrg
21 WO M FW F qg mfam
T AT FHEY

Shri Heda: As the question relates
to a Joint Power Pool, may I know
why the States of Himachal Pradesh
and Jummu and Kashmir have been
left out?
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Mr. Speaker: That would be &
different thing.

Shri D. C. Sharma: May I know if
any satisfactory arrangements for the
distribution of power between Punjab
and Delhi have been arrived at, and
if so, are they short-term or long-
term arrangements?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): The answer itself relates
to that. We are studying the integra-
tion of the two systems, and after the
studies are finalised, we shall take
steps.

Complaints of Income-tax Evasion
+
[ Shri Sidheshwar Prasad:
*709. Shri P. C, Borooah:
L Shri R. Barua:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that com-
plaints of income-tax evasion had
been received by Government against
Thackersey concerns;

(b) if so, whether Government have
decided to investigate into the affairs
of the concerns; and

(c) the steps so far taken in that
direction?

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwart
Sinha): (a) Complaints of tax evasicn
were received against two firms in
which members of the Thackersey
family were partners.

(b) and (c). The allegations were
investigated and it was found that
two out of the three allegations made
were unfounded. The third is still
under investigation.

»} fodwe saw ¢ A QT Y
TATENTIT ) @T & IqF 7T T TN
:oaF wmEm 7

st aEwd femr 0 T
ST AT A @ 31 TET Z1AT 9 50
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A, fagi Fwe A ), IuF 9"
T FTTT § IAF AL A For W fF
T FTTG TATH T WET F qH
oty Ffed g1 994 qR H nAwEma
At =rfed w1 o AT ¥ qEAE
gt wrfeqd &fF 7 Froma it aw
7 fag o @ gufas oy o
@ T g At g

st fagwx www ;3T TR
qaTaT Srea & St s T §
3 fow frew % 87

wwat  amewma far 0 A
HTAY S0 70 §, U a1 48 97 fF Fewt
Freq gow, fomd qratsr af@ 1
UF §IET 91, ¥ HET € A0
¥ F &0F g7 I Il WAL
o qIATE ¥ A AW g W fw g
o HEY AR 21 gEQ 9 qg 9T fE
qEAT FTed QEGRE A HET
gaarsfaT &7 47 | g9EF IR § 9w
qEaTe &7 T WX IgF AL A 9 B
arew gwn fF 9t faeges o 91
wrT St oSS g1 96 91 fr R
TET FH A} T A4 FEL &1 T
WA F5A TR, T feaw R
AT A aEeTEed A1 % a«l |
T AL H T q2aTT &1 @r g |
Shri R. Barua: May I know whether

an attempt has been made to ascer-
tain the total volume of exports and
imports of these Thakersay concerns
and to find out whether there has

been any under-invoicing or over-
invoicing?

Shrimati Tarkkshwari Sinha: So
far as this matter was concerned, full
and thorough investigation was made
by the director of investigation.

Shri Hem Barua: May I know if
Government are aware of the fact that
allegations of tax evasion are also
made against Messrs. Sirajuddin &
Co.. and if so, whether Government
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have enquired into this matter; if not,
whether the Government propose to
enquire into it?

Mr, Speaker: That is not related to
to this question.

Shri P, C. Borooah: May 1 know
whether the account books relating to
these firms have been seized?

Shrimati Tarkeshwari Sinha: As I
said in my answer, full investigations
were made by the director of investi-
gation, and ultimately it was found
that the charges levelled were not
proved, and therefore, when the
investigation was conducted, it was
on the basis of taking full cognizance
of the facts?

e few  Ee
faﬂﬁmmmm

T TR WA qZ AT F FAT
Far fF7

() 7ar  wrEfes rawy @
ANFtat § giaer gfawd sra & ot
uAtdfas w7 fam 9Ty

g,

(&) afe =&, a1 g w qraey
¥ o 9med aTENE

(1) #a1  ®@TT A FEEW
wraETE ¥ owrga feF fafEwat &
| @gT™ar & & ; WY

(w) afz 2, a1 feeent ® fram
wEEfaT  TAET &0 gEEar @ T

Pl

ween wRt (WMo gait ATR):
(%) =< (@) Far % wat 71 fafaawa
oo &R AT g L 9T g Wi
owd q6T gfawd T <@ a1 ww
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21 FEA 9T T fafras 5100
ami g faaT w0 wafaw
fafrear we2fa 3 so @1 &0 o
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Fifga
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Fai 7
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®| 3@ @ H w1 AT F1 fawd w9
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T A1 HiT IHEN HF TAAT U Fl
T &1 & four war g maan fE
SrEAzE AMaA &1 & femm mr ¢ 7 afy
g & o #4 fan a7

o G AMT : AT F UF H2T
Uz wgEfes w(fAw awar av S
fo uF wreEe S0t & g1 SATAT ST
g1 | FW 9T OF TRz Gemz gfAm
e AT v e H27 T AT
F qEEIT 7§ SFA 9T | agT "I
fai= ¥ a1z =7 X 7 qgq = @A
o qIT AAERT TE@A q AT FY
gg @dg guet fudr f£ e o
WeT LomT g ganz Wt (e g
AW AT LTSl FT q A1 ZE WgET
g1 wfu® fasra g1 7970 | w9 wifw
WET IUE WEAS §1 foew Fe
qCR(T T Al A91A0 ST aEdT 97,
@ 7g A 9150 fF 9wm a9 T §
dm  wfaiafa, F89 @7 & dm
gfafafa wiv o1 wizde &1 ST
Jauz  gifes @ 47 3FF
wfafafa & g7 vs  foees w5
FIA AT HIT AR VT A AL
eI F1 UF ZEMeT &FET § Ferar
|0 &1 THE HigEs @ sarar fawrs
21 mewT, AT owr  faEr agr

st TR © g8 gu} fodr
7. g f oAy Tl Y g Afas
T € HIT T AT G2TE qT @El  Hiuw
FTA § eF AT T 391 Jaq wfuw
fasrar & 1 F mm@an g & gwmaar w1
qa; d JE ¥ A =gy

oegsl WEIgq . %g AT SH 93
¥ Y fawear

Hq TATIAR . W9 JALY A1
a1 g7 1

CHAITRA 14, 1885 (SAKA)

Oral Answers 7638

A1 @ &1 T a1 §9 7WA § gl
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o7 AT A1 FgAr Irfed & | dwd
ae 78 € {5 SR Freeeqmd w1
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fEnr @7 @HAT | WA aF TEE (%
T@ A AT I &, 9g A< qFaqr G
W R Y€ R AT 1 W A
# @ |



7639 Oral Answers
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Shri Kapur Singh: I think Shri
Rameshwaranand wanted to know
what was the moral or utilitarian
principle involved in tying up salary
with the expenses incurred on educa-
tion. That is the question to which
we would like to have an answer
from the hon. Minister.

Dr. Sushila Nayar: I am afraid I
have not made a study of all the
principles. I am only stating what
the practice is in the country.

Mr. Speaker: The hon. Minister said
that berause the allopathic students
took a longer time for completing the
course they had to spend more from
their pockets for the completion of
those studies and therefore they are
paid at a higher rate. Hon. Members
want to know whether these are the
principles that should be applied in
fixing the emoluments of those that
qualify themselves.

Dr. Sushila Nayar: That is what I
stated: that I cannot say what prin-
ciples should be applied everywhere
I am stating what the actual practice
today in the country is.

Shri Ranga: Should not the Gov-
ernment explain this discrepancy?
You yourself have been good enough
to pose it before the Minister.

Mr. Speaker: 1 put that question
and the answer of the Minister was
that this is the practice.

Shri Ranga: Would the Minister be
pleased to study this matter and give
us information later on? (Interrup-
tiom).

Dr. Sushila Nayar: [ have stated
that when my hon. friend—

Mr. Speaker: Their only desire is
that when the ayurvedic students also
qualify themseclves in the course that
is preseribed for thom, and the allo-
paths also do that in their own way—
of course, it is correct, as the hon.
Minister has said, that the course of
allopaths is longer and the students
have to spend more, in that course—

Some ‘Hon, Members; Not always.
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An Hon. Member; That is wrong.

Mr. Speaker: 1 am only saying what
she has said. The hon. Members say
that this should not be the criterion
for fixing the emoluments. They
suggest that it should be considered
and examined again, and that this
should not be the criterion in  our
country at least for fixing the emolu-
ments and salaries of those persons

that qualify.

Dr. Sushila Nayar: The emoluments
und prices depend upon the demand
and supply. If hon. Members will not
demand—(Interruptions). May I have
your permission tp complete my re-
plv?

Mr. Speaker: They have only made
a suggestion, and she might consider
it. Next question.

Shri Tyagi: How can that be possi-
ble? There are so many people. How
can that be possible, namely, that the
Government's standard of pay will
depend upon supply and demand?

Mr. Speaker: Order, order. I have
called the next question.

Gold Declared under Gold Control
Rules

*712. Shri Yajnik: Will the Minis~
ter of Finance be pleased to state:

(a) the total quantity and value at
international prices of all gold that
has been declared under the Gold
Contrel Rules in all the States of
India; and

(b) the percentage that the declar-
e¢d gold bears to the total gold hoard-
ed in India according to Government
estimates?

The Deputy Minisier in the Ministry
of Finance (Shri B. R. Bhagat): (a)
The total quantity of the stocks of
gold in all the forms rcported under
the rules upte the end of February,
1963 were approximaiely 42651 laxns
of grammes and its value at inter-
national prices is estimated at about
Rs. 2285 crores.
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(b) No precise estimate of the total
stocks of gold held in the form of
ornaments or otherwise is available,
and it is not, therefore possible to
indirate the percentage which the
amount of the gold declared under the
rules bears to the total stocks or to
the stocks of non-ornament gold in
the country.

Shri Yajnik: May I know if, accord-
ing to the rough estimates made by
the Reserve DBank, the total gold
available in this country is valued at
about Rs. 3,000 croves to Rs. 4,000
crores?

Shri B. R. Bhagat: The Reserve
Bank did not make any estimate,
There was an article in the Reserve
Bank bulletin which wvery broadly
gave some such figure. But it was
not a precise estimate. It was more
or less a guess.

Shri Yajnik: Is it not a fact that
even according to Government esti-
mates an infinitesimal percentage of
gold has actually been declared to
Government under the Gold Control
Order?

Shri B. R. Bhagat: As I said, the
percentage cannot be determined be-
cause we are not aware of the total
gold in the country.

Shri A. P. Jain: May I know from
the Finance Minister whether any
effort, howsoever big or small has
been made by his Department to find
out the location illegally held stocks
of gold and whether in any case any
effort has been made to seize them?

The Minister of Finance (Shri
Morarjl Desai): Efforts are being
constantly made. If we get a proper
information, we try to search the
place and attach the gold found

Shri A. P. Jain: Has any seizure
been made?

Shri Morarji Desal: Some have been
made.
st et TW A s
FIWT STET F @vdARd AVEE B AT
qars wf 3, o ¥ arofed ¥
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are & faaar fasm w1 we awn
& e & faaar g g ?

Wt Werem oAt 72 g fE
B it aF wAr AE &

st wE TR T ST WIS
fegaucfamrmaT & 7H&T w0 a9
R

Shri B. R. Bhagat: We do not have
the figurz: for the category of busi-
nessmen an:d ¢*hers but  we have a
broad break-up. From individuals
we have got I1o. 802 crores worth of
declared gold, from dealers Rs. 1475
crores worth of gold and from refiners
Rs. 007 crores worth of gold.

ot TRIFETT I AY . wqu fAmer
gfufqaw % w=wa @1 &9 &F(
oo zE }IEE gm TN WK
BTUATHAI % 918 |1 AT 97 IFFI
M woEr gaqr @ g AT afr e,
t faErE Ffasmw F 3w wg
faar g 219 1t faemdr 27

=t go To Wy : FAFT faa<w
TH AT WL TH AE 2

Shri P. Venkatasubbaiah: May 1
know whether it is a fact that in spite
<. the promulgation of the Gold
Control Order the blackmarket price
of gold has not decreased?

Shri B. R. Bhagat: I do not know
the blackmarket price, but it is a fact
that the price of gold has appreciably
decreascd.

Mr. Speaker: Next Question—Shri
Saraf.

Shri Yajnik: Sir, if you will permit
me, I would like to put one more
question.

Mr. Speaker: I am
called the next Question.

sorry, I have
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Deposit Insurance Scheme

¥713, Shri Sham Lal Saraf: Will the
Minister of Finance be pleased to
state:

(a) whether there is a proposal to
extend ‘Deposit Insurance Scheme’ to
co-operative banks; and

(b) if so, when?

The Deputy Minister in the Minis-
try of Finance (Shri B. R. Bhagatl):

(a) and (b). The question is under
consideration and it js not possible at
this stage to indicale the decision
which may be taken.

Shri Sham Lal Saraf: Is the Go-
vernment aware that by introducing
this scheme in the scheduled banks it
has given much relief to the poor
depositors; if so, because of the fact
that the co-operalive movement s
getting popular in the country every
day, does the Government propuse to
consider the question of taking
mcasures in order to get it extended
to the co-operative banks as well?

Mr. Speaker: The first is a question,
and the second part is a suggestion.

Shri B. R. Bhagat: As I said, this
point is under consideration,

Shri Heda: May I know whether the
Government have made any survey of
the quantum of the deposits that are
there in the co-operative banks—I
mean the percentage of the funds
available to them through these depo-
sits?

Shri B. R. Bhagat: The quantum of
deposits with the co-operative banks
is very small, and at that time they
were under the control of the various
State Governments. That was one of
the reasons why they were not in-
cluded under this scheme. But now
the mole matter is wunder further
cxamination.

Shri Sham Lal Saraf: May I know
whether the State Governments have
to be consulted with regard to pro-
mulgating this sort of order in respect



7645 Oral Answers

of the co-operative banks in the
country?

Shri B. R. Bhagat: The maller is
being examind with the representa-
tives of the Ministry of Community
Development, Panchayati Raj and Co-
operation, and the Reserve Bank has
constituted a special working  group
which in consultation with this Minis=
try’s representatives will decide this
matter.

Shri Sham Lal Saraf: Are the
Sta‘~ Governments to be consulted?

Sari B, R. Bhagat: At present there
is no intention; but probably, the
Ministry ol Comunanity Dovelopment
and Co-operalion w.ll take the views
of the States.

Indian Currency in Nepal

+
( Shri Raghunath Singh:
Shri D. C. Sharma:
*71 JShri S. N. Chaturvedi:
| Shri Sidheswar Prasad:
|_ Shri Onkarlal Berwa:

Will the Minister ol Finance be
pleased to state:

(a) whether it is a fact that Nepal
Government have restricted the flow
of Indian currency notes into Nepal
ang ils subsequent export elsewhere;
and

(b) if so, the effect thereof on the
trade and'travel between India and
Nepal?

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwari
Sinha): (a) In June, 1962, the Gov-
ernment of Nepal issued a notification
prohibiting import and export of
Indian currency exceeding Rs. 75
from/to any country except India.

(b) This is not likely to have any
effect on the trade and travel between
India and Nepal as the Government
of Nepal have not imposed any res-
trirtion on the movement of the
Indian currency between India and
Nepal.
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st wgAa fag:# gz arAr
srear g & 341 7% wran & 9
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TFEYE mEAT2 FI4T )

siadt FeRsTd fewgn i aw
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areTmT T g et f& & snd
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(eEREr W F1owE @ 1 9fF
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g mwfon g eqd 1% vasr g 7T
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Shri D. C. Sharma: May 1 know if
any other neighbouring countries
have also imposed similar restrictions
on the movement of Indian currency
and, if not, why Nepal alone has done
it?

Shrimati Tarkeshwari Sinha: This is
not a new imposition and, as I ex-
plained in my answer to the main
question, it suits us very well, because
that is what we have been practising.
While we have been allowing the ex-
port of Indian currency to Nepal in
principle we have been restricting the
import of Indian currency from Nepal,
as that suits us. We have taken this
power, but do mnot actually use it.
We allow currency from Nepal to
come also. We have taken this legal
power in order to protect the cur-
rency coming from some other coun-

‘tries through Nepal

Shri §. N. Chaturvedi: May I know
whether this has helped checking the
smuggling of Indian goods through
Nepal?

Shrimati Tarkeshwari Sinha: Nepal
has taken this precaution just to en-
sure that there is no smuggling and
smuggling is reduced to the minimum.

st wiwe Mw @ 0 & am
araar @Earg  fE owTw s
A N e F oFT wwWA 20
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Sales Tax in Delhi

*715. Shri D. C. Sharma: Will the
Minister of Finance be pleased to
state:

(a) whether it is proposed to raise
the Sales Tax in the Union Territory
of Delhi on luxury goods and some
other commodities; and

(b) if so, the names of commodities
and the rate of increase?

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwari
Sinfha): (a) and (b). The question is
under consideration.

Shri D. C. Sharma: What are the
items that are being considered for
enhanced sales tax in Delhi?
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Shrimati Tarkeshwari Sinha: It is a
long list. If the hon. Member is inte-
rested in it, I can supply it to him
or lay it on thHe Table of the House.

Shri D. C. Sharma: Why is this
enhancod sales-tax being imposed on
luxury goods mainly in Delhi and why
not in other Union territories of India
also?

Shrimati Tarkeshwari Sinha: The
one most important thing is that Delhi
needs more revenue. Secondly, the
neighbouring States have enhanced or
are proposing to enhance their rates
and in order to bring them more or
less on par with that of the neighbour-
ing States it is being done.

Shri Hem Raj: May 1 know whether
it is a fact that the sales-tax rates are
high in the Punjab and are low in
Delhi with the result that the trade
of the Punjab is being diverted to
Delhi? Will the Government consider
making the rates uniform?

Mr. Speaker: The answer to that
has come. :

Hindustan Housing Factory

716, J Shri Subodh Hansda:
"\ Shri S. C, Samantar

Will the Minister of Works, Hous-
ing and Rehabilitation be pleased to
state:

(a) whether it is a fact that stock
of finished pgoods, stores and raw
materials was lying with Hindustan
Housing Factory for more than two
years; '

(b) if so, the reasons therefor;

(c) whether it has been sold out
now; and

(d) it so, for how much?

The Deputy Minister in the Minis-
try of Works, Housing and Rehabi-
litation (Shri P. S. Nagkar): (a)
Small quantities of finished goods
and stores worth Rs, 1.73 lakhg and
raw materials worth Rg 0.78 lakh
were lying with the Factory as on
31st March, 1962
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(b) Some surplus stock to meet
anticipated requirements andlor to
replace likely rejections or damages
coulq not b# disposed of fully.

(c) and (d). About Rs. 048 lakh
worth of finished goods and Rs. 0.22
lakh of raw materials have since
been disposed of.

Shri Subodh Hansda: What are the
finished goods that have been lying
for so long with the Hindustan Hous-
ing Factory?

Shri P. S, Nagkar: The finish ed_
goods are pre-stressed concrete and
reinforced cement beams and slabs
etc.

Shri Subodh Hansda: May 1 know
whether these finished goods weTe
produced by the Hindustan Housing
Factory against orders or they were
produced just in the hope of selling
them?

Shri P. S, Naskar: They were pro-
duced, as stated in the original ans-
wer, against orders.

Shri S. C. Samanta: May I lm-:nlr
whether it ig a fact that the finished
goods which were accumulated were
not upte the specincations?

Shri P. §. Naskar: The Housing
Factory has some surplus for ‘antu::-
pated requirements and I can inform
the House that now with the_ expan-
sion programme of htis H(‘{llﬂng' Fac-
tory all this excess material will be
suitably utilised.

Shri Bhagwat Jha Azadf Kreeping
in view the answer given just now
in reply to parts (c) and (d) of the
question, what is the worth of goods
that are still lyving undisposed of?

Shri P. S. Naskar: 1 have not got
the details with me,
Over-Growth of Delhi

+718. Shri Harish Chandra Mathur:
will the Minister of Health be pleascd
o state:

(a) the steps, if any, being _lake‘n
to curb the over-growth of Delhi: and'
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(a) the annual growth in popula-
tion ang housing during the last throe
years and that anticipated during ‘he
next three years?

The Deputy Minister in the Minis-
try of Health (Dr. D. S. Raju): (a)
To curb the over-growth of Delhi, the
Master Plan for Delh; has made cer-
tain recommendations which are in
the course of implementation,

(a) According to 1961 Census count,
the population of Delhi Town-ship
(covering Municipal Corporation. New
Delhi Municipal Committee and Can-
toament) increaseq at an average
annual rate of 6'5 per cent over 1951
population and the numbher nf occunied
houseg at the time of 1951 cens'is
showeg an averag~ annual increase of
21 per cent over 1951.

The annual growth of population j2
estimated {p be more than 1 lakh per-
sons per year and there is a housing
programme of 25,000 unit: per vea:

Shri Harish Chandra Mathur: A st
present it appears that the Govern-
ment has taken no steps, possibly
rightly. to put any curb on the influx
of population, their housing  pro-
gramme does not cover even one-fifth
of the growth of population and thev
demolish all the improvised arrange-
ments that people make for their resi-
dence, how do they explain their posi-
tion and what corrective steps do thev
propose to take?

The Minister of Health (Dr  Sushila
Nayar): The last step that my hon
friend has mentiosed, namelv, dem:-li-
tion of unauthorised structures that has
been carried out by the agency con-
cerned, is a step to check this hapha-
zard and unauthorised growth of Delhi.

So far a5 the increase of housing
is concerned, this rate of 21 per
cent, was during the last decade. In
the present Plan, the rate is ex-
pected to be very much higher So
far the JDelhi Development Auiho-
rity has alrealy undertaken 19
schemes for acquisition and develop-
ment of lands for residential purposes
and two construction schemes have
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also been completed for low inicme
group people. Then, the Housing
Minister hag describeq several times
the schemes for housing the residents
of those jhuggis and jhoprig that are
being demolished.

S&ri Harish Chandra Mathur: 1
understand the Government is re-
conciled 1o it as the fact stands.
Otherwise it maw he  evploined. Is
ths Goveirnment reconciieq to  lekhs
and lakhs of people continuing as
payment dwellers for another ten
yvears to come? Otherwise, how do
they explain the position?

Dr. Sushila Nayar: I have explain-
ed the po-ition. The Goevernment is
not roeanciled to that,  That - woy
they are removing them from the
pavements and taking them to cer-
tain places that are being developed
for that purpose. It is just exactly
to prevent this pavement dwelling
that the whole scheme ha; been
undertaken,

Shri D. C. Sharma: May I kncw if
this overcrowding is due only to the
lack of family planning facilities or
also due to the migration of people to
Delhi and, if so, what steps are the
Government taking to check migra-
tion ond also to check the excessive
rate of family growth?

Mr. Speaker: So far as the portion
iz relevent to  this question, that
might be answered.

Dr. Sushila Nayar: To check the
migration, the attempt is being made
to prevent them from coming in
spurts and sguatting on payments. If
they can find housing accommodation
anq come here, that is different
matter. I do not know of any legis-
lalive or other measures whici can
prevent ncople from moving from
one town to another,

Shri Harish Chandra Mathur: Is
it not a fact that from year to year
the number of slum dwellers and
pavement dwellers has increased by
Jeaps and bounds? If it is so, it is not
inherent and built in the present
~*~t- nf arrangement?
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The Minister of Works, Housing
and Rehabilitation . (Shri Mehar
Chand Khanna): The number of
squatters in Delhi when we took the
census in 1960, was 40,000. In the
last two wyears, it had gone up to
60_,00-0. We are taking up the question
of providing alternative accommoda-
tion to squatters. At the same time,
we are going to amend the law under
which this squatting is going to be a
penal offence.

Mr. Speaker: Only yesterday the
hon. Minister answered it—this
growth of jhuggis and jhopris in
Delhi,

Shri A, P. Jain: The Minister has
admitted that there is a bie disparity
between the growth of population and
growth of housing. Then there iz the
policy of Government to pull down
houses of pavement dwellers. Is this
policy, without having adequate hous-
ing accommodation, consonance with
the objectives of a Welfare State, a
State which has social objective?

Mr. Speaker: It is a matter of

opinion,

Shri Tyagi: From the reply of ‘he
hon. Minister, I came {o the conclusion
that perhaps—I want to ascertain whe-
ther it is so—the method of getting an
accommodation in Delhi is sguatting,
and that the squatters alone will be
accommodated. There are Govern-
ment servantg also,

Mr. Speaker: What did he say?

Shri Tyagi: I want to know whethe:
it is a recognised proctice now that
in order to obtain a residence in
Delhi, one hag to act as a squatter
on the roads for sometime. Is that
the organised method?
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Cost of Living of Salarieq Persons

*719, Shri P, C. Borooah: Wil' the
Minister of Finance be pleased
to state;

(a) whether any assessment has
lately been made of the impact of
indirect taxes on the Cost of living
of the salaried class middle and
lower income-groups) and the wage
earners; and

(b) it so, when it was made and
with what results?

The Deputy Minister in the Minis-
iry of Finance (Shri B, R. Bhagat):
(a) and (b). Reference isg invited to
the study on Incidence of Indirect
Taxation laid on the table of this
House on the 8th December, 1961.
The findings of the study also hold
good for the salary and wage earners
in different expenditure groups. The
impact of the fresh levies of Central
excise and import duties proposeq in
the Finance Bill hag not vet been
studied in detail but rough estimates
show that it would amount to about
1 per cent for those spending upto
Rs. 300 per month including salary
adg wage earners,

Shri P. C, Borooah: May I know
to what extent the impact of indirect
taxation is attributed to the Central
and State taxes?

Shri B. R. Bhagat: The matter ) is
very complex. We have not studied
the impact of the State taxes.

Shri P, C. Borooah: May I know

whether an assessment of the impact
of such taxes is not made every year
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before taxation proposals are finalis-
ed?

Shri B. R. Bhagat: For a few years,
we have been trying to give the inci-
dence of fresh levies every year,
direct and indirect. We have made
such a study for 1953-54 and another
for 1958-59—every five years, We
propose to do it for 1963-64 when we
will go into the budgets of these
yvearg and the incidence of taxa'inon
of the Centre and the States when a
fuller study will be made. More than
that, statistically and otherwise it is
not possible to do,

Dr. Ranen Sen: The Minister just
now said that there has been no
actual assessment of the impact of
the new taxation on the cost
of living of salaries persons. What
is the method by which he has
come to the conclusion that only 1
per cent rise ha: taken place as a
result of this?

Shri B. K. Bhagat: The Labour
Division of the Planning Commission
made this study and by actual calcu-
lation at various places in various
States, they have come to this con-
clusion. As a result of the statistical
calculation and analysis of this, the
incidence is about 1 per cent.

Shri A. P. Jain: What arlizles were

included in the assessment and what
was the method of assessment?

Shri B. R. Bhagat: The articles oun
which the levy has been imposed
in the budget were included.

Shri A, P. Jain: Would it come to
1 per cent.

Shri Bhagwat Jha Azad: Since jor
persons having a sulary of over Rs.
300, there will be ap increase of 3
per cent only under the compulsory
deposit scheme, how does the Minister
justify that there ig only 1 per cent
increase in the cost of living?

Shri B. R. Bhagat: 1 am sorry, the
question relates to the incidence of
indirect taxation: not direct or com-
pulsory deposits.
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Mr. Speaker: Next question,
Transmission of Leprosy

*720, Shri P. R. Chakraverti: Will
the Minister of Health be pleased to
state:

(a) the latest theory propounded
by Dr. A. G. Weddel] of Britain re-
garding the transmission of Laprosy;

(b) whether it is a fact that Dr.
Robert Cochrane leadinz British
leprologist remarked that Dr. Wed-
dell had shaken the very foundation
of the principles governing leprosy
and the programme of prevention
will have to be entirely altered;

(c) whether it is 3 fact that Leprosy
germs have not  yet been cultured
in the laboratory; and

(d) whether researches are being
carricd on in India in the light of
the pronouncements made in Dr.
Weddell?

The Deputy Minister in the Minis-
try of Health (Dr. D. S. Raju): (a)
Dr. A. G, Weddell's theory ig that
the skin to skin contact may not be
the main method of transmission
and leprosy coulgq be transmitted
through the stomach and lungs.

(b) It is correct that Dr. Cocharne
has stated that if Dr. Weddell's
viewpoint were found to be correct,
it would revolutionise the leprosy
campaign.

(e) Yes, Sir,

(d) Before any work on this
special  line can be carried out in
India, it is necessary to wait for
some more information about the
Scientific basis of the pronouncement
of Dr. Weddell,

Some Hon, Members:
hear.

We cannot

Mr. Speaker: The hon. Minister will
kindly read it a little more slowly
and a little more distinctly.

Dr. D. S. Raju: Do I read it again?
Mr. Speaker: He may read it again.
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Dr. D, S. Raju: (a) Dr. A, G. Wed-
dell’s theory is that the skin to skin
contact may not be the main method
of transmission and leprosy could be
transmitted through the stomach and
lungs,

Some Hon. Members: We cannot
hear. “4

Shri Tyagi: Today the accoustics are
bad, !

Mr. Speaker: I will get them ex-
mined immediately. Now, we should
be more carcful and attentive.

Dr. D. S. Raju: (b) It (5 correct that
Dr. Cochane has stated that if Dr.
Weddell's viewpoint were found to
be correct, it would revolutionise
the leprosy campaign.

(c) Yes, Sir.
(d) Before any work on this
special line can be carried out in

India, it is neceesary to wait for
some more information about the
Scientific basis of the pronouncement
of Dr. Weddell.

Mr. Speaker:
is over.

The Question-hour

WRITTEN ANSWERS TO
QUESTIONS

Rihang Hydel Power House

"703, Shri Vidya Charan Shukla:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether a super thermal
power station is being set up at
Obra near Rihand Hydel Power
House for which coal will have to be
brought from a distance;

(b) if so, the reasons therefor; and

(e) the cost of the new railway
line being built to carry ccal to this
power house from the Singrauli coal
fields?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan):

(a) Yes; Sir. Coal for the power
station wil] be brought from the

newly found Singrauli
: coal fi
a distance of 47 kilometers. elds at

b;‘ b) The site has been foung suit-
able from the point of view of avaijl-

ability of cooling water facilitieg

(¢) The Singrauli-Obr i
Prc?jcct will cost about 15!.9_39-1OR?:LI:'ICY"I':.:r
This project ig designed mainly for the:
dC\tL‘]DDm(:HT. of Singrauli Coal fields
which will also meet the coal require:

ments of the Obra Thermal Power
Station.

Refinancing of Export Credits

*704. Shri P. R. Chakraverti: Will

the Minister of Finance be pleaseq to
state:

) (a) whether the Refinance Corpora-
tion Industry Ltd, has introduced a
scheme for refinancing of export
credits of medium terms character;

(b) whether the facilities will be
extended only in the case of exports
of capital or engineering goods or
other goods will also be considered;
and

(c) if so, under what terms?

The Deputy Minister in the Minls-
try of Finance (Shri B. R, Bhagat):
(a) Yes.

(b) The refinancing facility will
ordinarily be available only in the
case of exports of capital or engineer-
ing goods.

(c) Loans by way of refinance will
be granteq by the Corporation to
banks, which are also authorised
dealers in foreign exchange, for
periods ranging from six monthg to
five wyears, up to the extent of the
credit allowed by them the exporters
of specified goods, provideq that (a)
permission for the deferred collection
of foreign exchange proceeds has been
obtained, (b) the amount involved is
not less than Rs. 1 lakh in any indivi-
dual case and not more than Rs. 350
lakhg in the case of any one exporter
and (c) certain conditions as to the
minimum down payment in cast and
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the insurance of the credit risk with
Export Risks Insurance Corporation
are also satisfieq,

Terea AR afateT

Foot: {:’: o Ho ATEU :

ﬁﬂﬁﬁﬁ?:

(%) 701 7 77 2 fF T
gt af@iear #§ 98« @A faw &
Far3 faars (feaez <R ) &t Fyerar
s & T 4T

(&) afzer,d1 e areeT & swwr
dwrae fore & faaw ma oy 2 o

() 7@ @ w7 AF AL AT
E1o e

e it farerq e | T AT
(st merve) o (F) S, BT 1 2Eu3
¥ g w7 gedl § gar3 fqurd &
wavy faar wan a, feeg af@eer &
TR G0 &1 84% afedsan fE
gz grarfia oE e Jgv afw-
qraT § @ fa § 3 fa=rd
Fr #1% @w e 770 &7 TE 947
g, T 'R & [a=Tea
gadtfera afemT ghae §, aFerat
o fF7 & 32 g diwme foae &
41 7 fa=rt & fay s Arl=al 1
<t {war mar & |

(@) fFMT 93 & T &
qrel & wearfaq =g & gad |
MY F FEATEAT & )

(7) sore fqari & gavg & fau
Frt & wigww Eafaw  af@Ear
FAFTA & OF AW FET F &= &
FTT &1 AT F ATS &7 a9 A |

APRIL 4, 1963

Written Answers 7660

Ayurvedic Scriptures

f'?ﬂ'a'. Shri G. Mohanty: Will the
Minister of Health be pleaseg to
state:

(a) whether Government of India
have arranged to publish Ayurvedic
seriptures in griginal Sanskrit with
Hindi and English translations; and

(b) the progress of the work done
in thig regard?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). The Govern-
ment of India propose to set up an
Institute for advanceg studies and
literary research in Ayurveda. One
of the functions of the Institute will
be to undertake (survey, collection,
critical study, collation, editing and
publication of Ayurvedic manuscripts
and books in Sanskrit with Hindi and
English translations,

Smuggling

1421. Shri Krishna Deo Tripathi:
will the Minister of Finance be
pleased to state:

(a) the number of persons arrested
for smuggling in voilation of customs
regulatioy in India during the last
three years (year-wise) together with
the number of foreign national and
the countries to which they belonged;

(b) the details of the commodities
seizeg by customs authorities for the
said period; and

(c) total amount of fines realised
from the prosecution  of perscns
involved during the last three years
(year-wise)?

The Minister of Finance (Shri
Morarjl Desai): (a) to (c). The infor-
mation is being collected and will be
placed on the Table of the Sabha.
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V.D. Clinics in Orissa

1422, Shri Ulaka: Will the Minis-
ter of Health be pleased to state:

(a) whether any financial assistance
was given by the Central Government
to Orissa Government for establishing
V.D. Clinics in rural areas and for
development of mass control pro-
grammes in 1961-62 and 1962-63 so
far;

{b) if so, the details thereof; and

(c¢) the number of V.D. Clinics
established so far in rural areas of
Orissa during the aforesaid period?

The Minister of Health (Dr. Sushila
Nayar): (a) to (c¢). Central Govern-
ment are giving financial assistance
to the States for the establishment of
V.D. Clinics. No new V.D. Clinic has
been established by the Orissa State
so far during the Third Five Year
Plan nor is there any mass pro-
gramme in respect of V.D. The State
Government has been asked to take
necessary action,

Slum Clearance in Orissa

1423. Shri Ulaka: Will the Minister
of Works, Housing and Rehabilitation
be pleased to state:

(a) the amount allotted for slum
clearance in Orissa during 1962-63 so
far;

(b) the number of schemes imple-
mented so far and places where they
were executed during the above
period; and

(c) the amount spent on each of
them?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) Rs. 3.75 lakhs was
allotted as Central assistance during
1962-63 to Orissa State under the
Slum Clearance Scheme. The State
Government were required to contri-
bute another Rs. 1.25 lakhs for the
Scheme from their own resources.

(b) The following slum clearance
projects were under implementation in
Orissa State during 1962-63:

Date No. of
Town of fenements
sanclion sanctioned

I 2 3
1. !ﬁrhampur (Phase 26-3-50 44
2. Cutrack (Phase I} 26-3-59 23
3. Berhampur (Ph-
ase I1T) | . 12-3-60 17
4. Cuttack (Phase 11} 12-3-60 116
5. Bhubaneswar (Ph-
ase 111D . . 27-3-61 126
6. Balasore (Phase I) 27-1-61 10
7. Sambalpur 27-2-61 15
7. Bolangir . 27-3-61 15
0. Cuttack (Phase
I . B 28-7-62 10
10. Balusore (Phase 11) 2R-3-62 10
11. Bhubaneswar (I’h-
asc IV) . . 28-1-62 30
12. Berhampur (Phase
I11) . . 28-3-62 15
13. Parlakhemudi 28-3-62 10
14. Rourkela 2H-3-62 30
15. Cuttack (Phase
V) . . . 8-2-63 200
Torar . . 691
(c) The details of expenditure

incurred against individual projects
are not available. The expenditure of
the State Government under all the
slum clearance projects, under imple-
mentation during 1962-63 is expected
to be Rs. 6 lakhs.

Irrigation and Power Projects in
QOrissa

1424. Shri Ulaka: Will the Minister
of Irrigation and Power be pleased to
state:

(a) the number of irrigation and
power schemes of the Government of



7663 Written Answers
Orissa pending at present with the
Central Government for sanction with
their details in terms of money
involved and benefits expected; and

(b) the number of such schemes
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which have been rejected so far
during the last one year?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a):

(a):—DETAILS OF IRRIGATION & POWER SCHEMES OF ORISSA PENDING
WITH THE GOVERNMENT OF INDIA.

S1. Name of the pending scheme  Estimated  Benefits expected

Present position of the

No, cost scheme
(in Lakhs
of Rs.)
1 2 3 4 5

1. Birgovindpur Project

2, Balimela Hydroelectric Scheme  3845°37 Generating plant of D

(Plan pro-
vision :
Rs. 50
lakhs).

#50-85 Irrigation for about

2-24 lakh acres,
and ultimately aft-
er Stage IT is
completed, for
3-22 lukh acres,

240 MW capucity
will be installed,
Power bencfits are
expected to mater..
ialise in the
Fourth Plan,

Scheme is under exa-

mination.

ctailed scheme Re-
port is awaited from
the State Govern-
ment  Preliminary
works have  becn
started.

(b) Nil

Income-tax Arrears in Orissa

1425. Shri Ulaka: Will the Minister
of Finance be pleased to state:

(a) the income-tax arrears in Orissa
State against various parties for the
period from 1959-60 to 1962-63 so far
{year-wise); and

(b) the action taken or proposed to
be taken by Government to recover
this money from the defaulters?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). The
information is being collected and
will be placed on the Table of the

House as soon as possible.

Malaria and Filaria in Orissa

1426. Shri Ulaka: Will the Minister
of Health be pleased to state:

(a) the proportional case rate of
Malaria and Filaria in Orissa during
1961-62 and 1962-63;

(b) whether the Central Govern-
ment have given any financial assist-
ance to Orissa for eradication of
Malaria and Filaria during the same
period; and

(c) if so, the details thereof?

The Minister of Health (Dr. Sushila
Nayar): (a) The proportional case
rates of Malaria in Orissa during
1961-62 and 1962-63 (upto December,
1962) are 4.0 per cent and 2.6 per cent
respectively as compared to 14.4 per
cent in 1953-54. Necessary informa-
tion regarding the proportional case
rate of Filaria is being collected and
will be laid on the Table of the Sabha
as soon as possible,

(b) and (c¢). Under the National
Malaria Eradication Programme,
assistance in the shape of free supply
of material and equipment like insec-
ticides, anti-malarnials, laboratory
equipment etc. and customs duty bn
imported material and equipment has
been given to  Orissa. The tital
assistance given in respect of the
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above-mentioned items during the
period under reference is as follows:

Year Amount

Rs. 34.56 lakhs.
Rs. 32.99 lakhs.

1961-62
1962-63

In addition to the above, Central
assistance has also been given to the
Government of Orissa in accordance
with the sanctioned pattern for the
National Malaria Eradication Pro-
gramme under which cash subsidy is
paid to the State Government to the
extent of 50 per cent of the actual
additional expenditure which they
incur on the switch-over of the
Nationa] Malaria Contro] Programme
to Nationa] Malaria Eradication Pro-
gramme. As this subsidy is given in
lump sum for a number of schemes,
separate figures for the National
Malaria Eradication Programme are
not available,

As regard Filaria, it may be
observed that no scheme for eradica-
tion of Filaria is in operation. How-
ever, for the contro] of Filaria, assist-
ance has been given to Orissa during
1961-62 and 1962-63 by way of free
supply of equipments, insecticides and
larvicides as indicated below:

Year Amount
1961-62 Rs. 2,48,500
1962-63 Rs, 2,96,300

Aid India Consortium

1427, Shri P. R. Chakraverti: Will
the Minister of Finance be pleased
to state:

fa) whether India's share of Foreign
Aid to Asian Countries from Aid
India Consortium remained quite out
of line with its share of the region's
population; and

(b) whether the Government of
India have pressed for larger share
with the Aid India Consortium?

The Minister of Finance (Shri
Morarji Desai): (a) and (b), The
Consortium of countries and institu-
tions interested in India's economic
developmenl—more commonly .own
as the India Consortium—was forced
at the initiative of the International
Bank for Reconstruction and Develop-
ment for the purpose of providing
assistance for India’s economic deve-
lopment. The aid given to India by
the Consortium countries and institu-
tions is related to the foreign exchange
requirements for implementing the
programme of development envisaged
in the Third Plan. No other Asian
country, with the exception of Pakis=
tan has similar consortium arrange-
ments and hence comparison on the
basis of population for the region as
a whole will not be correct. More-
over India, like other Asian countries
receives aid not only from countries
and institutions which form the con-
sortium, but also from several other
na) assistance also differ from country
to country depending on the stage of
its development, the rate of growth
of investment, the structure of ils
internationa] trade and several other
factors. It would not, therefore, give
a correct picture if comparisons are
made only in terms of the aid pro=-
vided by the Consortium or if such
aid is related only to the size of a
country’s population.

Dandakaranya Project

‘a
1428, Shri Vidya Charan Shukla:
Will the Minister of Works, Housing
and Rehabilitation be pleased to state:

(a) whether official hunters have
been appointed by Dandakaranya
authorities to destroy wild life around
the project area; and

(b) if so, the particulars of the wild
game shot by these Government
Shikaris?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
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Khanna): (a) 8 shikaris have been
appointed for the protection of land
survey and land reclamation parties
as well as settlers against wild
animals.

(b) (1) Man-eater tiger—1.

(ii) Tigers—4.

(iii) Leopards—5.

(iv) Panthers—T7.

(v) Wild Bears—T.

(vi) Bears—18.

(vii) Hyaena—9.

(viii) Sambhar—4.

(ix) Wild Dog—1.
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Settlement of Santhal Refugees from
East Pakistan

[ Shri P. R. Chakraverti:
1430..{_ Shri Subodh Hansda:
 Shri S, C. Samanta:

Will the Minister of Works, Hous-
ing and Rehabilitation be pleased to
state:

(a) how many Santhal refugees
sought shelter in India leaving their
home-steads in East Pakistan in
1962;

(b) how many of them have been
sent to Dandakaranya;
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(c) whether it ig a fact that some
of them have been sent to Assam;
and

(d) whether there is any batch of
Santhal refugees still in improvised
shelters ip West Bengal?

The Minister of Works, Housing and
Rehabilitation (Shri Mehar Chand
Khanna):

(a) 6,116

(b) 1,008.

(c) No.

(d) We
shelters,

Power Shortage in West Bengal

have provided no such

1431. Shri Subodh Hansda: Will the
Minister of Irrigation ang Power be
pleased to state:

(a) whether it is a fact that there
would be a great shortage of elec-
tric power in West Bengal;

(b) whether it is also a fact that
it has held up extension and expan-
sion of all indusirial projects;

(c) whether it is also threatening
the  Tubewell Irrigation Schemes;
and

(d) if so, the steps being  tuken to
overcome all these difficulties?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) The region has becn
experiencing  power shortage for
some time past. The position is ex-
pected to improve from 1864-65.

(b) Yes, to a certain extent.
(c) No.

(d) To remove power shortage con-
ditions in the area  arrangements
have been made to supply about BO
MW of power (maximum) from the
Rihangd Project in UP. and about
4 MW from the Hirakud Project in
Orissa to the West Bengal-Bihar-DVC
grid.

. In addition, the following schemes
are at present under execution in
West Bengal:

(i) Bandel Thermal Power Sta-
tion—4x82.5 MW,

(ii) Durgapur Coke-oven power
station (extension)—3x75 MW

(iii) Calcutta  Electric  Supply
Corporation—50 MW
(iv) Package Thermal Power

plants—6x1.5 MW,

(v) Jaldhaka H.E. Project—Stage
I—3x9 MW.

A proposal to extend the capacity
of the Durgapur coke-oven power
station by another 150 MW capacity
is under consideration. A package
thermal power station of 125 MW
generating capacity is also being pro-
cured for the area, for use in emer-
gencies,

The undermentioned power sta-
tionsg of the D.V.C, will also help in
meeting the power requirements in
West Bengal:

1. Therma] Station
at Chandrapura
{under construc-
tion)

—2x125|140 MW

2. Durgapur Exten-

sion
—125 MW.

3. Chandrapura

Extension
—125 MW.

Urban Development of Calcutta

1432. Shri Subodh Hansda: Will
the Minister of Finance be pleased
to state:

(a) whether it is a fact that the
World Bank Mission during their
last visit to India brought to the
notice of the Central Government the
continued neglect of problems re-
garding urban development of Cal-
cutta;

(b) if so, whether the matter was
investigated; and

(c) the action Government are tak-
ing to solve the problems like short-
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age ol drinking water, power and
transport ete. in Greater Calcutta?

The Minister of Finance (Shri
Morarji Desai): (a). No, Sir.

(b) Does npot arise.

(c) The problems of Greater Cal-
cutta are receiving the constant at-
tention of the Government of West
Bengal and the Government of India.
The Calcutta Metropolitan Planning
Organisation hag been set up by the
State Government for drawing up
plans for dealing with problems of
Greater Calcutta, In respect of some
of the Organisation’'s schemes, as-
sistance from the Ford Foundation,
the U.N. Specia] Fung and the Inter-
national B-:: jor Reconstruction and
Development hag also been made
available.

ALD. Loan to India

1433. Shri P. C, Borroah: Will the
Minister of Finance be pleased to
state:

(a) whether the Agency for Inter-
national Development (AID) has re-
cently announced loans totalling over
80 lakhs to finance business enter-
prises in India;

(b) if so, to which firms; and

(c) how much loan has beep grant-
ed to each?

The Minister of Finance (Shri
Morarji Desai): (a) to (c), The
Agency for International Develop-
ment has recently announced the fol-
lowing rupee loans totalling over
Rs. 60 lakhg out of PL 480 (Cooley
Amendment) funds to the following

three companies:

(Rs. in lakhs)

1. MeNally-Bird Engineer-
ing Co. Ltd., Calcutta .. 50.00

2. Victor-Gasket India (P)
Ltd., Bombay .. 1.50

3. Harig-Malik Manufactur-

tng Co, (P) Ltd, New
Delhi .. 285
! Total. .. 60.35
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Printing Work of Ministries

1435 [ Shri Yashpal Singh:
‘| Shri Bishanchander Seth:

Will the Minister of Works, Hous-
ing and Rehabilitation be pleased to
state:

(a) whether it i a fact that the
Union Ministeries have been asked to
have all their printing done in Gov-
ernment Presses; and

(b) if so, how many Ministries
have so far responded?

The Minister of Works, Housing
and Rehabilitation (Shri Mehr Chand
Khanna): (a) The attention of the
various Ministries was drawpn about a
month ago to the increased capacity
of oprinting in the Government
Presses ang the neeq for utilising it
to the maximum extent,

(b) So far replies have been receiv-
ed from four Ministries.
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Hostel for Working Girls

1436, Shri Maheswar Naik: Will the
Minister of Works, Housing ang Re-
habilitation be pleased to state:

(a) whether the plan to construct
a hostel for working girls in Delhi is
shelved or is being proceeded with;
and

(b) if shelved the reasons there'-
for and if otherwise, at what stage
of implementation the work is at
present?

The Minister of Works, Housing
and Rehabilitation (Shri Mehr Chand
Khanna): (a) and (b). The construc-
tion of a hostel in the Minto Road
area, for 280 single women employees
at a cost of Rs. 28.68 lakhs has been
sanctioned, and the work is likely to
be taken up in a few monthe time.

Health Institates

J Shri Subodh Hansda:
1437, 1 Shri Surendra Pal Singh:

Will the Minister of
pleased to state:

Health be

(a) whether it is a fact that Gov-
ernment propose to set up two Na-
tional Institutes of (i) Health Ad-
ministration and Education ang (ii)
Family Planning in Delhi;

(b) if so, the reason for putting up
both the Institutes in Delhi; and

(¢) whether construction of these
institutes has started?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). The location of
these two National Institutes in Delhd
has been decided upop & Delhi seems
to be the most suitable location for
them. It may be noted that the Family
Planning Institute hag already been
set up in a rented building in DeIhL

(¢) No.

Expenditure Tax

1438. Shri Daljit Singh:. Will the
Minister of Finance be pleaseg to
state:

(a) the total number of assessees
registered during 1862-63 under the
Expenditure Tax Act; ang

(b) the amount of Expenditure Tax
collected during the same period?

The Minister of Finance (Shri
Morarji Desai): (a) The information
is being collected and will be placed
on the Table of the House,

(b) The collection of Expenditure
Tax in the period 1-4-62 to 28-2-63 is
Rs. 10.68 lakhs.
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Rural Housing Schemes in Madras
1440. Shri Elayaperumal: Will the

Minister of Works, Housing and Re-

habilitation be pleased to state:

(a) the total amount allotted to
Madras State for the Rural Housing
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Scheme for the Third Five Year Plan
period; and

(b) how much amount has been
utilised by the State?

The Minister of Works, Housing
and Rehabilitation (Shri Mehr Chand
Khanna): (a) Rs. 25 lakhs,

{b) A total amount of Rs 1527
lakhs iz reported to have been spent
by the State Government under the
Village Housing Projects Scheme,
since the beginning of the Third Plan
upto the end of December, 1962,
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Violation of Foreign Exchange
Regulation Act

( Shri D. C. Sharma:
1442. { Shrimati Savitri Nigam:
| Shri Maheswar Naik:

Will the Minister of Finance be
pleased to state:

(a) the number of caseg of viola-
tion of Foreign Exchange Regulation
Act detected in Delhi during 1962-63;
and

(b) the number of persons conviet-
ed and the penalty imposed?

The Minister of Finance (Shri
Morarii Desai): (a) 59 cases of viola-
tion of Forvign Exchange Regulation
Act arising in Delhi (including New
Delhi) were adjudicated by the En-
forcement Directorate during the pe-
riod from the 1st April, 1962 ‘o the
18th March, 1963.

(b) No «case was taken to the
Court for prosecution during the pe-
riod. Penaltieg totalling Rs, 37,800
were imposed bv the Directorate of
Fn*amermnnt nn 56 persons in these

ranng
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Sales Tax Arrears in Manipur

1445. Shri Rishang Keishlng: Will
the Minister of Finance be pleased to
state:

(a) the amount of sales tax arrears
outstanding in Manipur on the lst
April, 1961;

(b) the amount of such sales tax
arrears in Manipur recovered during
1961-62 and 1962-63; and

(c}) the amount of sales tax in
Manipur accrued during 1961-62 and
1962-63 and the amounts recovered?

The Minister of Finance (Shri
Morarji Desai): (a) to (c). The
required information is being collected
from Manipur Administration and will
be laid on the Table of the Sabha.

Imphal Water Supply

1446, Shri Rishang Keishing: Will
the Minister of Health be pleased to
state:

(a) the percentage of the required
number of hume pipes which has been
manufactured for the Imphal Water
Supply Scheme;

(b) when the manufacture of the
required pipes will be completed; and

(¢} how far the construction of the
reservoirs and  the laying  of pipes
have progressed?

The Minister of Health (Dr. Sushila
Nayar): (a) 22.6 per cent of the hume
steel pipes required for Imphal Water
Supply Scheme have already been
manufactured.

(b} The manufacture of the requir-
ed pipes is expected to be completed
by February, 1965.

() Construction of the service
reservoir is in foundation stage and
is expected to be completed by
December, 1963. The laying of pipes
is in progress  simultaneously and
3000 Rft pipes have already been laid.
All the works are expected to be com-
pleted by July, 1965.
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Public Health Problems in India

J Shri Indrajit Gupta:
1447. {_ Shri Mohammed Elias:

Will the Minister of Health be
pleased to state:

(a) whether a group of Soviet
Scientists recently wvisited this coun-
trv to advise on public health pro-
blems; and

(b) the result of their wisit?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). Two Soviet
scientists are, visiting India from the
18th March, 1963, for a period of three
wecks under the Indo-Soviet Culture
Exchange Programme. The purpose
of their visit is to acquaint themselves
with the water supply systems of
Delhi and Bombay and to hold con-
sultations with the staff of these
undertakings. They will also be
visiting the Public Health Engineer-
ing Research Institute, Nagpur.
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Thermal Plant at Kothagudam

1449, Shri Eswara Reddy: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the rcasons for the delay in
concluding an agreement between the
Government of Andhra Pradesh and
World Bank regarding loan for set-
ting up the thermal plant at Kotha-
gudam;

(b) the total amount spent by
Andhra Pradesh Government for civil
engineering works at the plant site;

(c) in view of the delay mentioned
in pari (a) above, whether the plant
can be commissioned by the end of
financial year 1965-66; and

(d) whether the loan by the World
Bank will be phased?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) The Kothagudam
Thermal Project was posed for assist-
ance from the International Develop-
ment Association in December 1960.
The LD.A. authorities raised a num-
ber of queries and their teams visited
India at different stages to examine
the various details of the project.
Some delay occurred in examining
the points raised by them regarding
selection of the size of the units and
the rate of power to be charged from
the consumers. After these were
settled, the I.D.A. authorities suggest-
ed that the handling of the project
should be under one administration
instead of two wiz. the Electricity
Department and the State Electricity
Board. This has since been agreed
to and it is expected that the loan
agreement will be finalised shortly.

(b) The details in regards to
expenditure on the Project, as avail-
able, are as follows:

(1) Expenditure incurred upto
March 1962—Rs. 1.4 lakhs.
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(2) Estimated expenditure during
1962-63—Rs. 50 lakhs.

(3) Provision for 1963-64—Rs. 135
lakhs.

(c) As the ILD.A credit is likely to
be finalised shortly, the Power Station
is expected to be commissioned by the
«end of the financial year 1965-66.

(d) The ILD.A. credit is available
for making payments as and when
due, till the completion of the Project.

Tungabhadra Hydro-Electric Scheme

1451, Shri Eswara Reddy: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether Tungabhadra Hydro-
Electric Scheme of 288 Megawatts
‘will be fully commissioned by the end
-of March, 1964;

(b) if not, the reasons therefor; and

(¢) when full
generated?

capacity will be

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) According to the pre-
sent programme the first unit of 9,000
KW in the Dam Power House will be
commissioned in December, 1963 and
the other three units of similar capa-
city, one in the Dam Power House
and two in the Hampi Power House,
will be commissioned by July or
August, 1964.

(b) Does not arise.

(¢) The full capacity will be gene-
rated by July or August, 1964.

Demolition of Jhuggis in Delhi

1452. Shri Mohammad Elias: Will
the Minister of Works, Housing and
Rehabilitation be pleased to state:

(a) the total number of jhuggis and
hutments demolished in Jamuna Bazar
and other area of Delhi recently;

(b) whether any alternative
arrangements have been made for the

Written Answers 7682

dw=zllers of
shelter; and

these jhuggis for their

(c) if so, the details thereof?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) to (c¢). The information
is being collected and will be placed
on the Table of the Lok Sabha.

Smuggling of Currency

1453. Shri P. C. Borooah: Will the
Minister of Finance be pleased to state
how much smuggled currency had
been seized by the customs authorities
during 1961, 1962 and 1963 so far; and

(b) how much of it is lying undis-
posed or unclaimed so far?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). The
information is being collected and will
be placed on the Table of the Sabha.

Water Charges for Class IV Employees
Quarters

1454, Shri P, C. Borooah: Will the
Minister of Works, Housing and
Rehabilitation be pleased to state:

(a) whether it is a fact that diffe-
rent water consumption charges are
levied on daftries’ and peons' quarters
of Government in Delhi and New
Delhi which are not fitted with sepa=-
rate meters; and

J(b) the reasons for levying graded
consumption charges on these two
categories of employees?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) Yes.

(b) The rates are fixed on the basis
of th~ average consumption of water
in each locality as consumption varies
from locality to locality.
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Civic Amenities in Ramakrishnapuram,
New Delhi

1455. Shri D. C, Sharma: Will the
Minister of Works, Housing and
Rehabilitation be pleased to state:

(a) whether Ramakrishnapuram, a
Goverrment Servant’s Colony in New
Delhi, lacks civic amenities like street-
lighting, water and sanitation; and

(b) if so, the steps taken or pro-
posed to be taken to improve the
same?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (2) Quarters have been
allotted and occupied in Sectors I to
IV of Ramakrishnapuram. Civic
amenities like street lighting, water
and sanitation are available in these
areas.

(b) Does not arise.
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Pollution of Rivers by Sewage Waters

1457. Shri Sham Lal Saraf: Will

the Minister of Health be pleased to
state:

(a) whether it is a fact that the
Government of Gujarat have set up
a Board to control the pollution of
rivers by Sewage waters; and

(b) if so, whether the Central Gov-
ernment will persuade other State
Governments to se! up similar Boards
in their respective States?

The Minister of Health (Dr. Sushila
Nayar): (a) The Government of
Gujarat have not set up any Board
lo control pollution of rivers by cew=
age waters. They have, however, con-
stituted a Committee to consider the
problems of industrial and other
wastes.

(b) The Government of India have
constituted a Committee for drawing
up a draft enactment dealing with
water pollution from domeslic anc
industrial wastes, The Recport of the
Commitice 18 expected shortly.
Further action will be taken after the
recommendations of the committee
are received by the Government,

Sales Tax Evasion

[ Shri D, C. Sharma:

1458 J Shri Yashpal Singh:
* 7 Shri Subodh Hansda:
Shri S. C. Samanta:

Will the Minister of Finance be
pleased to state:

(a) whether some firms were raided
in Calcutta and Madras and docu=-
ments seized in connection with a
large scale racket for evasion of the
sales tax;

(b) if so, the dctails thereof; and

(c) the number of arrests made in
this regard so far?
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The Minister of Finance (Shri
Morarji Desai): (a) to (c). Levy of
tax on sales or purchases made inside
a State is a State subject of taxation
vide 1tom 54 in List I of the Seventh
Schedule of the Constitution. The
Centrul Government have no infor-
mation on this

Regarding Central Sales Tax, even
though the administration of this has
been delegated to the State Govern-
ments, information is being collected

and will be laid on the Table of the
House.

12 brs.
PAPERS LAID ON THE TABLE

Norrications unper Customs  Act,
CENTRAL EXCISES AND SALT ACT AND
GIFT-TAX ACT

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwari
Sinha): I beg to lay on the Table—

(i) a copy each of the following
Notifications under section
159 of the Customs Act,

1962; —
{a) GSR No. 476 dated the 23rd
March, 1863,

(b) GSR No. 477 dated the 23rd
March, 1963;

{c) GSR No. 478 dated the 23rd

March, 1963;
(d) The Manufacture in Cus-
toms Bonds (General)

Amendment Rules 1963
published in Notification No.
GSR 479 dated the 23rd
March, 1963. [Placed in
Library, see No. LT-1058/
63.]

(ii) a copy each of the following
Notifications under section
159 of the Customs Act, 1962
and section 38 of {he Central
Excises and Salt Act. 1944,
making certiin {further
amendments to the Customs
and Central Excise Duties
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Export Drawback (General)
Rules, 1960: —

(a) GSR No. 480 dated the 23rg
March, 1963;

(b) GSR No, 481 dateq the 23rd
March, 1963; [Placed in
Library, see No. LT-1060/
63.]

(iii) a copy of the Central Excise
(Sixth  Amendment) Rules,
1963, published in Notifica-
ton No. GSR No, 483 dated
the 23rd March, 1963, under
section 38 of the Centra] Ex-
cises and Salt Act, 1944;
[Placed in Library, see No.
LT-1061/63.]

(iv) a copy of the Gift-tax (Third
Amendment) Rules, 1963
published in Notification No.
GSR 491 dated the 23rd
March, 1963, under section
46 of the Gift-tax Act, 1958.
[Placed in Library, res No.
LT-1062/63.]

INLIAN NAVAL RESERVE AND THE INDIAR
NAvAL VOLUNTEER RESERVE (AMEND-
MENT) REGULATIONS

The Deputy Minister in the Minis-
try of Defence (Shri D. R, Chavan):
I beg to lay on the Table a copy of
the Indian Naval Reserve and the In-
dian Naval Volun‘eer Reserve
(Amendment) Regulations, 1963 pub-
lished in Notification No. SRO 102
dated the 23rd March, 1963, under
gsecton 185 of the Navy Act 1957.
[Placed in Library, see No. LT-1063/
63.]

12.02 hrs.
ESTIMATES COMMITTEE

THIRTY-SECOND REPORT

Shri Dasappa (Bangalore): I beg to
present the Thirty-second Report of
the Estima‘es Committee on the Mi-
nistry of Mines and Fuel—National
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[Shri Dasappa]

Coal Development Corporation Limit-
ed, Ranchi.

12,02} hrs.

STATEMENT BY MINISTER OF
ECONOMIC AND DEFENCE CO-
ORDINATION

Mr, Speaker: Now, the hon. Minis-
ter of Economic and Defence Co-ordi-
nation, Ehri T. T. Krishnamachari,
will make a statement.

The Minister of Economic and
Defence Co-ordination (Shri T. T.
Krishnamachari): Mr. Speaker, Sir,
as 1 find thai my name has begn men-
tioned in connection with certain
transactions of a mine-owner ope-
rating in Orissa from Calcutta....

Shri Surendranath Dwivedy (Ken-
drapara): On a point of order. I be-
lieve, Sir, that vou are permitting
the hon. Minister to make a state-
ment on his own under Rule 372 of
the Rules of Procedure. There, it is
laid down that he can make a state-
ment on a matter of public imporlan-
ce. But, here he is going to explain
something which is non-existent in
the House, as far as I remember.

I raised a matter about corruption
and about Ministers being involved
i some transactions, as early as Feb-
ruary 21, 1962 in this House, and the
only reply that we have had from
the hon. Prime Minister is that he
has sent it to the Central Intelligence
to g've him a report.

On the 1st April, 1963, the Home
Minister stated that the hon. Prime
Minister had sent the preliminary
matorial with h'm to the Attorney-
General for legal process. He also
stated that the report of the Central
Intelligence had not been submitted
to the hon. Prime Minister.

Besides this, so far as the House is
concerned, there is no other mate-
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rial or statement, and the hon. Prime
M.nister has also as yet not given
any statement stating categorically
as to who the Ministers involved in
this matier are, what the allcgations
are, and whal the actual points which
he has referred to the Attorney-
General are,

In view of this, I do not know
how the name of Shri T. T. Krishna-
machuri comes in and he wants to
explain here.

Shri Ranga (Chittoor): I have also
a few observations to make in re-
gard to this matter....

Mr. Speaker. The hon. Member

may allow me to just clarify the
position......

Shri Ranga: Regarding this matter,
I wish to state a few poinis,

We have had some potice of this
only this morning from the newspa-
pers, that the Prime Minister is
reported to have told his party that
three Ministers® names were found
in some records that they were able
to discover or that came into their
possession. One is, of course, Shri
K. D. Malaviya, and the o'her is Shri
T. T. Kr shnamachari, and the third
one is Shri Bren Mishra, I think, of
the Orissa Government. Only the
day before yesterday we raised this
point. He would like to ask: Is this
the only way-in which the House
and the Members of this House can
b~ runec‘ed to come to know about
what is happening? Are we to wait
until the hon, Prime Minister meets
his party and states these things

Shri Frank Anthony (Nominated—
Anglo-Indans): That is what they
do nowadays.

*Shri Ranga:....and thereafter come
forward to make a statement and take

the House into confidence? That is
point No. 1.
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Secondly, I would submit that any
important matter like this ought to
be properly given notice of to you
and then placed on the Order Paper
so that we would al] ba ready also
to know what is going to be stated
here and what we are expected to do.

If the hon. Minister wishes to make
a statement, I for one would not
raise any cbjection, but certainly we
should be given an opportunity of
discusszing that  particular statement
as well as the other matters which
are supported to be under thes con-
sideration of the hon, Prime Minis-
t>r and 2130 his advise under the
consireration of the wvarlous other
offizers including some law officers,

Shri Hem Barua (Gauhati): 1 sub-
mitted 5 call attention notice on Yhis
very thing, It reads as follows....

Mr. Speaker: He need not read it.
I know it.

Shri Hem Barpa: It is connected
with this ma'ter. It was about Shri
K. D Malaviya's disclosure. . ..

Mr. Speaker: What does he want
to ask?

Shri Hem Barua: I say, if he is
allowed to make a statement, that
would be only a personal disclosure
of the whale matter. You have dis-
allowed my call aitention notice on
this verv ‘mportant matter.  Shri
Malav'va has a'ready disclosed that
he collected Rs. 10,000 for his
party f-om Messrs. Serajuddin
and Comnany. The proprietor of
that company has been arrested.
It has been reported that some
letters from Ministers have been
found by the police in his pos-
session. This is a very serious matter,
afferting the morale of the adminis-
tration.

Therefore, I think the whole matter
should b= tiken up together and all
the Ministers must be dealt with
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together instead of a single Minister
being allowed to make a statement.

Mr, Speaker: Order, Order. 1 have
followed him. There were two or
three questions taken up simullane-
ously. I will try to deal with them
as they come to my memory now.

Firstly, Shri Surendranath Dwi-
vedy says that alrcady the Prime
Minister has said that (his matter
had becn referred to the Atlorney-
General ang therefore, the statement
should not be allowed 1o be made.
So far as I remember, no names had
been mentioned as to who were in-
volved. Even Shri Dwivedy had not
ment'oned any names.

First, I would like to know whether
really the name or the case of Shri
T. T. Krishnamachari also is referred
to the Attorney-General or not. If it
is referred to him, it is also with him
ang perhaps I might have to think
over again whether to allow the
statement at this stage or not.

So far as the prerogrative or the
privilege of the Miniters ordinarly is
concerned, unless this is connected with
the inquiry by the Atlorney-Gencral,
if it independently comes, the Minis-
ters have that right, that if they
want to make a statement upon some
subject of public importance, they
can certainly come up and ask the
permission of the Speaker. And the
Speaker, normally—unless he con-
siders somoething objectionable in it—
allows them to make a statement.

It was therefore, in the ordinary
course that I was informed this
morning and a desire was expressed
by Shri T, T. Krishnamachari that he
wanted to make a statement. 1 did
not connect it with the inquiry or
any other thing beeause previously
we had not learnt anywhere that his
name was included.  Therefore, I
would like to know whether his name
also has bren included in that in-
quiry. If it is so, probably I might
not allow th.t si.liment,
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Shri Surendranath Dwivedy rose—

Mr. Speaker: Let me first know
whether it is really there or not

Shri Tyagi (Dehra Dun): As regards
statemen:s of Ministers, there is a
mention that there are charges against
Ministers. ¢ is very goud on  the
part of a Minster to come forward
here and say belore the House that his
nam> is there, rather than others
pointing out his mame. When he
himself says that his name is there,
he must be given an opportunity to
explrin what the circumstances are..
(Interruptions).

I do not know what the reference
to the Attorney-Genera] might be; it
is in the Prime Minister’'s mind—he
knows it better. But in the case of
such allegations, a reference to the
Attorney-Genera] is not a judicial
act. It is only a private consultation
with the Attorney-General. The
Attorney-General ig not a court. Nor
is the matter sub judice. Therefore,
I submit the reference of a case to the
Aitorney-General for consultation
does not come in the way.

Mr Speaker: First, I want to be
sure of the faces.

Shri Surendranath Dwivedy: As
you have said, if it is disclosed that
Shri T. T Krishnamachari's name
has also been referred to the Attor-
ney-General, it will be part of the
statement so unless the Prime Minis-
ter makes a statement about the per-
sons involved in the whole matter, I
do not think you can permit any
other person connected with it—if he
thinks he is connected—to make a
statement like this in this House. So
far as the House is concerned, this
matter is completely non-existent as
to who are involved. So, T again re-
quest vou to consider whether it will
be proper for you only to ask whether
this person is involved or not, because
the enquiry is not yet complete.
Mere reference to the Attorney-Gen-
eral does not mean-that those persons

APRIL 4, 1963

Minister of Economic 7692
and Defence
Coordination

are not further involved in the mat-
ter, because the final report is yet to
come. Therefore, I thnk it will be
better if a fuller statement is made
in the House as to the facts. I com-
pletely agree with Shri Tyagi that it
is goog for a Minister volun'arily to
come forward to make a statement.

Mr. Speaker: Then I will ask Shri
Dwivedy f Shri Malaviya also should
not be alloweg to make a statement
about himself.

Shri Surendranath Dwivedy: Not
in the House, unless this staiement
of the Prime Minister comes. Let
him explain.

So far as Shri Malaviya is concern-
ed, he has not made any s.atement
inside the House. He has made some
statement outside the House which
has comg to the notice of the House.
If on the basis of that he wants to
make a siatement and you want to
permit it, that is a different matter
altogether, but here if it is connect-
ed with the enquiry, it cannot be
made, that is my point, unless we get
the full report of the enquiry itself.

Mr, Speaker: If we concede that he-
cause some thing has been referred

- to the Attorney-General, till that re=

port is received we should not gis-
cusgg it or that no statement need be
made, then I can ask the Minister to
wait only if I know whether really
his name is there in the reference
that has been made, and that would
dispose of the Calling Attention No-
tice of Shri Hem Barua who wants
Shri Malaviya to make a Statement.

Shri Hem Barua: There is a differ-
ence, Sir.

Mr, Speaker: Then again, Shri Hem
Baruaa's notice is not in order, not
in the proper form, and that was
why I refused it. T have not taken
the merits as yet into consideration.
If he amends it ang brings it in form,
then that can be cons'dered separa-
tely. I am sorry again to point out
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that he stood up and interfered when
he very wel]l knows the procedure
that we follow ordinarily in such
matters. 1 would only now like to
know if the Prime Minister would
make a statement.

Shri Hem Barua; I only want a
clarification because my name is in-
volved. ’

Mr. Speaker Order, Order.

The Prime Minister and Minister
of External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): I have been following care-
fully what the hon. Members opposite
have sad. I have failed to under-
stand their argument.

These matters were referred to
here because a number of papers
contained long accounts, and they
mentioned various parties, various
names were mentioned. At that
time I was not aware of this, and I
gsaid I would enquire. Thereupon I
enqured, that is, I found out from
my colleague the Home Minister, and
he told me of some newspapers arti-
cles and some books of accounts
which have been seized by the police.
Therefore, I stated in this House, in
answer to a question I think, that I
would consult the Attorney-General
as to what steps I should take. It is
not quite correct to sta‘e that T have
asked the Attorney-General to carry
out an enquiry,....

Shri Surendranath Dwivedy: No.

Shri Hem Barua: You cannot do
that. rl.!

Shri Jawaharlal Nerm: ....but to
look through the papers such as they
were to advise me as to what T should
do,, becauze I want~d independent
a-dvice. That is what I have done.
No particular individual has been re-
ferred to an enquiry or anything. It
is a whole cemnlex of things, the
newspaper reports ete., and prima
fecie the newspaper rcports, I think,
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are gcandalous in the exlreme—not
only the articles, bui the references
and the headlnes and everything;
prima facie they are very defamatory,
but it is not for me to go into action.
But, as these maitters were raised
here, 1 stated I was going to consult
the Attorney-General, both from the
point of view of his eminent legal
position and otherwise, as to what he
would suggest, how I should deal
with it. So. I have not asked him to
carry out kind of enquiry. ‘The
papers that have been given to him
naturally deal with such papers as we
have, with those extracts from cer-
tain accounts books and some other
papers in connection therewith.

Now I may say one word about what
Shri Malaviya did. I do not quite un-
derstang these objectiong raised, Shri
Malav.ya wanted to make a slatement
to the Executive of our Party. I did
not even know what the stalement
he was going to make was, or the
object of the statement. He asked
me, and I said certainly he could
make ;t, and he made a statement.
He made cer.ain things clear, in so
far as he was concerned. I do not
see what rule or anything else comes
in the way of a Member doing that
to his party or to me or to any other
group anywhere. He can, if he had
chosen, make a statement before the
House. He chose to do that it is
quite open to him to do that to h's
colleagues. There 1is no gisrespect
meant to the House.

Shri Hem Barua: On a point of
personal clarification. You have made
a very long statement about me, I
very humbly submit that you said
that I wanted Mr. Malaviya to make
a statement here.

Mr. Speaker: No, No. I never said
that. I referred to the calling atten-
tion notice..(Interruptions,)

Shri Hem Barua. Calling altention
notice was addressed to the Prime
Min'ster; it was not  addresseg to
Shri Malaviva and I experteq the
Prime Minister ta make a statement
vvaaa. (Interruptions.)
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Mr, Speaker: [ have suggested to
you that it is not in the proper form
and that it should be framed proper-
ly. Then we will see,

Shri Hem Barua: The trouble js
this. I wanted the Prime Minister
to make a statement on the disclo-
sure made by Shri Malaviya, about
the happenings vis-a-vis the ministeri_
al responsibility. ... (interruptions.)

Mr. Speaker: Order, order. He
wants to read what I disallowed; he
cannot do that. I have disposed of
certain other objections taken, Now,
it is quite clear. There is no en-
qury, judicial or semi-judicial or
anything of that sort. Therefore, the
Minister is entitled to make a state-
ment. That is the first thing.

Sccond thing is this, Prof. Ranga
raised that point. Some disclosures
have been made in their party itself.
1 am not concerned with what hap-
pened there, inside the party or what
discussions hagq taken place there,
unless there ig some important state-
ment of public policy which is to be
followed by the Government. I am
not concerned with that. We need
not take notice of that. Therefore,
there is nothing improper done if in-
side the party they had discussed
certain things. I do not want to
touch them or to refer to them or
to say anything about them. _B_ut
when this question comes, if a Minis-
ter wants to make a statement cer-
tainly on a matter that has appcare_d
in the papers, I cannot say that he is
not justified and therefore 1 ha_ve
allowed him. He asked my permis-
sion in the morning and I have allow-

ed him.
Shri  Tridib Kumar Cha_udhurl
(Berhampur): Sir, I was going to

point out another matter in this con-
nection, before the statement by .the
Minster is made, about the propriely
of making such a statement. A case
was fileq in Caleutta, in which this
firm i involved. We do not vet know
what facts are there and what names
are involved and it says that certain
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Ministers are involved, All these
questions will come up before the
Court and in this context is it Pproper
that Ministers shoulg be allowed to
make a statement here when the
whole matter is sub judice?

Mr, Speaker: It js a statement by
the Minister; it is not a discussion or
any expression of op'nion by the
House, that is being done. He can
make his statement.

The Minister of Economic and De-
fence Co-ordination (Shri T. T.
Krisanamachari): Mr., Speaker, ag I
find that my name has been mention-
ed in connection with certain trans-
actions of a mine-owner operating in
Orissa from Calcutta, I would like to
make the following statement,

The allegation scem to be that a
sum of money had been given to me
for elections round about February,
1857, obviously for certain favours to
be shown to the party by the Com-
merce ang Industry M nisiry and by
:ne as Commerce and Industry Minis-
er.

The only occasion when I remem-
ber the name of this mine-owner Shri
Serajuddin, is in rspect of a suit that
he filed against the Commerce and
Industry Ministry somet'me about
1956 when 1 was Commerce znd In-
dustry Minister. The subject-matter
of the suit was handled by the Joint
Becretary in charge of Trade, who was
also Chairman of the State Trading
Corporation, which organisation was,
if I remember aright. made a party
to th's suit I had some recollection
that the suit was withdrawn, bug 1
now understand that the suit was
withirawn on the 31st August 1956,
the day when I gave up office as
Commerce and Industry Minister,

It is said that this pa-ty had to secek
my favour as Commeree and Indus-
tr:,. Minister for a concession to  be
given 1o h'm in respect of a ferro-
chrame plant or something of the sort
and therefore the payment was made
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to me for purpose of elections. 7o
the extent that it is now possible for
me, I made some investigation into the
matter of this ferro-chrome plant ap-
plication made by this party. I under-
stand a letter of intent was issued
by the Commerce and Industry
Ministry to the party sometime in
October, 1956, that is, two months after
I left office, and I believe the Minis-
‘ter who presided over the heavy in-
dustries section of the Commerce and
Industry Ministry at that time was
the late-lamented Pantji. Again, 1
understand, sometime in May, 1957, a
letter approving the foreign collabora-
tion was issued to this party; the
Minister concerned at the time is my
colleage, The Present Finance Minis-
ter. It appears that the final licence
was issued in May, 1958, a time when
I was not even a member of the Gov-
ernment.
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I find nothing out of the way in the
grant of the licence either by the
Commerce and Industry Ministry or
any of the people who succeeded me
as Commerce and Indusiry Minister.

In regard to the collection of money
for elections, it is true that I had
some little part in collecling money
for the 1957 elections; but 1 did not
meet any businessman individually
for this purpose and I do not think
Shri  Serajuddin  was  anywhere
amongst the group of businessmen that
I met. The businessmen were asked
to send their contributions to the ac-
couny of the party direct by cheque,
for which they were told, they would
get no benefits. The monics did aot
pass through me and I have no direct
knowledge of individual pavments in
that connection. In regard to my own
election in 1957, 1 had no necessity
to approach anybody outside my own
small cirele of fritnds in Madras for
help and assistance. It is perefectly
obvious that ‘f my name has heen
mentioned anywhere, I had »o con-
nection with the matter, broause T
had no contacts with Shri Serajuddin
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and I was not in a position to do him
any favour,

I do not remember any case concern-
ing him having come to my notice dur-
ing the time I was Finanice Minister
either. Obviously, further enquiries
will be made by Government in this
matter, but I felt I should make my

position clear before Parliament;
hence this statement. I think you for
this courtesy,

12,23 hrs.

EXPORT (QUALITY CONTROL AND
INSPECTION) BILL*

The Minister of Internitional Trade
in the Ministry ¢f Conrverce and In-
dustry (Shri Manubhal Shah): I beg
to move for leave to introduce a Bill
to provide for the sound development
of the export trade of India through
quality control and inspection and for
matters connected therewith.

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill to provide for the
sound development of the export
trade of India through quality
control and inspection and for
matters connected therewith.”

The motion was adopted.
Shri Manubhai Shah: 1 introduce
the Bill.

12,24 hrs,
DEMANDS FOR GRANTS— contd.

MinistRy OF ComMmunriTy DEeveELop-
MENT AND CoO-OFERATION—CoONtd.

Mr. Speaker: The House will now
take up further discussion and voting
on the Demands for Grants under the
control of the Ministry of Community
Development and Ce-operation, for
which five hours have been allotted.
35 minutes have been taken, and so
remain.

four hours and 25 minutes
Shri Ranga.
Shri Ranga (Chittoor): Mr. Spea-

I am gorry to say that the

ker, Sir,

'I‘uh?ur‘!rd in the -Gezette of India
dated 4-4-63.

Extraordinary Part 11, Section 2,
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time has come when the Prime Minis-
ter and the Government and the
Min'stry concerned should make up
their minds as tp how much longer
they would like tp continue the exis-
tence of this Ministry. I am con-
vinced that whatever might have been
the justification—and that was very
l:ttle too—at the very beginning when
this Ministry was being brought into
existence, there is no justification
whatsoever for its continuance. Mire
especially so, because of the emergency
that the country is faced w'th, and it
is essential that this Ministry should
be wound up, and the Ministers con-
cerned who are to be displaced might
be absorbed in other Ministries if they
arp needed and if they are not need-
ed—I1 do not know—they would cer-
tainly deserve much better considera-
tion than the one that the goldsmi hs
have obtained from this Government.

Sir, what is it that this Ministry
was expected to do? It was expected
to start these commun’ty development
centres all over the country. There
were the State Governments with
their own respective departments for
co-operation, for agriculture, for irri-
gation, for pub’ic health and hvgiene,
for finance, for general administration
as well as v’llage panchayats and co-
operatives All these departments
were carrying on their functions
which were allotted or indicated to
them by the Constitution. Funds
were being granted by their pwn res=
pective legislatures and those depart-
ments were carry'ng on these func-
tions.

Somehow, Sir, the idea arose in the
mind of the Government here that
they should have a co-ordinating
ministry. If they were to have a co-
ordinating mnistry in order to act as
a catalytic influence and help the var-
ious concerned departments at the
State level, if at all there was any
nerd for it. then thev had. to start
withh the Planning C~mmission. The
'Plan:ninﬂ Commi=s'on did trv to per-
form this function for some time.
Then, they had a'sn the Min'stry of
the Co-ordination Committee at the
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Food and Agriculture which was ex-
pected to discharge these functions.
Not being satisfied w'th these two, they
br_uught inlo exisicnce the Planning
Ministry itself with all the parapher-
nalia that goes associated wilh that
Min'stry. As if all thege were not
sufficient, the Gove-nment brought
this Minisiry intp existence, from a
Di'rector to the Deputy Minister, from
a Deputy Minister to a Minister of
State, and from there into an inde-
pendent Ministry. Al] these efflores-
cence of expenditure and appoeintments
have gone on during all these years.

My hon. fricnd, as you all know, is
very enthus’astic, as enthusias.ic as a
military man, and energetic too.
Therefore, through his inventive
genius he has [ound one special funz-
tion tp be discharged by his Ministry.
He has sa'd, in these pamphlets that
his Ministry has distributed, that
various kinds »f co-operatives have
been functioning liie frogs in the
well in varous States without much
co-ordination  between (hemselves.
Therefore, he took it upon himself the
inventive capacity of forming at the
national level, at the all-India level,
co-urdinating co-operatives and co-or-
dinating various other organisat ons
also. Now, a number of them
have been brought into exslence
—quite a large number of them.
I need not go into the list end
take the time of the House. But
1 would only mention th-ee or four
of them. They are: the National
Cooperative Development Corporation
to replace twp other co:ipo ‘a.dnns
which are already there; the National
Federation of Co-operative Sugar Fac-
tories—as if these factories we e not
capab'e ‘f brnging into ex stence a
nationa! federat’on without the ai-
ministration of this Min'sirv; the
Nationa] Co-ope~ative F-rming Advi-
sory Board; the National Co-op2rative
Development Corporat'on; the reni-
rally snonsored sch-m-~ for conTume’s
—_thev are gning tg have v-rv s00n a
Nation»! Advisory Board for it also;
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Centre and State Jevels in order to
provide orientat'on coursey for joint
regiscrars—as f they are sp ignorant
and inexperienced people that they
need this re-orien.ation at the national
level; the All India Land Mortgage
Bankg Union, and the National Agri-
cultural Marketing Federation. In
addition to them there gre now a
huge number of these seminars and
training centres. We do not know
how many of them are there. There
is no outside limit at all. As and when
any ‘dea comes into the mind of my
hon. friend he wil] start a new train-
ing course, a new seminar, a new re-
orientation course or a new refresher
course and money is spent like that
(the hon. Member then snapped his
fingers).

Mr. Speaker: What does this (snap-
ping of fingers) signify?

Shri Ranga: As they call it in

Mr. Speaker; That cannot be re-
corded, and therefore it should be
avoided.

Shri Rnga: It has gone in some
form or the other,

Mr. Speaker: That should be avoid-
ed.

Shri Ranga: Is there anything
wrong in that?l do not think there is
anything wrong that it should be
avoided.

Mr. Speaker: That does not look
nice here.

Shri Ranga: All right, Sir.

Then there is the nationa) co-operat’ve
union for co-operative associations,
the national co-operative college and
research institute and the All-India
S minar of Labour contract and ccns-
truction co-onerat'ves: n-w co-opera-
tive courses thev are going to have in
high schools. For all these things we
hava ent to spare this Ministry crores
and crores of rupees.
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The Deputy Minister in the Ministry
of Communily Development and Co-
operation (Shri B. S. Murthy): Final-
ly, the co-operative commonwealth,

Shri Ranga: Yes, the co-operative
communwealth on top of all this over
which, I suppose, the hon. M nister
will preside in place of the Prime
Minister.

For a long time there has been a
complaint all over India that too
much money is being wasted on estab-
lishment, in jeeps, buildings ang so on,
and they said “No, no waste at all,
every ple is being utilised carefully;
more carefully than the Finance Minig-
try itself”. But they themselves have
now been good enough to come and
say that, in the light of the national
emergency, they are going to reduce
the number of jeeps, they are going
to stop the construction of any more
new buildings and effect various other
small economies and, in this way, they
are going to save Rs 1 lakh for each
block. What does this mean? They
have got more than 5000 b ocks. If
they had taken the trouble in the past
in effecting economics, even accord-
ing to their own admission, accord-
ing to thei~ projected achievement,
they would have been able to save at
least Rs. 51.49 crores every year. What
is possible now would have been pos-
sible in the past too, but they wou'd
not care. They d'd not heed the ad-
vice of the Public Accounts Commit-
tee. nor did they take the advice of the
Estimates Committee. Noy wou'd
they pay attention to the wviews
and suggestions made by various mem-
bers of this House. If this is the
manner in which the monev has been
wasted, and is being wasted, I say it
is high time that a new look is given
to it by the Prime Minister.

Then there is the question of co-
operative development. Suv far as cu-
operati-res arp concerned a'l these co-
vpearhve aclivities are be'ng carried
on at State level. Exept for the
Uninn Ter-itories. in a'l other spher-s
there is np direct activity to be un-
dertaken by this  Ministry, They
have tgken 1n a now artivity and they
have got g low passed in regard to the
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registration of co-operatives which
are to function between one State and
another. So, they have taken upon
themselves this power of registering
them and demanding the concerned
State Ministries to see their
permission before they allow any
of their inter-State co-operat:ves to
function. Then, they want—they are
hard put to it, I think—to find an
excuse for starting co-operatives of
their own. Otherwise, all these cases
have been looked after in the past by
the State Governments.

What is it that this Ministry is ex-
pected to do, and is trying to do? It
now gets all this information,—and it
is very convenient indeed for anyone
who does not know much of India,
any tourist coming from abroad, spe-
cially because it is in English—bring it
together ad claim all that has been
done by the State Governments to be
its own achievement and place it here
ag its achievement. It does not say
€0, but that is the impression it wants
to give, I think. The whole of it is
nothing but a catalogue of achieve-
ments by the States. This informa-
tion could have been given by the
National Co-operative Union. There
was no need for this Ministry if this
function was being d'scharged by that
Union. Now the Minisiry has come
and says “No, we are doing a'l this;
therefore, grant up more money".

Then I come to Panchayati Raj. ‘The
village panchayats have not been born
along with this Ministry. "They have
been iicre for a very long t'me. Long
long ago, between 1920 and 1930, o
many of us, Congress people, who
were inspired hy  Mahatma Gandhi
and Mrs. Anne Beasant, whe believed
in Panchayati Raj began to orpanise
these panrhayats. The late lamented
Sh- Gopalaswam’ Avyangar was the
Rewictrsy of Vil'aze Panchavats in
Madras Sinte and, thanks to his dyna-
mir werk, v have had a tradition of
a5 venes ot riorpe of panchaveti raj or

]

panchavat organisations there in the
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South. I have myself, without being
a Minister or a director or a paid
officer of any kind, helped people 1o
form 700 panchayats in a district of
860 villages, and that was thirty years
ago that we did all that without all
this paraphernalia and we have had
al]l the experience. Now what is the
expceiience, the exper'ence of my hon.
friend, the hon. Minister himself? He
has held a conference somewhere and
then he has given a summary of what
those people have said for and against
in regard to the experience they had
of these panchayats.

A number of points are given in the
Kurukshetra, one of these n'ce pam-
phlets that my hon. friend is now mak-
ing himself responsible for, I sup-
pose. anyhow for this Government.
This chronicles their achievements, It
is integrated with that. It s one of
their publicity brochures. Here, on
page 22 they have given 13 points
against it. I need not go inte all the
details; but I mention on’y two or
three of them. It says:

“Panchayat’ Raj was never vital
even in peace time; how can it
prove more vital in an emergency.

Emergency demands one leader
4nG one nation. Panchayati Rai
supports an army of leaders, a'l
pulling their weight in opposite
direction

Panchayati Raj is oriented to-
warde developmental activitics and
not towards defence efforts.

Fanchayati Raj has resurrected
t'ie old Zam'ndars in the form of
{'anches and Sarpanches. It thus
verpetuates  exploitation of the

poor people.

Panchayati Raj may be good in
theory, but in practice it has pro-
ved most abominahle.  Looking at
its practical wo-king, it s most
unsuitable to combat an emer-
geney.”

My hon. friend stated that one of
the functions is to decide about the
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melhod of elections to Panchayati Raj
bodies. °

Shri B, S. Murthy: May I request
the hon, Member to quote the page and
the person who has stated that?

Shri Ranga: I have quoted the
points against it. They have got there
the points in favour also. I have not
said that there are only points which
are against them.

Mr. Speaker: Which is the jour-
nal?

Shri Ranga: It ig the Kurukshetra,
March 1963 issue. They have pgot
there the points for and the points
againsi. There are 10 points for and
13 points ggainst, all given by them-
seives. 1 did not choose them. All
those that are in favour of Pancha-
yati Raj my hon. friends have got to
say or are here tp say; I mentioned
orly a few of those points which are
agamnss them. But they have them-
seives stated them. °

S. far as these elections are con-
cernet, 1 find that there is a great
neceu for a radical change to be made.
The eiement of what is known as bal-
Ioting or drawing lots should be in-
trodaced into these elect'ons as other-
wise a lot of mischief is likely to take
pilace. Political parties are going on
and the ruling party, naturally, which
is the rul'ng party here and in al] the
Stales would like to be the ruling party
in all these things. I do not have
much cbjection if they wish to intro-
duce politics intp these things; they
have dore ‘t. But what is happening
is thai al] these Gram Sevikas, Sevaks,
Ealawadis, Village Level Waorkars,
BDO: and wvarious other officers, wlso
Tanchies and Sarpanches, members of
co-operalive societies and their chiefs,
with all these people as their imple-
raen{s—the rtul'ng party is able fo
frvour all these people—is able to
place its hands of control over all
iLese organisations. Not being satis-
tred with this, my hon, friend, on be-
half of the Government, would like to
gain control over the social economic
and political life of our villages
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through al] these various chains of or-
gainsalions. He has himself stated
that they would like to take the ini-
tiative from the top right down to the
villages. They do not say “from the
villages to the top” but they say only
“from the iop to the villages”. They
want 1o start all these things so that
if at any time any kind of idea gets
into my hon. friend's mind, all he
has to do is simply to press a bu!-
ton. The moment he presses it, all
the Ministers echo and below the
Ministers the District or Zila Parishzad
Presidents, the Taluka IPanchayat
Presidents, their BDOs and other
officesr and al] these various o=ganisa-
tions &lso. When the DBritish were
here and the officers and Ministers
used to go to a village, there used ‘o
be only two people to rise in obad-
jence to their dictates, indged to do
any kind of a salam to them—the vil-
lage munif and the accountant. So,
all these people have got to give and
do it, Balawadis alsp and mahila so-
cieties also and their presidents the
village volunteers, = defence labour
banks, not only their officers but also
their members do this. All these
people have got to dance in atten-
dance and begin to do things accord-
ing to the dictates that would be ema-
nating from the Central Government.
This seems to be the principle objec-
tive of ga'ning such a control over all
the people that they would not be able
to have any kind of freedom at all
In the name of democracy, they seem
to be keen in establishing dictator-
ship in a very clear way,—in a very
danperous way too— and a'sp Very
quietly in the name of community de-
velopment and panchayati raj.

Sr, the devolution of powers has
started from the pcople, from the
people to the village panchayat, from
the village panchayat to the taluk
panchayat, then {o zila parishad, th‘on
the Minister and tgp the super-Minis-
ter here. I do not know. Some time
aro, some people used to think that
one particular Minister was try'ng to
dictate to this Minisiry and T cannot
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be surprised, in a few years to come,
this Community Development Minis-
ter mght possiply be a super-Minis=
ter here holding the contro: over all
ithese things. If you were to read
these two reports carefully, you
would see that this 15 the Govern-
ment really, not the rest of them.
They are responsible for everything
and, therefore, they think that they
must have more powers. So, I say,
this principle, to some extent to mini-
mise th's mischief, the principle of
selecting the members of panchayats
from out of people who have already
been elected into a panel of candi-
dates by drawing lots ought to be in-
troduced,

Shri Harish Chandra Mathur
(Indore): 1 never thought that Mr.
Ranga is so frightened of shadows.

Shri Ranga: My dear friend him-
self only recently was complaining
how this panchayati raj has come to
be a terrible curse in Rajasthan itself.
What is the earthly use of being
blind-folded? If we want to save our
social 1ife in our villages and help it
to become more and mo e progressive
and more helpful and constructive, the
best possible thing, according tp me,
would be this. If there were to be
ten wards, let there be thrre peop'e
elected by the people in each ward
by proportional representaticn ii ne:d
be. Then, nut of these three pcople,
let the-e be one man, the memb:r
concerned, who may bs chosen by
drawing the Ints ont of these three
people. So, with regard to the presi-
dent. Let there be three peop e elect-
ed fr~m out of them—one man wou'd
be chosen by draw'ng 1ots as the
President. the gther one won!d be the
Vice-President and the third one
would be the Cha‘rman of a commit-
tee and so on. The sime process
ourh tn he fo'llowed rieht un to the
leve] of zila parishad Actua'lv, what
has happened in this. A'though it is
sa‘d that they have ot indi-ect e'ec-
tion in ta'ule panrhavatg and A'strict
parishads, these people. althcugh they
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are supposed to be the leaders of their
respecuve areas, dre so heipiess in the
hands of these political leaders and
political magnates and rich people
and various other people also. Hun-
dred and one types of people we have
got in our country. They are taken
away and placed almost in g ‘volun-
tary’ confinement, as I would call it—
the word ‘voluntary’ in invert-
ed commas—in some  religious
place or other and they are kept there
for 10 to 15 days and brought from
there at the time of elections march-
ing as if they are an army, not allow-
ed to ta'k to anybody, not allowed to
look at anybody, all made to sit there
at the election meeting and then made
to vote ag per the d’ctation. Every
group is doing it. If we are to avoid
this kind of a maskhara of sp called
democracy and demoralisation of the
social morale of the people there in
our villages and a'so at the d’striet
level, then these innovatians thot I am
suggesting ought to be adopted and
ought to be given careful consideration.
I have made this suggestion. in fact, in
my writings and later on also by
writing to the Ministry concerned as
well as to other peop'e and T was told
they cons‘dered it but they did not
want to give effect to it. I want them
to give some consideration to that at
least.

Shrl Harish Chandra Mathar: Gov-
ernment by lottery.

Shri Ranega: Just as we rhnose,
which should be the first non-offizial
Bill to be taken up in this Heuse znd
it has been hailed as one of t:e demo-
cratic processes of doing it in other
Part‘aments as well as in this IHouse.
So, also, Sir..

Mr. Sn~aker: Decause we consider
all Members who give notices cf Bi'ls,
are equal. Thercfore, we draw iots.

Shri Ranea: There also, they are,
more or lrss, equal. In fact, the
unier-privil~ged peovle. sarially
under-privileged, politically under-
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privileged and economically also, are
not able to get anybody in now so
easily and if anvone is coopted, as my
friznd say;i, he is being coopted, hwe is
on'y a mere nominee. Just as at the
taluk leve]l the members behave, the
other members also behave, this man
bethaves just as the monkey in the
strecy behaves to the dictates of Lthe
man who holds the strings,

Shri B. S. Murthy: Sir, I take
strong objection to it, saving that
thos: prople who are socially weaker
are monkeys,

Shri Ringa: No, no. That is
wrong. That i3 a wrong and pervert-
ed way of looking at things. I =aid,
all other people also, members of the
taluk parishad, samiti, all these
people, are also bechaving in that man-
ner just because so many people are
there ho'ding the vital strings which
control these unfortunate people.
Therefore, I would like an experi-
ment to be made.
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&Su,n Ugam L jpr B U'h'?‘;d")s
kel Kbl e a8
[ & Sogd US
Shri Ranga: I would like, with

Wwith your permission, Sir, to replace
that word ‘monkey’ by the word ‘auto-
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mation’. That is enough. S0, I have
withdrawn that word.

Shri P, Venkatasubbaiah
Co-opticn by election.

(Adoni):

Shri Ranga: Co-option by election.
I do not know wiat my hon. friend
means by it. [ am not able to get the
hang of :t.

Then, there g the question of
control I wang that this present
process of the: Union Government
send:ng, by way of advice, direc-
tives to the States Governments, to
the BDOs and all these people has got
to be gven up. Secondly, I am not
quite sure whother it is a good thing
not to have the district collectors to
preside over the zila parishads instead
of the present practice of having a
non-official Chairman. That also will
have to be considered very carefully
because non-official Chairman, now-
days, is subject to too many pressurecs
s0 much so the high school teachers
and all those people who are placed
in-charge of health centres and faimly
planning centres -and various other
institutions that are there are belng
troubled too much by way of trans-
ters, by way of punishments by way
of displeasures and by way of threats
and frowns from the Chairman.

Then I come to the distribution of
money. The Union Government is
distributing quite a lot of money to
the States. This is not conducive to a
sense of responsibility on the part of
the States. It is much better that the
States should be made
responsible for their own expenditures
in regard to these activities and, if
and when, they want anything more
either by way of match’ng grant, that
is, 50 per cent, or something like that,
let them be given such grants by the
Union Government. For that purpose
alone, there is no need for this sepa-
rate Ministry. Th’s Ministry is so in-
terfering now that it wants to give
direticns—adv'e2, of course—to the
University Grants Commiss‘on, to the
Health Ministry, to the Food and Agri-
culture Ministry, to the Irrigation and
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Power M'nistry and to several other
Ministries. The only Ministry, I think,
which is beyond their control is the
Pr'me Minister's secretariat. I do not
know. At his beck and cail, the
Prime Minister is prepared to write
to the Chief Ministers and to the
Min'sters of various departments also.
Therefore, it is time that this Ministry
should be wound wup and in
its piace all its functions should be
tran:ferred again tp such of the
Ministries at the Centre as can be
considered by the Prime Minister
after careful consideration and con-
sultat'on with his other Cabinet col-
leagues as can be expected 1o dis-
charge these functions in an advisory
manner, not in g directive and dicta-
torial manner as is be'ng done today.

Mr. Speaker: Shri Braham Pra-
kash.

Shgi Braham  Prakesh (Outer
Delhi):  Sir, it is my good fortune,
again, today, that I am g'ven the
opportunity to speak after Shri Ranga,

Shri Ranga: That is right

Mr. Speaker: Did he have that
fortune earlier also?

Shri Brahm Prakash: Yes, Sr.

Shrl Ranga: He has taken that
portfolio. There will be some promo-
tion also.

Mr. Speaker: Ordere, order, Now.
it is my good luck to call him.

Shri Brahm Prakash: Actually,
when I was preparing for the
speech, I was under the impression
that there is nobody against, or no
party is against the Communiiy deve-
lopment movement, Commun:ty deve-
lopment Ministry, and the Ministry of
Co-operation as such. There are
things, no doubt, about which people,
our friends and colleagues here, and
the parties might differ. They find
some decfects and point them out. It
was really a wonder for me when I
heard Shri Ranga. I was wondering
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as to how Shri Ranga is becoming
against every good thing. He c aims
that he is a man coming from rural
India and claims himseli {0 be a fur-
mer. 1 wag trying tounde:stand why
he is speaking against it. I think the
fear is that the power of the pcople
like him has gone and is going uviat
of their hands in rural India. He ‘s
afraid of elections, he is afraid of pan-
ches; he ‘s trying top bring a system
of elections......

Mr. Speaker: Probably he was
afraid of the speech also and he has
left.

Shri Ranga: (Coming to his seat)
This is the first time I hear that I
was afraid of anybody.

Shri Brahm Prakash: He is afraid
of ail these clections, thpy panches,
sarpanches and all that. No doubt, ‘n
a very miniature way, I belong to his
class of rural sma'l zamnidas I
know that a zamindar wilh the o'd
mentality does not look kindly to these
e'ections, because he is wiped out
from that field of his authority. He s
not trying to undersiand the new l'fe
and new light and therefore he is
worried. In that worry of his lies
the real life and light of the Communi-
t:- Development movement.

If, in India democracy has to sur-
vive, it cannot gu-vive, and particular-
1y, I have scen from very close quar-
ters, when peop'e like Shri Ranga
are there to inspire us! Democra-y
cannot survive at the Centra)l level
or the State level whether Parliament
and legislatures are there. This demo-
cracy in India can survive when there
is a Parliament ‘n every village, when
there is a Ministry in every vl age.
This Community deve'opm:nt maovo-
ment, of which the National extension
service gnd the Panchayat’ Raj insti-
tutions are instruments to carry light
to the villages, carry roads to the vil-
lages, education tg the villages and
power and industry to the villages,
hag to be strengthened. During the
last 10 year’s I think it has gained
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strength. There are defects. No doubt,
there are deficiencies, But that is not
the deficiency of the movement or the
Minister or the M'nistry. Deficiencies
are there in our thinking ag Shri
Ranga thinks, because he is not at
present g believer in election......

Shri Ranga: Who said I do not be-
lieve in election?

Shri Brahm Prakash: He has form-
ed 700 panchayats. Now he is

Shri Ranga: 1 would like to cate-
gorically state thut 7 am not oppused
to panchayats. 1 said I have been
one of the founders of the pancuaayat
movement. I am not opposed to elec-
tions I want eleclions tp be b:tires-
sed by a system of drawing of lots,
choosing people out of a panei.. Why
do you misinterpet? I am on.y op-
posed to th's Ministry.

Shri Brahm Prakash: There I have
the catch. You are against this Minis-
try. Anyhow......

Shri Tyagi: (Dchra Dun): He is
only technically opposed.

Shri Brahm Prakash: . . , the way
in which he has proposed this elec-
tions and said things show that he is
opposed to eleclions.

The Community developm:ant move-
ment is a good thing. It is bring ng
new life to India I must congratulate
the Ministry and particular'y Shri
S. K. Doy who has tr'ed hard to create
that life. Everybody knows that I
am not a person who just congratu-
lates anybody ani everybody. Be'ong-
ing tp rural India and belonging to
one of those people who wang that
real  socialism should come to our
villag~s, to our poor peopie, I want
thet this community development
movement should flourish That is the
only method through which social’sm
can bhe brought tp :ural India. There
is no otker way. When you have
an idea. There must be an instru-
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ment, without an organisation, wi:a-
out anything, you cannot build it. To-
day, in the Government of India, in
the States, this is the only Ministry
which is primarily look'ng after the
welfare and development of rural
India. It has brought life and pres-
sure in the States. I am not giving
al]l the credit tp them. No doubt, the
States are doing good work. But I
know their limitations. IHow from the
centre, particularly in this movement,
in this work, how things have to le
approached. Thig is a wrong idea
about the Ministry, or about the
work.

However, the emphas’s in the Com-
munity development movement should
be fully laid on agricultural produc-
tion. Round agricultural production,
everything else revolves. It is the
means, the method; all other facili-
ties whether of sced or irrigation or
power or {fertiliser or health services,
have to be channelled to the rural
India through that movement. How
these things should be properly deve-
loped, how the bottle-necks are to be
removed—that has to be seen. The
emphasis of the Community develop-
men: movement has been, no doubt,
theorelically in the overall deve'op-
ment of the village. The gverall de-
velopment of the vllage cannot go
ahead until and unless there is econo-
m'c deve'opment and agriculture to-
day is the basis of the cconomic
development in  the willages, The
second thing is to bring some where-
witha] for the weaker sections of the
villagers. No doubt, about fifty to
sixty per cent of the villagers have got
some land, but the rema'ning forty
per cent or so have not got anything
with them except that they can sell
their labour. And I must say that
these 40 per cent of the people of
rural India have not gained anything
after Independence. The Community
Development Ministry has also failed
to do anything for them.

13 hrs.
It is true that the co-opcratives arz

there, I am for them. But then,
these co-operatives are also there oniy
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to help those who have got something
with them, because, after all a co-
operative society cannot friter away
the money to anyone whp is not able
to use it properly.

Therefore, 1 would say that one as-
pect of the problem is how the eco-
nomy of the agriculturist has to be
built up; this Ministry and also the
other Ministries concerned have to
look omroperly {o that. And I am not
£0inZ to say much about it. But what
are you going to do for the other 40
per cont of the rural India, who
constitute the weaker section of the
viilagers, who have not gained any-
thing in this  Independent India?
What is the Government of India go-
ing to do for them? No douht there
are many good chapters written in
the plan about this matter,

faying
that we are going to build a co-
operative commonwealth and this

and that. But, where are the indica-
tions to show that their economy is
being built up? I would submit that
there are no indications at allL

This 40 per cent of the rural pecp'e,
the poor people living in rural India,
cannot be helped without taking indus-
try to the villages. They cannot be
helped without giving a preferential
treatment to them by organising con-
tract societies and construction soc'e-
ties and by organising co operative
farming. Shri Ranga may be spared of
co-operative farming because of  his
conscientious objection. A person
like him and myself need not go into
co-operative farming, Though today
I have not got the land, and that has
all been acquired, I am thinking that
semchow 1 should remain in touch
with rural India, and I am trying to
have some land somewhere else. Put,
anyhow, we may be spared of this,
and we need not benefit ourstlves by
this co-operative farming, But then,
co-operative farming is a very ‘132ful
instrument for helping the wealer
section of the community, and the
smaller peasants.
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I am sorry to state, however, that
in spite eof everything, proper atten-
tion is not being given to this aspert,
be:ause even the Government lands
are not spared for this co-operative
farm'ng. We talk of co-operative
farming, but when even Guvernment
lands are not utilised fir this purnnse,
I do not knaw how Govornment ure
going {p organise co-operative farm-
ing.

Then, we have appointed an indus-
trial extension officer in every Llo.x.
I say with some authority that it ir a
useless waste, a stupendous wustle,
Of course, it is a very nezessary thing
that industry should be brought to
the villages, and theorz should  be
Industries in the villages, I am now-a-
days going around and working with
a group on industrial co-operatives.
I was amazed to find that the people
deal'ng with the industriz] depart-
ment, the peop’e dealing with the small
industr'es secticns appeared to be
sometimes quite ignorant of the Gov-
ernment policy. One officer told us
that industry in villages is & fad and
it is a nonsense.

Shri Harish Chandra Mathar
(Jalore): What is Government's
policy? Does my hon. friend know it?

Shri Tyagi: Ambar Charkha.

Shri Brahm Prakesh: My hon.
friend Shri Harish Chandra Mathur
is right. Unfortunately, the Govern-
ment policy is there only in ratches,
and we have to patch it up and find
it out. But Government are not Jdecid-
ine in what way this job has to be im-
plemented. They should decide
which particular section of industry,
which particu’ar section of the ancil-
lary industrv, that is. industry ancil-
lary to the va-ious in-ustrial concerns
ete. shauld be given to the rural com-
munity; and for th's purpose, they
have to set up industrial co-opera-
tives, and training has to be given for
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this purpose. But we do not find any
such thing at all...

Shri Tyagi: It is  quite <lear.
Ambar charkha and hand-pounding
of rice has been given to the villages.

Shri Brahm Prakash: I know sume
detail about it, and I know that the
Ambar charkha and the hand-pound-
ing of rice and other such cottage in-
dustries have given something, and
they have done good work, and
wherever 1 have gone I have found
that they have given some employ-
ment to the rural people; if even these
were nol there, then even the ex-
isting level of employment would
not have been there. But that is not
enough, because that is not even a
pie in a rupee. What is required to-
day is modern industry. I do not say
that I am against the Ambar Chakha
or anything of that kind; I am not
against the Ambar Charkha etc. But
in this age of speed everything has to
take its own place.

13.06 hrs.
[Mr. DEpUTY-SPEAKER in the Chair]

No doubt, the Ambar Charkha or the
other charkha or other industries can
come up But those small industries
of the modern type are not there. So,
I wonder how we are going to build
socialism. We talk so much about co-
opcratives, but we are not giving them
the necessary help. So, a bold Govern-
ment policy is required. I am for that.
1 would urge Government that they
should have a bold policy by taking
industry to the villages, by taking
power to the villages, and by giving
lands to the co-operative farming
societies, by giving all the construe-
tions done in the villages to the co-
operativeg of the poor villagers and
not to the big and fat contractors who
are corrupting our institutions and
our lives more and more.

Now, I want to say a few words
about ‘the. co-operative movement. for
co-operation is the soul of the Com-
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munity Development . Without co-
operation, the movement  cannot
flourish and cannot have any life.
But the co-operative movement can-
not develop experience and momen-
tum without proper education and
training. So, proper education and
proper training have to be there. And
we have also to build up the leader-
ship for this movement. For that
national union and the district units
have to be strengthened in  every
pussible way, if we want to build up
the co-operative movement. In .very
district, there should be a district in-
stitute which is responsible for the
training and education of our panches
and other people connected with the
co-operative movement. That district
institute will be a university for our
rural people, and that will help the
Community Development Ministry also
in building up the rural India.

Shrimati Renuka Ray (Malda): At
the outset, I would like to say one
word about Shri Ranga’s speech. It
appears that whatever else he may
believe in, he does not believe in any
community development, probably
because of his fear of the socialistie
pattern of society coming in.

Shri Tyagi: Yes, that is the fear.

Shrimati Renuka Ray: I was amaz-
ed and I was most puzzled when he
was ta]king about having elections
through lottery for the Afterwards
panchayats and even objected to the
work of mohulla samitics and beluva-
dis. I realised why he spoke of having
elections through lottery, For, it
his party is ever to have a chance in
this country, it certainly would not
have it by getting the votes of the
people; so, the only way in which he
could have a chance is to have a
system of lottery by which his people
could be brought in.

Shri Tyagi: His lot is not so good.

Bhrimati Renuka Ray: While we
believe in democracy and in a system
where people can cast their votes to
bring in the Government they want,
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[Shrimati Renuka Ray]

Shri Ranga and his party are not
inclined to accept it, and I can quite
understand this because he is against
the whole system which will bring
about a different structure of society.

Now, I have some points tp make
myself. This is what is written on
paze 1 of the report of the Ministry:

“The object of the programme
was to initiate a process of trans-
formation of the economic and so-
cial life of the villagers”.

If the object is to transform the social
life of the villagers, it must be a pro-
gramme executed by the wvillagers
themselves. Therefore, we have to
ultimately judge the success of the
community developemnt administra-
tion not by the quantum of the roads
built or projects completed but by
seeing how far the people themseives
have taken it up as their own pro-
gramme and executed it, not in the
sense of local development works, in
local development works, the people
contribute half the expenses. If the
community development is to mean
nothing more than that, we are not be-
ing successfu] in the very object as
I at least feel is the object, written
down at the beginning of the
Report. It would bce wrong of
me to say that there are mno
cases in this country where the people
have understood the whole object.
There are such projects but they are
notable exceptions. In the majority
of the projects that we sec—except in
the Punjab perhaps, but in some
other parts of India—in the eastern
India or in western India, if you
go and see the projects—I have
had the good fortune to visit some of
these in different parts of the coun-
try—vou have to come to the conclu-
s‘on that neither the pcople nor the
BDO and other officers in charge have
understood the very basis of com-
munity dévelopment, thaty is, com-
munity development through the com-
munity’s own effort and genius, This
is a very disappointing and frustrat-
ing experience, when one goes down
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sometimes to the villages, to the block
areas to see people come forward
with petitions saying, ‘we asked the
BDO to do these things; but it
has not been done’. Sop the BDO is
added as one extra wheel in the hier-
archy of administration from the
Centre to the State and from the
State downwards. Surely, that is not
the object of community development
schemes. I am sure the Minister will
agree with me there. [t is not that
there are no good schemes: there are,
but their number is small. There-
fore, the first objective itself has not
been fulfilled so far in any great
measure,

Again on page 1, it is said:

“(i) This was sought to be
achived by the introduction of
the National Extension Service
as the permanent agency for
bringing technical services down
to the villagers; (ii) the pro-
motion of community develop=
ment as tihe method for achiev-
ing co-ordinated working of gov-
ernment agencies and people's ins-
titutions".

These are things which can on'y be
achieveq when the pcople understand
it is their project, as in some places
they do. Until that happens, we can-
not say we are succeeding. I would
request the hon. Minister to look into
this thing agan, for there iz a much
morg to be done here. I think the
BDOs and others who are gent there—
I know they have a course of train-
ing—do not understand these th'ngs. If
we ask them why it is that they are
giving a schemg and not that the
people give them, they say ‘that is
what has been given to us, that is
what is in our budget’. There should
not he so much rigidity about these
things,; according tp places. accord-
ing to the reguirements in different
areas, there must be a certain amount
of initiative left to the people, to have
their sav as to what is required. But
roads are built even where there are
good roads. I am glad that emphasis
is laid on agricultural production, Yet
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in some parts, where agriclutural pro-
du.cuon is not the primary need, it is
going on. Maybe it would be better
1o have a wvegetable garden in some
placgs than to have agricultural pro-
d_uchon. So, there is not that inijtia-
tive shown in these things. That is
why I feel that a good deal more has
to e done about these things,

Coming to co-ordination, we speak
80 much gbout it in this country, I
dq no{ blame this Ministry alone in
this regard. From the highest levels,
We are lalking all the time about co-
ordination. Even if there is lack of
co-ordination what is of far greater
c?nseguence-.-; is the lack of co-or-
dination at the block level. There
are officers of go many depart-
ments. People are left perplexed and
puz;led. Somebody comes and says
he is the agriculture extension officer;
of the Community development;
sorqebody else says he comes from the
agriculture department itself; * some-
one else comes from some other de-
partment. People really do not know
?l-"hum o follow and what to do. This
15 something they have complained to
us about; although I know that at-
tempts are made to overcome this, I
u.l'ould say it is still in existence. Suffi-
cient change hag not been brought
about to let us have smooth adminis-
tration at the block level which is so
very urgent and necessary today.
There is waste of energy and duplica-
tion which still goes on. Though I
am not one of those who feel that
money should not be given to this
Ministry becausc they waste it—I do
not think that is true—at the same
time, T do think they arp called
upon to look into this waste of energy
due to duplication, and even multipli-
cation of effort.

I now come to panchayati raj. There
can be no argument that self-govern-
ment ig better than good government.
Shri Ranga sa‘d that hp himself was
responsible for bringing panchayats
into being. All honour te him, if he
has done so. But I would like to re-
mind him that while bring‘ng in panec-
hayats—the report says that they have
introduced it in 9 States—we have yet
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to be careful and wary about certain
things. We must not forget that this
is a country where orthodoxy in both
economic and social matters have
strangulated the weaker sections of 50-
ciety. It is only now that we are
emerging from that state of affairs.
Panchayati raj is right, but we must
be carefu] to see that those who are
the majority in an area, who are elect-
ed to the panchayat, do not continue
the stranglehold on those weaker sec-
tions of society. These things are
already happening. Take Rajasthan, I
understand in Rajasthan you do have
election of women and tribals and
scheduled castes. But let ug not forget
thzt when you have election in a parti-
cular area where the tribals are in a
minority, though a good minority, it
is the majority who decide which tri-
ba] has tg come in. When vested in-
terests continue—there is no doubt that
they still continue in many of our
villages—we must be realistic about
it to sce that they do bring in
such persons as actually represent
either the women or more especially
the weaker sections like the tribals and
scheduled castes. I have seen myself
in villages where wells are given for
the tribals, that they are not allowed
to use them except on such occasions
when some inspecting officer comes
down and afterwards therc is some
cleaning ceremony, afterwards,
again they are used by the caste
Hindus only. All these arc there
in our society, and we are trying
to get rid of them., If we are
to succeed, we have to be very wary.
There is no use saying we have got
panchayati raj. Shri Brahm Prakash
said that the small, petty zamindars
would no longer win elections, but I
am not sp certain of that. In many
areas they are the ones as well as
money-lenders who would win elec-
tions, and so their strangle-hold which
has been there will come back again.

I am not against democratic decen-
tralisation, but let us realise that if
panchavati raj is to bring about a
bless'ng to the people, it will have to
have a great deal more safeguards
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[Shrimati Renuka Ray]
than have yet been given. The Naya
Panchayat Study Team has suggested

some safgguards, and I agree with
them,

We are all in favour of co-opera-
tives, and to the extent the Ministry
hag succeeded we congratulate them,
but there are so many things that are
not done. For instance, as Shri
Brahm Prakash said, how many of the
unemployed in the villages who real-
ly need the help of co-operativeg are
gett'ng it? Even if there are rules by
which certain latitude can be shown,
actually that is not shown. Loans are
delayed, and very often the very ob-
ject for which the loan is given is nul-
lified because of the delay. Therefore,
administration in this matter must be
quickened very much,

Lastly, I hope the village volunteer
force will be a great success, that it
will not only help us in the emer-
gency, but will, in fact, bring about
that transformation through which we
can bring a socialistic pattern of so-
ciety.

st go faz Wt (W)
qEOE IR AgEd, we faw
AT &Y WY 97 98 A WY &,
TH FT AT T @ AR |

T WA A7 AfET S
g &7 T8

=Y go fao Stedt : @y A whw
A T |

SIS & AT T AT o fawra
TATAT T T AT WY IT F ATH
¥ 2Em £ iy & 7 Fowr Ty
T | TH AEEA & FA7 IEA F fou
Tgq AT F AT TA FT FATT TAT FATC
farmr mar | 37 1Y AT & A 1wk
& W FAT FATH T, IT F HA=A
TgT ¥ WHAT A TR FEAY,
&7 ¥ Y 7 IH-HEF aF, 7 ueArde
fo & w7 g9 WHTL Tg FOTA F T
fe =8 ¥ g W FT Aga AT Y
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T &\ 72 OF ey v o9 aw 1/
Y wofa 7€ ZRN, 917 aF wiat & wA
e ot afTea &R R gEfy &
fom @& Ty 78 T A, o v
T Ty T & Y 5T Sy arEy §
TATY I, T aF I FT WL ITF
BT 39 3 &Y g AT AEY g awdr
& fomg W wre faadr @ A A
F 9 # 39 qATHG F¥ AT 9T g
77T F foe Y 2@, a7 77 7 9
T fF Y A W FEr S GO,
IR 7 TH ATE ¥ WG qgedl w
¥ AAE FEEY #Y a6 §, W 98y
T fogw §: 79 a1 § T 9T G
§\ @a R A qE FE 2
3 ¥ Frf owlmd g giamatEd
TE a—fF T/ "Agwn 1 a 7 f2an
o g

g9 3 § % 19 qamm F g
FYE Y W ey avE ¥ A Y @
A @ Fromifer SEmEE w7
FH 81 W & WK 7 SFeIHE T FH
2 TR 1 W & Ag egez g o § R
T g # aga w0t &, o A @
7T 9gd AT ¢ | fogw 9| e
I ¥ TH AT ® WX 98X qg 41
JETE ST Y & WY NAF gwa o|
AT T TG 1T 3T R & (F g9 qATe
¥ FEET ST SAAYHE & FIU Al
FI-HALzed & grar v At 1 fafea
FG F fou Y 3a gAR)ET @d
fFar o7 7@ €, I FT HYE AT AT
T &Y W & W W a9 @ &
W ¢ IT &1 5 W TIF AATT T
femrd Zar & 1

T A AR A AR ¥ dar
¥y T ww §, 3T IT AYE qAAT ALY
forar o amar & | 9@ aF FR F A
WEIRA AT FAN §, IT A AAT
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A T AR WM e G FE, ACFA
AT § 8 T T S O g 6
o1 g § A g A Y @ d ?
57 ¥ FE BVCT &Y g & | AT ar wAr
wElew el A BIE FIH AL FIT qAH
§ @ Fww qiRaraat ¥ wTEA
#1¢ fq FF T o T § A< ar
saYrer < A 4 W@ R
&, fore & g FT w9E F FW T D
w1 &3 I a1 AT w4l ¥ WY G4
WA &, S FT I TGTENT g oaF )
TR 57 & WATET HIE HIT AT FT7
g, afr e g g fr Ao wgtam
¥ a8 wwa foar & fw ag & s 9y &
qET T, g9 & afad FA Y A
WIaRAHAT TRl &, & & a1 I1a av &y
R, 30 § F1E @1 1 1 Arazqwar
7 8, forw o ¥ a8 19 I« g,
o Q|

oS T9 "eEA &7 38 fesfa &
w9 aEt ¥ ST wT 2ET | g av
IH-FGF AL ATH-AGFE & | IT >
T dTo EYo Hlo § HIT IT F AT
R miwaT | o ¥ s e
T AGFAT & | T §F 1T 47 F § 7
94 AMGT HT AATE & QI F O B
@m mdr g, Y fefeee dewrey
# 3 @ 39 & feerm w5 § 1 o
o €Yo Yo F qrE ATve AW &Y STAY
g 1dvo o Mo FTH-HIFT FT TATY &
R %23 & fF 98 &9 FE@TE | 9H-
¥9F MiET F =T S § W O T faw
TF FETAT STHT-GH FL & HeqadT HeT
¥ 99 T I FII & | IF IFATH-JAF
¥ ¥ & dto o HWro IF FF &AW
TS FEAE FW@ § A IF A
foaor %21 wgRE F o IgT omAT )
Tt wgRd UF O &1 g F g
AR A qFET FX 27 § (5 aga aw=y
g
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W@l 9% T@ gAY #1 TH 2,
S W FIE AU T & | A TEHAT
faegar <@ ifeq | 59 g 7S
q T AN ¥ T ATATT ISTAT TE HT
& f5 SaavHe F weHw &t qrs faar
ST | 3 970 ¥ W FT GES QAUA g |
# fraga #ar @@ § 6 /@
aorT AT fawg & fag Faw oF &
St fawnr § w99 F g S A&
gIaT 8, FT THSRET & ATH 9T 4T
Rt o= FTCOr ¥ g AT FTE T
fr 37t @ &< fear oM, & |
W FT TT FI IW FT qHEAT HEAT
|Tfgu | g9 S0 1 T a1d ¥ JTArEar
@ & fF \wadic a1 A faega
Tt & Y 81 < & 1 g v
HTF T8 |

Q& WHAT qIeq . SR &7 ;v
qaeT g !

it go fro SYqQ : drrw F1 wAAT
ag & 5 s 39 "G & @ &, AfHA
fodte ¥ aga ¥ feqmr smar § | |9
FT q9 FTH FEAA & | F 09 Y
IR AT F |

oF T ¥ oF ar-gas q@ faar
1 Fg M fF g7 A fro Lo o ¥
& gare woar faar g s fw ey
e &1 gimar g & fog fear
T g | SRE St et e o
I FT IHET FA & (a7 do Yo Ao
HX foerwx F 39 Afywrd a1 @
177 99 & Fr 5 “qfat @
TET A 7 7 g 3|1 |7 S #er fF
‘il 1 I g A AT &
7 IR qdl-ud gt #1ooF
Bier |7 I a1 o w1 Fy gfeml
F 90 ¥ o= 91e qim gFdr #7T
&t 1 @Yo €Yo o TR =W, TP
SgureT fa, arfedi awng a8 #k
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[+ 70 fro <rt]
a7 e g1 T | F gt a7 § 97 S
! aTE FT & T |

s qaeT Ww (ISET) o oF
A @< Jgt T 9 7

WY go fag @t & q@t W ar
a1 7Y, 79 99 T R Faed @) 2
qF T A Al #1 F=E a€ § qan
& 95w w7ar g f owef wEew
] #7 Ty #Y@ | § g5 arg anfad
Fo & foq dare g o

ST qF W WEEN F IO A &
o &WT AT T G 2, T2 F S
2, afew 7t o1 ¥ 39 & F7 gPERr
graT 2, fom s & fow @7 dm fear
9T, W ¥ &d T I F =R
qIEHT a1 §@ q|Eg An, fomoa
ma-gETgEt o7 fEfr gwre FEar 2,
W W & groEn & §, fow & afw
oy gg T & fF Tl adr 39
7€ &1 O & 1| 9A ¥ o2 & e
AT gEEg A7 gt wEEAT F 2
wq g% El &1 wers F faw #wr
Y a7 T a1 FT SATARTT ¥ Gy
w1 faaoo 78 faar omrgn, a9 a9
T TR H AnedT A (R a8

™ gy ¥ ga &t & omfas
FEerar g fae arf 2, 5= & 7 arew
flary & s fsm T az 2
fr ot #1 5w Ik § fofus =2 frar
war 1 el ot =g oy AT ¥ oo
7z wAwE ¢ fF @ § 97 F wfq
STor o ITTE derT 9, arfe &
g ®19 &% fF qore €Y aw ¥ gardy
wart & fau & g 91 7 A
T, 99 ) &8 af) ¥v ¥ wgifaa G
ot | et #7 T8 o7 7 v @ R
T CHECFT TS H=C AT AN G
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qar 3w & m-rm%rm‘t:r
foar o /5| o T Y T T oAk
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d9 &1 AF o g T E Afa mw
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e A 8, TEET faAr W oFm oA
T ¢ oW FT # ow WA
T FE W A fF S oqw oSew g,
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A1 GA AHAT T &, IAEN qAT AEY
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WA T ¥ TH G WAl &7 Sgr
fem avg & EFM AT TAET @y e
g ®YT TEET oW 9ee aar 2 faw
F1 AH TA FT IT 1 A7¢ AET F
FH FAT B, SAT I FI Q@7 @)
g & | 9T T AW F1 T 5 e
FT TOT AGH gV ¥ A1 FEE W7 M
A F, TAFTTH AT AT AT A @Y
FFAT R A A AAR T F

gATE qTF ®Y & A4reT # fE S
AF T0 9GH A% | WIT AT AT 74
T e fawrad & 1 99y ff ag am
IR qTAT G} | wWaE ¥ 94 wfawma
AT A9 g7 & 1 F wrAan g fF e
gre FTer fAe & ot Fe feer
& foana o faeelt @ Afea ag & o=y
ST "TEW TAFT g1 AFAT & 3g dway
&1 51 F%aT & | UF fauw ana W ey
& ar § & Wy ¥ wgAn TEaT g ) ww
w1 wry AT fafaedt & @w wy
X | 3¢ g F o AT oA g
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writ ¥ foriy fr forr 2 feeelt & ommr-
qe ¥ zaret ¥ o, gfamn & fa,
A T AN A AE AT E T
sfady swm gar & 1 7 s ow
a9 ¥ T AT AT AR AT AA AR
SoaT & | A9 39 fF it F
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21 99 79 ¢ wfrmm 7 afe &
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FT @ g & o o o g 2
Qf F vy § w0 EETE WA
& darqm wd ¥ o i az A g,
T g & faw o A e 8, 7@
foermmr /Y 2 7w ¥ 1wy ST
& & fr afugt & g: @rq a9 @ fFean
TEaT & 9K 9@ 7% faA @AT & 7 &at
¥ Fw FQ Ed & wfem ¥ oo
gz 797 &% @1 a%ar g, afsa afagy
# gt Sv% 7@ &) @ & 1 Atz &
feat & w=F qor A a% off fagr o
gwar g, afeq afent & fadi @ oma
q ¥ #1% aF Al fear ar awar 2
S9TC FT &1 § qg A9F g AfEd
fom awg & foama &r1 & 7 arfes
W7 ATF AT AG AR FHA 1 | T
AT T a7 SAT F T % weE
& T F I F fai a= o @y
g, ww =W g4 a1 A7 wers
& fory w=md o & &, A e oI
amy o 2t 7FAT &, e Agt g /wer
FrwAm AT f Fm ot &1 TEE
oata ¥ ag %z famr mar &

st wesitet (=) o dfemt @y
FH OF AT AT F

st go T WY : wIrE HAER
Tz 2 fw 7 o ¥ ¥ A A O A
& A g w9y @ 7w o aA
& 1 ¥ e W ag W ¢ fe
UF UF gifaeet Iaat & € arfe § 3awr
€ ¥ §ru am § W g N @

CHATTRA 14, 1885 (SAKA)

for Grants 7730

ard w1 et ofr g 9md | wf aww
¥ A ARE Tl 9T qr w7 far
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arfF § moAr w19 ofr Fofy T
sToF Srarer w1 oft gt wF oo
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TF W T W wEAT & 1 g OEr
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oq & gumEl % 4t # oF 4
FEAT AEATE | AT WA & ATEA
w1 7 wiuwre faar & f& & w191
! 9T & oy weq wfafafed &
T WY I IO ATE AT AT AR
I | ¥E FfEw W ¥ ogem %
fortr aga W=y &, AT & you & feg
agT weor & | ¥7 wfwwr &, faa o
ur & wrowr e femrn W oo
#wrt o A6 2 5 1w i oy v
% wrq Wit & | 9wl & qAven W
¥ &7 At ¥ qrdfarr gy s
g | AT ey frT 5 qr At
& FFAT & | T TR 7 oft, iy
e § Agr wifaarded gaee
Y qiéfarst aga £t & 1 qwE T
RH I & A o Tga ufus
aiat & ardfareft v 7 gf 2 ) Afw
ow wfert & fomr oY o gary o
AT WITER, W Ty qe fraffay



[# 3o fao wtadl]

¥ E, T 1 e g Oz £ § | ITH
ETT A Y T F1 AT AT IZ g AT
tfrmmed wrd oefr am FT I3 &
A fF #ro Fro oo F Ifrize ¥ f@aTsd
a1 wzfafaeas & Ifee & faars
ot 2, @ Feafady feadwie weRH
¥ faers ardt & 9T WX F FE 44T
wy 7 a7 & foadr frodftonto @R
T FAT E, A1 TG TAT FOAT L
uFTEfET & We=T O7 ;Wifge & WEY
IATT AT AR IEA IAHT TF FETAT
san & f ar @t g S g S @
o7 fee  ardr 59 & far &9 =
a2 fa =t o a8 |8 ) O
feafa & e g #d Gr 99w &1
v f& 33 7§z IOH W AR
g STfed, 1 agd weey v oS
W gEflegEe @A AR, SEer
W A & g & arfer W) ag
wiFard &% far st =nfgd | ==
adren og gnm fr o & A ¥
qaAl ¥ agd wiuw fqa=ed) faar @
g AT st guiiga a v § g
B & 1 A A 9 o Wi I
& faq T ofverr qr| FT &9 | eay
sYg famar ar<ft =9 &1 9 awer € 9
Y G TR TF T g @A | FF T
AT gaEm 7 g fw 99T wIW A
ST ATE ¥ F AT @2 TG | W
g AFF AW F1 FE AT A &Y A
ar & &y ot whw TET 9T g W
WIAFT AT 97 T HIC FAIAT T gEa@d
Faar fay o § av gg o 4 @
qHaOT |

§ " F OWTE FT OF GLIEW
2T |TEAT § | " g&TC A Fgr R
sama afafaat st § @ & fo=n
qftaR €, 97 1 §8 €% a3 & W=

faar s 1 9 & == 5 1 dre $o Ao
2 98 W gt A av ww afwia w7
ST 9aE 39 FE B GEET I |
HHA 7 0F fro o #iTo Fga HT AATHTT
g€ 7 7% 99 ¥ Far f5 &= a1 ody
& gt F fr A W gy w v
gfafa & acia & we &1 woAr I
HYX FTATT g I 3T FI THH
a7 fagy qraw T &Y TEE AT ww
A9 F1 QifewT agd wiwas & T
ghit | g & wara faar fd e gg
HIL FATHT §RIT A7 Eo To HIT Yo Go
1 fasr #9(T FL@TT AT A1 98 uw
fame &1 & W § A & fame ®
ST & 99 IC gETET g WEd |
9gd BW F1 q§ T AT Fear 4r fF
FIAT< WIga F U WA 9267 a7 W1
wa 39 F OF A g3 Afw fawge
9 & W S YA £ | W a7
e § AT AT A FAAT FET AL
TE! A FEI IA 1A F GAT A9 | OHT
A H # wwwd g fF Tueh a1 oA
frag F1 Je1 foar g1 agd wawEE
g1 @m@r &

uq F AT & DT H FG FEAT
ARAE | B WA H qg ard e 0w
F et e fF 2 & wwe dmat
§ geft qwe S Fmnfew & 3
foreger e 8, S & Iy SmA ST A
TN @ F WG 9X et #7191, 7
IR THAT AN F AL FLATE | 97 &
forae ot a2y &, g9 oen & | fog
& & fau g femr mm gmam &, 37
T O 9g T &< A1 fFgr amn g |
IO AE F g R eT afaaramar g
FETE T HH AT A § TV &) AEIH
Zgral # forwt o s & @17l
v g@d, 7 forg o gew & foq
At alY §, &7 ¥ § 0% 2gw A s
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gFa Al e I AR am F da |
TEWTE 2T 2, AT of Ww W
NI GFEL AT T E | AT
AH=Ea FIar o g1 arEEa
&1 ¥ wvoar fegr 9@v & w9 AW
w20 & 4% #01 7E @y ¢, wiewe
om0 FgT a@ar g, e 3yl
T3 amar g AR fem avg ¥ ¥ A
o=t faer Tear & | 7 2w fF swmfar
IF FIMER AN E T I 0F @ g
¥ AW ER § | FAf T oy @
gq F1 & 2 | TR T AT, AT
qaT & F15 TE ¥4 ¢ afuia wv
9F F FAT | T g gFar g 7
faar aftwz &1 J7d= ot SE o7 W
2T & | W9 39 fF g feu 7% S
SMETE, I AT F A IR F AT F
TR E 1 IR AT I F IR I AT R
T F AT TR Y & FAC I
FeqT FHAT & 1@ SAFITN FTA T SO
T F E ST G g 2, 9"
ag Uomet greft & a1 gawt &F fa=r
orar & 1 afe forg o & fae @
T A7ET &, @ 9099 9 I &) @9
g o o &, 9w wEgTEn A
gar & 1

WEl aF AU eqrE § gwie @AY
AT F A1 A frord 9% & avw @
ot femraa & w dY, 9 Wi ghit
w1 ®T Ffee sfead & | I JETe-
&9 %! gei9E £ &, vw 9 g9l
TF FaA # aEr ar Avm F eF
fFOe &7 a0 ¥ 9 dEEda
Ft TaR ¥ a7 fF 27 § @ A= o7 famgw
& I I G R, TF fasga maa £
wq 9= & FgT @ & § T 1 EF ;i
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TN g A1 9EW 77 7 97 & o
aTEs T £, 4% o1 g, § @AAE F T
§ 37 T ¢ | 07 &Y 9T FT AR
 wEW ardw #1 o9f ®/ § e
TR &Y e § 1 aEr 2w o
foradt Wy srmedw &, oA F Wt Hag
Fg1 o ww ¢ fa F faeger o 1w
Tt & 1 T afer S v gt wwan 8,
TH aCh WY A1 F o=y W a=vEdr
¥ fau w9 s fasft sfmw &
frafes =2 ar odY & fa=fr wear &Y
frafe @ & fos® o w=dt amlr
ad gl 9 Fg wiE ¥ or w7 Ay
ATl & g a9 ¥ AT @ o gEw
T T s 1 & w9 ¥ gy
@l § WX MY 97 W wwe 7§,
O gE g gEiR R oETw wsy
T & 99 FHT AR AW A A1 TE
HwrT #1 gurdY a0 ¥ Prfefaew o
X g4 F1 foerm | gk ¥ Avew o
T AT T HIH UG F 9 AW FT A&
g #T &, afa gadr advo 339 T
frerm 1 7Y AT & @9 9 A A
g areft § | sree a1 gd d @
qT qAATAr #gE frdar o oS 1 oara
T AT, T qAAISAT qE) AT AT qEATE b
w wafa &1 @ 377w 7=l
§ aral &1 gear W 93T & A
wifirRr 1 Ay A1 9 FUgAg g

Mr, Deputy-Speaker: Shri D. B.

Raju—not present. Shri Patil—not
here.

Shri Radhelal Vyas: Sir, on a

point of order. There is a rule that
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[Shri Radhela] Vyas]

if a Member wants to speak he should
rise in his seat. Is that rule under

suspension or jis it still continuing? 1
ask this because we see that the ruie
is not being followed in the House, If
the Chair is not going to honour that
Rule—

Mr. Deputy-Speaker: The Chair
cannot be expected to remember
everybody's name. It is for guidance.

Shri Sheo Narain (Bansi): How are
the Members, if they are not in the
House, called?

Mr. Deputy-Speaker: Order, order.
Shri B. P. Yadava,

st e wo mzm (Fafar)
I RIS, TH AT F ATHA O
9T M TG IA W § 999 § wHY
war g | arRiaw fawre, o
T /I AT &7 fa=m aiEt faqe
& forg o Fifawr< fa=m g | g% I
afradr aron W wE FEE 9T
afrardy @ & faare F7r anfed o
IAF TG HAAT F1 AT F wfa
fatmae 7aF  T@AT =rfen | fogE
aut % srArias far g F avers
¥ ogAr  AM A ¥ Frer
fagre F7ATT 9T AT 2
W SEE A aEfaw wifs ¥ oarq
form ¥ foF 2grai & aTeOl 7 AT
T FAT I35 T, IAH AT AT §,
IaFr  wigs wid & &% 2 aE
T e F drg A1 g Srer ard @
T g a T A 9, R fag wer
sar faar o @ A | 6 & oA 4
Y s o @ 7 (% o # Y
fager w1 TAT & IAE € qrA
¥ qregw ¥ ¥ fEem 9w

NI OF $f 9 3w & ) gwrh
wifes Iafa &1 AOfF aE 9]
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foar off &, sa¥  arE oy A
w4 awl § gardr  wifaw afa
" Fi9 & @ar, Gay e famar
W I w A e ay F A
w® fafmw fFar om & g
W & whwww W @y wmr
S ) Star e ¥ a2, adr
¥ IOET #1 @@ & faw
Y4 FeAT 3T 9T @ve 9 guT A
A F9F W 2 EATC coo 7
gIX AT AT tuo gut s iz
TR E T T T RET o &
IR F T F A7 fFAr o e g
afFT 7 &w 78 @A & fF oww ew
1 a%ward faet & &t e 01y @
W ot awEATd g faet 2§ g
FEA TTIATEHY T FT AL F | AfE
TF @ 5 g ¢ fF faw 9Fm ¥
T AT A A TS it Fwr oag
I AT AT A QT A, g g
17 ¢ f wael ® W g9 ufw war
TR ST oA ufm & waer g
whar foet G dar i 7 & @t gew
¥ o w7 ¥ wgeaqw & ) w7 oaw
T AT g1 9% faa FwA F Ao £
f& fory 987 7 72 A =7 &7
qY 35t 3F@ ar qfF Y 27 D A
AT TEF 21 72T & it (e oy wrfar
atat Y 3afa F fad @w avrd Eoaw
AT ¥ FATET HT T FoamT T@Y
ARGENE G R i
awd & fo A awema fafr & 3 a5
FE a1 Faw dwa W1 fraw & fad
grgi € TR e oofo Sevea ¥ oy #
& ar fa=rd dYown ¥ &% § a1 98-
wriTar F e ¥ F , Rt o g H
at ew o & % I8 o ¥ 9y oY
T W W o RN e g
A& ®L &F | A AT & A0 FF A4 E
fr faet a7 ofE =7 9o & g
OIS % T A€ I9F wO A R
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S awAaT faedt § a® TE F A
Z, #i® A eEr wew Iw wAy
ar fifts @ § z8 wefa &=
Q¢ @ o ey 7 AfFT T wew
st aF et o a7 § qv 78 w7
% § | yaEei § e, qftwr ¥ oar
= gt gfama st Fr 4 o
et &, 9% Auwa T gw T § fe
it afey amgw aTw # I AT §
gferd faeeft & sk Y @RgR
feamr 2, st Taw & foes 9m9 w99
qa &7 AT &, 7 37 glaam ¥ afaw
| o & | od g # gremr &7 Sy
TEaR & 9] O A I #iE I9
YT T a8 FAAT 97 fF gw v ¥
HE gr ¥ @R fFam & offar @
FT FAT I oF W I wdfws
Iafa T 7% | gw o § F 7 gremr
HgH o9 9 § FIE0 FEYET I
T gE e

ooft g #, 9 WA A T
QYT WAT T UF FoA F I A wE @
st F &g ov #feer g @ g,
A% HET TAEF TH g F A9 F
AfFw @ T8 g T qE T fE
T HFT GTET THL W H AT 9T
#fqzr wrwadY &1 weg fauife faar
AT a1 34 §9 GIE g &, @ IET
T 9 FT el (FaT, g7 T 9
& afa AT § | T e A &
e WX TAAT @9 FOA & ar% guTd
a7 #fgzr wwEAr Ad 3w oaE oY
gurdr mfew gafq &1 €7 #@ga sy
TEr TR A At & g2 &% w (F
&9 ¥ gmd wer wofy gé 8, dan
fr foe & sgrmang ?

gafad ¥ frazs £ (@ o @32
AT FT G A9 ATl Y A FAE AT
e g @<l ¥ gATA wAwAT a1 faeea

F AT FCAE | THE FTO AR G,
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dfF 7 78 FroT g A 75 9 ar
qmmwmqsﬁwrﬁm@r
Tt awar a1 sfafea safsa ar
HRAL! & AT F FTI0 gATT 2 TT
q 7 B FE7 | Ffwq gtz g awl
& 713 o g7 98 T fF =g & FTCA
1 wi@meAv g =iFaal & wWE &
FTT 45 I3 T AL AT qFTAT A
fafm &7 8 cragr gz wrfawg 2
™aT 7 e g 5 3 maeeam
A7 o fadwal & w1 w7 & TEET
g FUgr WF, 9§ gEwaT
AT faert 7 %4 g€ favam w14 ar 7w
AT & 919 7 gETY e & IuE
fam wo1T W fwar W0 g@E IUg
I AT | 9 SV HAT IGF £ |

™ OIS ¥ gEEATT & A
qE ST AT wOT g SFA TEEr
VR FTOF T8 FTC0 7% & {7 a3
®Ty U0 %o Hlo Eﬂ'{&ﬁ?‘ﬁ:
afwgz & i &1 oEwdaw wifes
a1 w5 faga qEvang
AT F14 qga IR g1 g | gHw
Ten g € fF s gt @ sk
FAFT I WK ITEN  IHA HATT
g 1 g & WY S # g W
urd s @ & fw q s agr v e
@ & ot g afat # @ fF@ s7A g
@ wEz sTaTdr §  ITT =|EF
Ant & wra wegr A & | glEd ¥
faga= & fr 77 w= a1t €1 st wTdr
g w7 gt A% T A1 gL wAl
JMT |

T qAE g F g & aee
T F wq o sigwien & fegfa
F1 S W1 f5 Praa 7§ sfgead gl
qo &, @t aiat & Sl F e ww
farena aar &%, WY g qraTT fa=nT
¥ qg fag s w® £ A Fee afr
a @ §IEH A QA
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[#Y e 7o Gice]
feg ma & i< wwi gfaar 0 Tz
) ST Aw wow W w00 ae-
atw A€l g aF aF  wF A F7v
IHIE TG A TAM AT IAH wqfeF
T ¥ F17 FA &I AT AS WO
AT |

T AU AR e 9z g
st #  faw, faww sk @
AT 1 qwar faAred ww o ow
g E-:ﬁ'.'[ %- TR wiAaEm e
o FT faan s afeg | fagre ¥
& ¥Ed & [ 4 gAY 19 uF we gy
g a3 & @ # fF fawg W
w1 faege o7 a3 a1 @ Wi fagre &
WA F HITHT 1% WIiq 2Ew
w1 T e |

Shri P. Venkatasubbaiah: Mr, De-
puty-Speaker, Sir, I thank you very
much for having given me this oppor-
tunity to participate in this debate.

Sir, this community development
programme has created a social and
economic revolution in the country.
Many people have been criticising the
community development scheme and
its working in this country. I for one
do not agree with them. Professor
Ranga, when he was speaking on these
Demands, cited many instances where
the panchayati raj and community de-
velopment programmes have been mis-
used and the rajas and maharajas
have taken advantage of them for be-
coming the sarpanches and presidents
of village samitis.

But, when we view all these things
in a clear perspective, I can say that
the community development and pan-
chayati raj movement in th's country
has created a mass awakening, and the
lowest of the low, downtrodden, op-
presed and poor sections of the people
have begun to realise their duties and
responsibilities towards their econo-
mic betterment in this eountry.

Soon afler the ushering i'n of the
panchayati raj and community deve-
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lopmen; movement in this country,
pcarly 5,222 blocks have come into be-
ing. Exiension Blocks have been
created for 5,148 of them—if 1 re-
member correct—and 73 Extension
Blocks are yet to pe created.

Sir, the difficulty of the Minister
here is a very peculiar one. He has
to ride on two horses, I should say.
This is a ministry which has got a
closer co-ordination with the working
of the State Governments and the
State Ministries. So it is a difficult
task for the Ministry here {o co-ordi-
nate the activities of the State Gov-
ernments and to see that the program-
mes that are being formulated here are
being implemented effectively in the
States. When we look from that an-
gle, we can find out the difficulties
that confront this Ministry. But with
all those difficulties, I can say,
this Ministry has created a
new enthusiasm among the villagers.

Sir, as freedom fighters in this
country, we know what was the condi-
tion pf rural India and how lakhs and
lakhs of people were being oppressed.
They did not have even the elemen-
tary things like drinking water well.
For years together they had to send
petitions after petitions and go from
Distriet Collectors to Tehsildarg to get
a well sanctioned so that they could
get drinking water. If this was the
case with the caste Hindus and other
privileged classes, you can imagine the
fate of crores of Harijans and wun-
touchables in this country. After the
advent of ths community develop-
ment movement, you find a remark-
able change when you go about in
rural India. You find the rural
people, pulsating with enthusiasm or
bubbling with enthusiasm, coming
forward to do their bit for social re-
construction and agricultural produc-
tion in this country.

But there are, really speaking, cer-
tain shortfalls which T must place be-
fore this House for the consideration
of the Minister concerned. In the
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very beginning itself [ have said tha!l
he has to ride on two horses. To give
another analogy, I would say, it is a
cart driven by a buffalo and a bullock
—that is how the cart of the Com-
munity Development Ministry in this
country is being drawn. After the
ushering in of the community deve-
lopment programme, nearly 40,000
village level workers have been train-
ed and 14,000 agricultural graduates
have been employed in this depart-
ment. Even though the scrvices of
thousands of village level workers and
agricultura] graduates have been pres-
sed into service on this community
development work, the targets that
have been fulfilled or the work that
has turned out by them is not com-
mensurate with it. That is what 1
want tp impress upon this Ministry.
Although we have been all out for this
rura] reconstruction programme, herve
and there there are shortfalls which
we must try tp rectify.

The figures of agricultural produc-
tion show that there has been an in-
crease in food preduction in this coun-
try to the extent of 40 per cent from
1951 onwards. Out of this increase of
40 per cent, nearly 50 per
cent increase has been derived by
extensive cultivation—50 per cent
by extensive cultivation. Therefore,
we can see that the per acre produc-
tivity of foodgrains hag not increased.
So it is the duty of this Ministry to
see that intensive cultivation is adopr~
ed, and they must see to it that our
food production goes up in compari-
son with the work that we have taken
up.

As I said, there are many shortfalls
in the actual working of the Ministry.
Take the question of selection of vil-
lage level workers. I had the good
fortune of being a member of the
scleclion committee for recruitment of
village leve] workers in Andhra Pra-
desh. We were interviewing thousands
of candidates. But at no time we had
any chance to see whether a particu-
lar candidate had got a rural bias.
People coming from urban areas,
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people who have not see even a paddy
field, people who do not know what
agriculture is, have been selected be-
cause the committee has to follow cer-
tain set standards and sve whether the
cand'dates have cerlain preseribed
qualifications. People coming from
urban areas are being selected as wvil-
lage level workers because they have
passed the SSLC examination with the
highest percentage of marks, or the
Intermediate or B.A examination, and
the rules prescribe that the persen
with the highest qualification or marls
should be selected. The net result a
that is those persons who had train-
ing for a period of one and half years
go about in the countryside and ins-
truct farmers regarding agricultural
methods, even though their mental
make up is not suited to a rural eco-
nomy or agricultural production. That
is the inherent defect in the selection
of people for training in the Com-=
munity Development Ministry. The
position is the same, so far as agricul-
tural graduates are concerned. There-
fore, sufficient care has to be taken in
this matter. If necessary, the Minis-
ter has to convene a conference of the
State Agricultural Ministers and see
to it that in future at least sclection
of people for tra‘ning as village level
workers and for becoming agricul-
tural praduates is from the village
gide.

14 hrs.

Then, some people arc of the opl-
nion that it is not necessary to have
the posts of Extension Officer ( Indus-
tries). Extension Officer (Education)
etc. We should remember that agri-
cultural production and industrialisa-
tion are two faces of the same coin
They should go side by side. Unless
{ndnustrialisation is supported by a
strong agricultural economy we eannot
have all round industrial develnp-
ment. At the same time, rural indns-
trinlisation plavs a very prominent
part in supporting the agricultural
economy of the country. So, we should
not neglect one at the expense of the
other.
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At present, the climate in the wvil-
lages is not suitable for the starting of
rura! industries. The question is how
we could create the proper climate
for starting rural industries in this
country. It is the duty of the village
level worker, and the Extension
Officer who is in charge of these things
to create a proper atmosphere in the
villages to see that people take to
rural industries as well, To-day a
farmer is suffering from both unem-
ployvmeni and under-emplovement. He
is not able to earn sufficient money
from his agricultural production. At
the same time, he has to support his
family, educate his children and give
his d-ughters in marriage. Ovey and
above that, so many taxes are imposed
on him. So the present day agricul-
turist is financially compietely ex-
hausted and is badly indebted to the
village moneylender. Agricultura] n-
debtedness s inereasing. In spite of
thousands of crores of rupees being
pumped into the rural economy, We
still find him in very bad straits, so
far as his financial position is con-
cerned. The present day farmer, even
though he is conservative, is very
shrewd and resourceful. He wants to
improve his standard of living but he
ig helpless because of the force of cir-
cumstances. It is the dutv of the
Community Development Ministry  to
create the proper atmosphere for the
farmer so that he can get his require-
ments speedily and without much dif-
fiemity and raise the standard of his
living That is one of the most diffi-
cult and stupendous task assigned to
thi= Ministry.

Coming to the set up of the Panc-
hayati Raj. 1 want to say only a few
words. 1 have heen hearing the Minis-
L.: saving in the Consultative Com-
mittee meetings that the basic leader-
su'n. the leadership at the wvillage
jevel should be sound, the leadership
should be of integrity of character and
honesty and unless the foundation,
which is the rural leadership, is good,
the superstructure will not he formid-
able. To create that strong and kasle
leadership with integrity of character
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and honesty, the elections should be
held in such a manner that peogle who
enjoy the confidence of majority of
the people in the villages are select-
ed. Under the prescnt set up, a con-
scientious man, a sincere man, a so-
cial worker, will not be able to be-
come the sarpanch of a village. For
that he must be either a rich man or
a goonda or a bootlegger or an unso-
cia] element who can strike teiror in
the minds of the villagers so that they
will elect him as sarpanch. I am say-
ing this from practical experience I
am not generalising, but this is my
experience, and I had been a sar-
panch for the last 16 or 17 years. While
I do not want to enter inlp a contro-
versy, 1 would like to say that the
system of election is such that cnly
such elements can get elected. In or-
der to remedy that, I would suggest
that there should be secret ballot in-
troduced. Unless that is introduced,
you will not be able to get the right
people as the president or sarpmiich
of the panchayat.

Then, coming to the question of elec-
tion of sarpanch, 1 would say that he
shoald be elected by the entire vil-
lage. It is not as if the members of
the panchayat a'one can elect the
sarpanch. That system was in vogue
in the composite Madras State, where
the entire population of the village
elerted the President of the pancha-
vat That system has to be intreduced
and there should be electoral colleges
for the panchavat samiti elections.

One word about the co-operatives.
In spite of severe criticism by many,
the co-operative system has worked
very well in this country. Here I
world like to poing out only a few
things to the hon. Minister. So far
ag co-operative societies arc concern-
ed they should be constituted as viable
un‘il__q‘ I'F‘ir_qt of all, they thought of
rural banks. Then that was given up.
Then they thought of large-scale co-
operative secieties; then they are
thinking of service co-opera-
t'yes and multi-purpoze co-ope-
ratives. Now the area of operalion is
one village, which is a small area
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The result js that such co-opervatives
are not able to serve the peopie effec-
tively, because they are not viable
units. Also, after some time, they be-
come dormant or even defuntt. 8o,
he should see to it that the co-opera-
tives at the village level fcrm them-
seives into federa] unions so that the
co-operative movement can be effec-
tive. If all these things are done in an
effertive manner 1 think the Com-
munity Development Ministry will go
a long way in ‘mproving the standard
of living of the villagers.

@t fasm gmr  (FETE)
IaTeqe wErEd, wrHEIfE fawig FreAr
w1 o Fw e wmgafaw faae o
geFifra waeg &7 wifes fwi
Y forgr & ardront & w.fas o qra-
fo ofaqd  Fr FHGAS FEAT 97 |
WR § St aF wwg o § et
#1 uw frarer w1 T & fa cnfar
¥ a%9 721 7 & f& el & =
I, T, Hifew WT qATA | Awd
¥ ot feowm afew s 0 39
freimr vt ama g3 § 1w,
At we wEAeedr wifs fede
T @ﬂo qﬂ'nmﬁ'{‘t{o glo
HYo FTGIU GAY T & | gHF FeiaT
wgt ¥ Hifew #r @i g, wifew a7
ater @ wm AT & 1 W sE
Hqifewr 3, it gam difer @ A anfr
To Elo Hio i Hifem T=dl & 1 AT
I wiaw & AfaT wrg @@ Hifow
¥ Tar q@r & i S q9rw
faws fe g gaa 2 1 o7 ¥ A
T ARG FOHFGAT il @ § A
T T AT TG T AHTA T F
aftor #6 g aaa T ¥ @
g AT & 1 F gwEEw I &7 Fgt
TFT?

UF F W to WIHUSF Z1A &
NITFILW AR | 0T
To Eo FiTo &1 deat it firr Aifarg o
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To o Mo qfr&fﬂ'ﬂ'{, To €ro Ao
Frqifes, to o wHo uffwa zw-
#3‘&, To f‘ro !f[n aF!II t[o Zlo Eﬁo
EIET, To ETo0 Hio—ATo HITo o,
To §To W | qHAL HIL To &ro
%lo FFIREE HIT To o HY FTHA I~
4T sifs @13 & | w7 57 T vo o
WMo & FT dro o HIwo i &,
foe dFaa wifeed @1 & fefewe
mieed 17 § o< e 37 & ¢
fet fafreed st fufreed @17
g1

7 srfec a7 ¢ f5 o evqoifas
THIA GISET ST ST FrqF Far1 Al
& gr1 & ife wast & faagw wafas
Y & | I WAE  ETO ST WE aw
femd wdt  wfr & s (Y fead
sad ¥ gy 997 &, 9 & fFaT Ak
was ¥ gua o1 @2 | Ey fawd
faedr & w01 = e it fbend &1
¥ wEHT H Qg A0 H g, AT
¥ oy FAg H &, I H ¢, 9K H Y,
FEHR H Y, AOAIEH W |, WU
o, 3fzm ¥ o e qodt § y fqad

ot g |

et aa ifF gw WA &
fawar 3 aea et & 5 formd For 3
ager o< faar ot & 78 @ma I §
afg 77 F1 §A19 g | @TG IR FY
wiagatdiggsgi a@s & vF
ooz a7 % f@ 93 a9 &7 o fAw g gy
T4 F1 weal & a7 A fgeea &
Po, 1Y BIEET TAT KT WETE HA TEL
frorear a7 TaT AE A1 UF AT ET Wi
foeran & 1 a7 S & 7€} & g afew
e weedfa ot 7 @ & afaw gag
Faroa woa Wemy wmw ®oawr
g7 | 9YfeeF e faem &1 @17 41 3%

&
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[+fr Tamy A=)

TERTE 6T SEEE &9 FAgIE
g 3, gua o) & A9 & aw
oiEfad &94 &7 &ffwm FEAr |
|t de &) 98 &ty =g e
|Te @7 o O1 &Y &, FFA ToFoHTo
g frar 233 £ fF 37 wa vdhw
%3 STERE g Y| AET A% o=
F1 TR &, WL R Y T FAT,
It 39 ¥ faard &Y @ 7 @, AwT
qisr oFe fafwq &5 o9 FT, 4.%
T4d qF 7 AT FF S
fear & s &) 7R i @
FATAT AT ¥, @Y Lo X § MY %o
AT ERAE HE SEFEE AR /I
e fagr @Y 2o X g AT go
¥ T %S SreE g A f
T &1 N @9 Far s g,
I ¥ &9 qHe A9 F1 @rg & v
21 =T foFE IT @1 T AFC GTATC
¥ a9 2, Jfeg I a2 ¢, § A7 wEhaee
‘wT greE frar & ST d) v
g 2 % g0 WL Y ai"sd TN
femmar smar & S Y aga &Y w0
T g Sewm frard s @,
Iq FT FW AT | FW 4B & R
dro o Wro FY wF famr ImT ¥
f¥ ag =z feamm & 92 907 =% ®
Tl GERTA TE ATSTEA FIAT 2 )
WX T AE FAT 8, AV IT FT H R
e @7a g &1 39 o ag W
wehr ¥ g9 T & WA Fw faar
aar 21

araifas fawra Ao o frgeT
2 gE-AdT AEEE § o FUT
FTT g gu aqT JArA GT-adiy T
# 3¢¥ FUT WU AT 8 FAT 7Y
gad 97 AT 333 FAF WU &
2\ gz sTE T a9 {Y A
FO 9T 97 T 2 7 (R AW
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WX 4% &9 ¥ 4 7" 7 Qo e
BT HY wE @Y B W@ ¥ T
FH FY TAfA ASgIaE A4 F AR
e gregEa & F18 afz df g §

T FF  8%e-gy A wi.v
fafera == dar gz AT feee-sR
¥ vs. ¢ fafage o, aY . ¥ TeAE
# FAY gl U FeA F IAREA
RS-t ¥ L. ¥ A 39 gAr I
fF 2R -8R & Y.y W@ do7 g,
forer &1 9 78 @ fF 5.« T A
wt g% | T T AT L8R 05 R
¥ to.¥ fafaas o7 qa1 g, o7 fF
gie-ix ¥ &.v fafwgw =9 qar
Em: m} ﬁr:'irﬁ!ﬁii'lﬂ‘gfl
2E¥E-Yo ¥ R8%0-%7 TF 2T g-
aatg arsaral 7§ Ffw § 9 3@t g,
T FAF 3.c¥ T g5, 9 fF wE-
g H Fa9 3,93 g FT a@a
gt 9 uFT qEmEw o w2 W
T T AAAG g g (6 HIA-FAET
¥ 3fg ¥ fag foemm wvar &< fra
w, 39 fgama & ¥ & qarare w4dy
agr

gl % GaTETT AT qEET §, A
#r wa¥g FErET € TR 38%0-%%
¥ got 9f¥ WY PeEP-%3 W Qoo
qts, Az #Y AT LR%o-%% H
¥o¥ dfs W 1E5 -7 H 388 q¥s,
WAET & GIATT 28%0-%% H 833
qfs =T 2E%2-%3 H =t d1s, A
F1 G gege-5? A feo gz
s qeep-sx H wey oYy, g
# GEAETC tego-5% H ¥owz qf
o esq-53 ¥ 3%%e dfT Wi #1zd
FY damETe pegoe-5¢ ¥ {3 o1
o geefEr ¥ & 9® gl @A
giFel & wFe ¢ F 0T 0@y dAE
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Y &9 €Y ard | zafew a7 A afen
f& gar T ad F F araqs
At ZH @Y &7 qrarT 441 A9 azdr

2

wer aF fa=rs #77 geaeg @, oA
FHEA F FaAAT vF oFe fafad
g% ¥ 8 WA G awdl g1 T
W | =g amyg wo fufeay wwe fafsw
g7 8, & fr 2 & S A A
qi=ET WRT # oW 97 aF & fam
fa=mé #1 cqaear F A@ A EmER
TWAT T T AWER Agd g2 a% g
g et

AR W ¥ wEARET F1 FH
T 9T 97 9 TaT ArAT H Gy A
g &1 ¥ v ¥ W § asT 9%
g THA FT | WY NN &) gWEdT g
g1 g, @Y gATe g § M #1 @rg
&Y THET qgT g% AF AW FAAT §
o1T ag 18! foFse # fas aFar 2
afe wre fFam oy fosrd 27 g
Iy AGN &, d1 98 fFE a ¥ W
I AT FT TFAT ¢ A
TE Yy G A AFar g7

A T F AmgNA .3 afs
qT UFT, HEHZ o.3 GT 9T UF%
T e . R 9 9% uFE TR
F STt @, w7 7 g7 ) g § I
¥ AR Lot GIE, TRWE ¥Y qTE
W g ¥ Yo 97 uFE wEAHTe
gar g1 39 @ yFe AT & fF =W
H TG ¥ IO WeATEdT § LRI
¥ Y wafa @@ wifgn, ag ot a%
T g E g

g qF QAT FT A §, FAR
0 A frew offmew o9 & wamaT €
9g g9 R ¥ fAwar 1 gER
W A 30 FOF AT (Y qTE ATAA
63 (Ai) LSD--5.
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2 M ¥ ¥y ote o wrad) g faea
2 = fF mErr F1 0 #w 9%
wraTErd #1 Qo W g famar =rfgw

gt TaATHE F A gH agd GG
21 ogwt P OH A wEd) & WE
sfaaq fawa &, o f& gadedt § 3%
ug @t e wfg-ad faea &1

za foqre & =avar mar @ fv fererr
# 93 9T ¥ & 9THT @y g
afew & mrg 1 aarar wmgar g fF euy
FAGH & WAL TR T H 35 FUL
ot ¢ wrE wiafes 4 1T O
9851 ¥ AL ¥ ¥ wfafeat €1 gear
qg T 33 TUT AT 3¢ AT@ 2 T
g o o= 0% ) 3fe g T &
qTHES g 98 AT g, AfFT IW ¥
grg &Y farar W 7g v &1 et
# ot = gATC U §, I # ¥ fa)
Fi¢ fafeer 78 &, #61 0= & iy w8
gl & " FE Pl &7 o 9@
w1 F1 T T@ o g

goTEt #1 Tarfod w1 F oo
srefear at T2 w=ay 8, afew daraat
F il F oAl F AATEOr F TFA
o £ faar § o' o= e § ardfar)
g am 21 & At gz agw fF uF
FHierl e g% I gwa FeiErr
GaT gt & | W F1E 7T AT a9 -
ofe & &Tq qHA AT AT IT FT gAY
TN AT A Y, Al IW FT w1 ALY
g @%ar g1

st gro Ao frad (wraremer) :
T TA WY are fzar @

ot fasmw wag: & AR £ q
A FgaT | A A ST H GICFA ¥
T ¥ § | qCHT Y ATH § FgT 14T
& fg 7z odf orfaferm & oo < a2
99T T gAAwA FOG 8, AfwA #
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[+t fasmar wame)
awwar § & wgd ¥ awma wa it ¥
sqrer  grdfaren w gifefzas @19
WU ¢ W g 2@r wran Z fF
STH-HEge WA dlo Tho Hlo & AT
¥ 2T AIT AT AT § | WL SATH-
seqey fFET UHoUHoTo &I TTE T
guT & dro Tfo o ¥ I &1 AL
qzar @\ @ 9% IA AT X o
wTET g9ar e g, fom & oform-
et & § 7ga fawwa g )

o AF HEEMTN w1 oavw g
& 77 g g § e wrwifes
grmmEE & afa faaar o e
T ¥ A &, TH AT Agr EWE
T & w1 wh fagd fadt Fodto
F mgwt T wAr ¥ FeT a7 fF Foqro
H wy 41 &% e AT faw o §
faw faar T, 5% w0 ® 98 s
T2 gt | faan omar &, S fom
1  fau 4 famr swar &, 5w Fw
¥ ag T 9 AT & 0 gr aw
fe For as7 &> ®) waradl gav 2,
9 37 39 faed 47, faq & & aw
wfws &% % 53 g7 #r 2% € w@r
H F tFErT 99 &1 fpe 7T 7 §
717 foT o faq & = fawma fex
FF F &7 I¥ &0 F1 Iq (gEerda
FTZ AT &1 IA A T AT F AT
FATT ATeT TTZH) FT FATAT FTAST v
gl

T AG; WTRIZT FETIEE /qr
gf &) ga F1 ATy A & fa e T
F O W W T I AT oY AT AT
fFama #1 2 2, rfF formr a1 7y 7010
afen 1% wewr wEfew FwmEE
¥ T T WA @ FrE A g
T I & T T 32 I 4T
feamat ¥ oot ziwaww fzar feg ond
& I frarr & & qeees Prar W
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2 WY IX & HAET § TAT R/ & AG
§% @ Fwer W St fwar war 2
TS gl A g @ A 4y
fear fear omm & fa @ AniwR) &
g aw gaX A T FTHT WY

g F A A F @ ar ¥ FgAr
qEATE | TR AR H WAAw W
FETgR AeAT ot & & ¥ ofy "y i
faety giift | BoT Trq@T A r FI &,
& ey A AT TF §, ITH e aqar
FEHRER I TR AT FY 37
WARFW &1 W Tg ;o
sifes FERAN F w7 AT Fr
@Y &, 7 vagEAr S g AeeE 2,
gaar f fewre Fat & 1| T WA
gAE T o <FA@T AW Gt 2;q F,
ST FT, TGT ALET FT F< 32 &1 q%ar
¢ o fram &t a9 F7 agfaas @
widr & 1 @g "I OFT AT ATA A
oAfAT FTE, a8 THA § G W4T 8,
T IEE qHA Al 9 B 1 "Y
fFam 7 o 98 fF ot & s9ar
wh ATy g & @ 98 AT T &1 A
HAMAAE IO ALS & I0EGAT | F@AT
g AT AYG F207 §F aF v FRi-At
A a9 T 29 [ ARIL AT W A5
g T £ o wEi g@d wT &
ganfa HRX T F qzarit w5 FEA
g o & ma afawi avo o Hio #
Uo Ero HY FATZ o1 &, HIT FAFT I
g9 1 f@ar G foa@ #1 F19 FAGr
qEar & 1 LH grera H oSt owrfaw &
AFAZ 2 AT IR TN AFATZ | TR
W2 FGT 1T AT FLA #f I€7A ¢ |
TR AT ¥ ag FTH 94T A1 @I &
o 741 T # wofa femrd w8 6y 2,
TN WA AW TATEgEE 29 Al
WA Fgr gt Tetaar , F faer s
I Tt & gaT FIAT g wEEE
2t A Fcar g fF v R
ot TH W & A
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Shri Man Sinh P. Patel (Mehsana):
Mr. Deputy-Speaker, Sir, I had the
displeasure of hearing my hon. friend,
n son of a farmer tor=sd a rrefes-
soT, Prof. Ranga. Normally, in his pub-
lic life, he has consistently said that
he belongs to the rural community and
represents the interests of the far-
mers and today at the same time he
annuonced here that it is only this
Ministry which deserves to be abolish-
ed or the complete removal of this
Ministry. Actually, if at all I have to
say anything about it, it is this that
it is only this Ministry which deserves
expansion in every aspect of its sphere
of working.

Now, I look back, ten years before,
on 2nd October, 1952, when the first
community development block came
in my area and I had the good chance
of associating with it, In the then Bom-
bay State there were four such coms-
munity devlezme:t blocks which had
a tenurc of on'y four yvears and since
then this new system of block deve-
lopment has been inaugurated. After
Indepedence, it is only by the initia-
tion of these community development
blocks that the rural areas have got a
little idea of democracy. We here in
Parliament or in the legislature, have
stil] a shadow of doubt that our friends
al the lower level will not be in 'a
position Lo wbeorn iy hacge develv-
in7 upon them through panchayati raj
or that there is no proper personnel
or leadership available at the taluk or
the district level. I am surprised to
hear these arguments. The same
arguments were advanced by the
then alien and the Britishers for this
country’s leaedrship that we, the
Indians, having so many prejudic.s of
caste and casteism, religion, provin-
cialism and mever having had in-
dependence for a thousand years, will
not be in g position to rule this
country. But the national leadership
and the leadership at the State level
have at least shown that if a friend of
mine can be a Minister at the State
level or can be a Minister at the
Central level, can he not function at
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the zila parishad level or at the taluk
level?

1 heard a very sorry state of affairs
from Prof. Ranga when he said that
the non-official should not be the
Chairman at the district level. Such
an argument after 15 to 16 years of
Independence, that a non-official will
be under so many prejudices or there
wil] be so many temptations or pres-
sures upon him that he will not be in
a position to function properly as a
district head is difficult to
absorb, Is this the idea of his
party of democratic functioning? 1In
the Second Plan, we got the idea that
the panchayati raj should be brought
into existence. In the Third Plan we
have come to a stage that about
twelve States of the Union have ac-
cepted in principle to implement this
panchayati r8j. I do wunderstand,
there may be feelings as to how it
should be implemented, how MPs and
MLAs may be associated or what
should be the function and what
should be the method of election,
direct or indirect, secret ballot or

open ballot. There ean be these
differences of opinion. But to have a
shadow of a doubt o to have a fear

complex that our own friend® who
otherwise can represent in the legisla-
ture or in the Parliament will not be
functioning properly at the district
level or at the taluk level is not pro-
per. It is very surprising and it is a
very difficult arpument to absorb. I
do understand that even in the im-
plementation of this panchayati raj
there are different patterns in different
States. Tf my memory does not  fail
me, in Maharahtra and Gujarat it is
the taluk pattern and in the rest of
the State it is the block pattern. I
have in one of the consultative com-
mittees said that as far as possible the
pattern should be common through-
out India.

Now. what is this Community Deve-
lopment and Cooperation department
of this Ministry? They want to asso-
ciate to the maximum level all non-
official agencies and organs for consul-
tative purpose and if possible for
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effective implementation. Let us see
the report. Ii is only this Ministry
and this Ministry alone which has
called eight cons..  tve committees
in the sp:n of one vear. Is there any
hon. Member in this House to draw
my attention that .y other Ministry
has called its consultative committee
eight times? Well, the Transport and
Communications Ministry has c.il'ed
eight committees for two department.,
Transport and Communications. This
has also got two departments. It is
possible. The maximum zssociation,
consultation and taking different
shades of views of the Members and
non-official persons and framing poli-
cies, is the main function of the Com-
munity Development Ministry, ag I
understand it. It should be implemen-
ted not only at the Union level or the
State level but it should be carried
on to the maximum level. at the dis-
trict level and the taluk level, There-
fore, this decentralisation has come ‘o
stay for ever.

1 share a bit different feeling regard-
ing the honoraria and salaries given to
the office bearers of taluka or block
simities. The National Development
Council also said that they differed
from it and if it is possible, there
ehould be no honoraria or salaries to
the office bearers at the holck level
or at the district level. T would urge
the Ministry that it should see that all
the policy decisions of the National
Development Council should be tried
to be implemented very scrupulously
by each State.

Now. the community development
work will not function =xcepting the
panchayati raj and cooperation We
have accepted in principle the socialist
pattern. How are we going to bring
this socialist pattern into actual effect?
There are twb ways of doing it. We
can have complete State trading and
in all spheres of life a complete mono-
poly of pgovernmental agencies or
soamewhere the cooperatives, We want
that there should be no private enter-
prise or an enterprise associated with
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any individual profit motive or in the
ultimate end it goes to the few persons
of the community, There gre two
alternatives left. Every industry,
every processing unit or every produc-
tion unit should either rest in the Gov-
ernment or in the cooperative unions.
I am not for it that the State should
he the whole ang sole of . It shouid
'+ the coopcrative sector. It should
.curish more in a socialist pattern of
society as adopted by this country.
There is a possibility of having a type
of totalitarian dogma by having * ail
State public undertakings and official-
dom controlled by the State. It is
only through cooperative organs that
we can establish a socialist pattern.
What is the work of the Cooperation
department in the Tihrd Plan? I refer
to page 52 of this pamphlet Coopera-
tion, Let us go through at least some
small items. 1 will only draw attention
lo the fact that in Gujarat State there
are 45 cotton jinning pressing units
and 30 oil crushing units. In Maha-
rashtra there are 20 industrial under-
takings of sugar industries, again 14,
also 'of sugar industries and 18 of
cotton jinning. This is what we want
to create in the country as 3 whole
in each State of the Union. There
should be production units established
wherever possible, preferably through
co-operatives. In the same way pro-
cessing units should also be establish-
ed as far as possible

Is this function to be carried out by
the Ministry only by theories and by
means of pamphlets, or doas a respon-
sibility rest on us who represent the
vast electorate in this country to see
that this functioning goes on properly?

1 have association with certain pro-
cessing units as well as co-operative
units in my State. There were six
new spinning mills to be permitted.
Five were granted in the private sec-
tor and one in the co-operative sector.
There were possibilities of permitting
additional cooperative spinning mills
also. But the personnel or the agen-
cies required are not available.
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So, simply cirticising that a parti-
cular functioning is not coming through
co-operatives is not sufficient for us if
we roxlly want to see.. ..

Mr. Deputy-Speaker: The hon.
Member’s time is up.

Shri Man Sinh P. Patel: I will take
only two more minutes.

Mr, Deputy-Speaker: If every
Member gnes on taking two minutes
there will not be any time left for the
others,

Shri Man Sinh P. Patel: 1 will con-
clude in one minute,

We should see that more and more
co-operative agencies associated with
non-officials alone, and devoid of the
official element. are created, and in that
way the Ministry's expansion pro=-
gramme or the progress wil] help such
associations,

We are concerned that the rural area
can alone be served by this Ministry.
Who will settle industries in the rural
area? Do we believe that any private
enterprise 1s ever likely to settle in-
dustries there, a person who has got
the motive of making additional pro-
fits? Only the co-operative sector will
go to the rural area.

Ag I stated from this pamphlet, all
these processing units of Gujrat and
Maharashtra are located practically at
the taluk towns having a population
of less than 25000 or small village
towns. All these processing units have
come up there. If we want to in-
dustrialise the rural area, if we want
to have extensive agricultural pro-
duction through this Ministry, it can
be done by the co-operative sector
alone.

I therefore once again compliment
on the working of the Ministry and
would like to add that they also should
not spare any pains and should see
that they expand their functioning and
prosper into g very large ministry
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which will indirectly help the rural
area for greater production in the
rural areas,

Shri Kanakasabai (Chidambaram):
Sir, I would like to confine my remarks
only to the Department of Co-
operation,

1 congratulate the Ministry on the
progress made during the two Plans.
More than 33 lakh co-operative
societies, covering about 40 per cent of
the population, have mobilised Rs.
1312 crores as working capital. Agri-
cultural cn-operatives, the most im-
portant group, have been in a position
to dispense more than Rs. 200 crores
of credit to the rural population, thus
exceeding the target of the Second
Plan. Land mortgage banking has
also developed in a conspicuous man=
ner, and more than Rs. 36 crores have
been disbursed as long-term loans in
the agricultural sector. The non-
agricultural credit societies have a
strong capital structure and have pre-
vented the fixed-income earners, small
traders and artisans from the eclutches
of the private money-lenders.

Vigorous efforts have been made in
the marketing sector to step up its
activity. Processing socleties, parti-
cularly sugar mills about 66 in number
produced 4.75 lakh tons of sugar.
The small-scale and the cottage in-
dustrial sector have contributed to-
wards the rehabilitation of the artisans
and handicraftsmen by offering them
advantages of organisation, finance and
leadership.

The story of the development of
weavers' co-operative societies is one
of the brightest chapters in the his-
tory of the industrial evolution Con-
sumer stores, on the eve of the
national emergency, have been called
upon to play a vita] role as regulators
of the price line and thus augment the
incomes of men of limited means.

The social welfare potential of the
co-operatives was expressed in
housing co-operatives and labour con-
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struction societies. Co-operative edu-
cation, which is the soul of the move-
ment, has boen given a pivotal role,
and the transfer of the responsibility
to the national and State co-operative
unions has twven of great significance.
The extension of the member training
scheme has had a favourable impact
and enthused thousands of village co-
operators in the rura] areas in the real
meaning and purpose of the move-
ment. Thus, on the whole the move-
ment has witnessed a steady progress.

Agricultural credit js by far the
most important sector of the co-ope-
ralive activity which has develcped
fairly well. The primary societies are
gtill weak. The loan per member has
not shown an appreciable increase.
Credit supplied is not adequate and
timely. It does not reach the weaker
sections of the community. Though
this problem was examined by the All-
India Rural Credit Survey and Mehta
Committees, the societies are not as
efficient as they should be. The policy
of the Government now ig to have one
small society for every village instead
of large-sized societies for a group
of 4 or 5 villages. The small socie-
ties are not able to have full-time
paid clerks, whereas the large-sized
societies can afford to have paid staff.
Of course, the Government is giving
subsidy to the small societies for re-
vitalisation. Instead of giving the
subsidy to the society, the financing
bank may be asked to appoint group
clerks in charge of two or three socie-
ties and the entire cost may be met by
the Government. This will go a long
way to strengthen these societies and
they will function in an effective
manner. As they form the feundation,
any awount  spent on them will he
of much help to the progress of the
co-operative movement,

Thera iz an acuie paucity of
medium-torm funds in the agricultural
credit set-up. So thc membors of the
society apply for shori-term  loans
even for medium-term purposes, In
1960-61 the village co-operatives dis-
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bursed only about Rs. 20 crores as
medium-term loans. The Reserve
Bank could provide only a small per-
centage of these funds from the agri-
cultural credit (long-term operations)
fund. The mobilisation of three-five
yvear deposits in co-operative institu-
tions is another medium-term resource.
But its scope is limited as there is keen
cuompeltition from scheduled banks,
State  Firancial Corporations, ete. So
the Guvernren t may  raise special
loans and equip the hizher financing
agancies w'th roadivm-term funds.,

Even in respect of long-term loans
the central land mortgage banks are
not able to meet the demands of the
primaries. Recently the Madras
C.LM.B, floated debentures for Rs. 1
cruics. When they applied to the
Reserve Dank to permit them Lo pay 5
per cent on the debentures, the Reser-
ve Bank allowed only 4 3|4 per cent.
The Life Insurance Corporation did
not come forward to subscribe, because
they thought that the rate of interest
was Jlow. I am very much surprised
at the attitude taken by the two insti-
tutions which function directly under
the Finance Ministry. Now I request
the Government to issue a directive
that whenever debentures are floated
by central land mortgage banks under
Government guarantee, the Life Insu-
raanc: . puration should come for-
ward to subscribe at least to the extent
of 30 per cent of the amount.

tegarding the consumer co-operative
movement, I welcome the centrally-
sponsored scheme and in particular
the principles enshrined in it. In view
of those principles, care should be
ta'ten not only in building strong and
ef, eient consumer co-operatives, but
people should also be educated te join
these societies in large numbers and
be loyal to them.

I am very much disappointed at the
complete stoppage of loans to the
housing societies in view of the nation-
al emergency. While the wurban
populations are growing by leaps and
bounds, the lot of the low Income and
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middle class in securing houses can
well be imagined. When loans up to
Rs. 12,000 were given, it was possible
for these classes to put up small
houses of their own. In my own State,
more than 10,000 houses have becn
constructed during the past 4 or 5
years due to this assistance. 1 would
therefore urge upon the Gowvernment
not to give up these schemes. Here
also, the LIC. can be requested to
finance these schemes if the Govern-
ment is unable to do so on account of
the emergency.

In the Report given to us by the
Ministry, mention is made about the
co-operative laws enacted by various
State Governments. The National De-
velopment council, in its policy resolu-
tion of 1958. had very clearly impres-
sed upon the State Governments to re-
move the restrictive features contain-
ed in the Acts, rules, Government
orders, circulars, ete, that had impedea
the development of the co-operative
movement as a real peoples’ move-
ment. The Srinagar conference of
Ministers of Co-operation requested
the State Governments to undertake a
study of such restrictive provisions and
to remove them as early as possible.
While the co-operative leadership was
very happy at the policy of de-officia-
lisation of the movement, some of the
States had actually piloted legislation
which reversed the process and acce-
lerated the process of officialisation. 1
may cite the Madras Co-operativ.
Societies Act, 53 of 1961. The Act
which received the assent of the Presi-
dent on 4-3-1962 contains many un-
cooperative features such as the power
of the Registrar to direct amendment
of by-laws, the power of the Registrar
to suspend a paid employee of the
sociely, ete. Further to the swecping®
powers which the Registrar has been
endowed with jn the matter of super-
session, inspection, etc, the rules con-
fer upon him a fresh set of powers re-
gulating such petty administrative
details like the guantum of travelling
allowance to the directors. The whole
approach seems to underline the policy
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of making the movement subserve the
dictates of the Registrar. . Selfless and
independent leadership will find the
co-operative societies not a very
congenial ground for. self-expression,
fettered as it were by official prepon=
derance. In addition to this, in the
name of State participation, some of
the members of the committee are
nominated by the Registrar which, in
principle, is not proper in a democratic
set up. Though there is need for some
official guidance, the atmosphere of
high-browed officialdom, fettered by
restrictive features, is hardly in line
with the broad policy approach of our
Government. I, therefore, appeal to
the Government to undertake a rapid
study of the existing co-operative laws
of the States and do whatever is need-
ed to pave the way for the orderly
and democratic development of the
movement as a real peoples movement,
(Bell rings),

One word more, I request the
Government to strengthen the National
and State Co-operative Unions which
alone can play an important part in
building up co-operative leadership
in the rural areas.

ot Y ST TARy (FEIR) ¢

JUTEA HAIRA, WS qgFar Wi

RO fadm 9 w=w1 @

Aag A ar § ug Fgar g 5

T oo ¥ @t w0

W & | g oww frowew b,

W ¥ FW IO WeW A, agHIAT

o FEfad ST ¥ HEv wE

wfr & 1 7 ST # fefeae afaw ax

FHTIEATA EMT S@Ewa gl ST

2 Ay fAdga g 5 3= i o) Aifa

2 ofr & mmarc qT Tt i AT 3w

FA FT GEEA EFT AMRC, WG

T H @Y qra7 ¥ sndr g |

gara St dferE 470 WTw
TEETY &1 &Feq 8, F9F e &

faw sgwifear & W= da
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[=r " siw w93
T § ) 3Ed o famme @
9Ty A a1 3@ § fF aow @R fE
qg W@ I9aT &7 WIC §, A,
SATT A, TS FA aga €7 qrferda
IO § A IR § A fF o A=
& fau maw fag & @ & o =3
FIOT @ 1 I A AW @
gl

W EEY § A A FEA
7 fFgat Tz e dfemm &
wwgifes fafrex aga st mar
arfedt ¥ AR # sTEeEE W § 9w
q¢ d ¥ Teat ¥ 4@ wrAr A
wioe dggaw oy frar 2 f&
g T HEHI AT & AR FT A=
R IR E fF a7 & gA A,
THFT AT-AEfaaaTsaaT g1 | afwa
oo N K ogg dgd 1 A g R
MR AT W § wa i fefew
afas oT dga 4% 11 S fefgw
Afagz & | w9 o T3 9 | -
N & Jatea 78T gmTr 2 |
TS I qTA & FTAF T4 FT a1 T
W & o5 Wit F FA AE agen
w1 BT FFAT § F W IR A1 A
FEETEl HATg et 9T T A
AT A W qEar @ fawnr &+
FZ A @A AEE AL g | 3 fawm
# w7 faagq 2 fs &t arfesfis s w2
IAFT HEET FA F f@Q qdr FY,
A EIAT ATET | W AT FTF 0w
¢ f& % fom 7t woz Y fFan
AT FHAT AT FH  FH qg AT &1 &7 qar
> & =gy #1 o wafady wfs & o
2 ag as FT & W Afg 7 ¥ A
AIETY FT QT A FL | GHT A G 4
[ FET GAA 2

oA fawg & & mor srdr wLET
agaran g 1 & g A § I fafegae
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fETfed dF F1 AAfGW  TTFET
g1 #@m § f& a9 arfewa ar
FETRT qZT FUTRT AT & | I N2 A
ot T §, ITET YEE HEFTL AR A
F OIT ¥ FE@AF H = foar @
agr @ mit faet & sfafafe @9z
i FemTdza e weE 9 )
ST agt T@ am At e g
ot f& #f7 T foar @99 #=g1 TeF
wom 74 1 F w@me § g qE
3@ # fa gre 3o w3 &7 Afafy &
wTg @ gl frar mr afaw oF
Hoer & 77 9% sfegge Furerfza
3T &Y &Y T |1 gy v A foret A
T FAT TAT | GHTE ST HAT AT 6T
ve qg &6 ur @ fF g 3°
e 1 I ¥, g2re WL FrEF A
¥ yaTar qQ) faur @ gwar | Afg"
fer oY mEEfTr #t ©F TET
ALEAT HeAT I AWAT ST § AW
FaE! 974 T (g 21 WA § @
Fa=Trat o wwa s faar wE@ @)
YT § 7 fF v w7 i
Fare ¥ fod g—s " T g
A I w=TeT & fF I 'y 9
7% ar@ wr 4@ faar @ Gt fF
wdefae gam 1 &1 # fraga @ e sa
qTE & FTAI TT WEG AT AC )

w7 ot AT FAA TEHNET
et ¥ Atz & wewidr afafa o
T g g & gaw A @d Al
FT Gadl SEE W FE o aF @
fefgae Fromuifza srfes s¥aT To
Mo FT gofaa A &1 | d1 37 gaa @
fr qg e F1ArEET @ A ¥
ot afgg | AT @1 3F 9T F7W
FIH 9 FIC ¥ WHA @ ST |
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T A AW qE T -
wiar & ax § fF fogy 7% a9t ¥
HEFIET A=A § agT FEmaE
fogr a1 & | TEA ATRETE qEETT
afafafar s WY 97 | 79% g q)-
WY &ades anEE & 1 fw
fee &9 foE & " oX AT
qrgd AT AW adl wR
wa qdam  wErTifed SRS ail
g€ & 1 g fas qg Fgar & i on a<faw
Fomaifess a0 2 wgar o A
gefa ¥ T€Y qadi=r gt Afe | i
TF & qAAT Ft F1E ATA AL fear
i

FAY @ AT T A7 FEA §
f o1 STefes ¥ aT, T A9 QT
agFTr afafT 1 gar § g9+ 5@ ®=w
fean straT & &Y gefa g gt & f faa
§F g9 TIFT 4 1 CHHISTT a7 ¢ |
niFg &% dew Faded A% aq
fefgae FmTRfza &% #13X §
fefese smmifes 4% fme e
FOOEd §ETEEN &1 3 § 6K
IAF GT% Fedided 1 A1 fF AT
T g I Al fasar 1 8@
fau w@ #g ¥gm ¥ fF sgwrfen
=T 1 FAT T TH AT &7 TIH
frar o @y fx fafesma MM w g
21 9 ag fdew e fa 3 wfows
TT O Ui dF A LT 4% F1 EEl-
3T foerdt & form @ @@ @@ 1 av
oY ST e W A fefeme 3% wY
& & o fox fefge 4% g &
qE 9T A G HE R AT &
TEEEET o1 7T AR AF L gar
2 IETt g gifew 7<q F fam & o
¥ AT Q3 qHE T AT AFATE | A T
FagAT f AT WrAEEAT w2 4% qv
wigw A% Fr § o9 f¥ fefes dGgw
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dF ¥ @z ¥ g% W94 FALAT qET-
fartrara famr § i o7 T weaw fefarefe
aF 7 g 9T wifee g & 1 W g%
A foad 3w 3 fean gt S
FTAT & | FAfAR AT, 7 STEAT FE
R 2@ gaE @ g fw
UG &F 47 W@ 4% F1 W 9y
el faar i &t gy Aador g &
fa o safer nfoors afafa a1 dvax &
geF g3 ¥ 3 wfowa: & &6 @
MY A 9 wraT & € wfama gt o
gfqea W & qv " g |

TF OO A 49 7g Tl ¢
f& ga foie & arafer #t $fez ¥
fors #77 &7 a7 FE w & g
™ ¥ fau femar trqratﬁ-cm

fasi@ # T@ W ITH TOIT e
T HH AT {1 TH &I B oAQ
AW § SR A 7 @7 § fF W Amax
&N Z I TeT dUF F € F o v
AT & | I J6T AT & R L T & oy
e o Ffmm T +=F wEer
et a8 famw 2 fr 9w § v
wrg € faar | 9T A # gor
¥ aga fFar oY gu+r a9 faar wafs
aTd 7 7 Sead At ¥ T ag a=d
F & A ¥ 1S FereT § ag
L ¥ & T T 97 TR SR g
2\ T aFfar Mad ¥ FEeE S
AT FAT FAT GAT § FHAT WG
U GITAT A TFS F |

W'l % Ffrdr EFmEewz g
T § 9F 3T F T 7 399 UF



7767 Demands

[ M T FHwE]

2 91 FEAT & | T2 a1 § w9 qreAg
oY w3y a3 § & 97 7% ggwrtaa
7 gwEfrF favw & #m # oow
wa ¥ (AT agF saenhe § ) afe
oFgE #1 @ 3g 2 fF oSud F-
gaTew #1 SY agfa @ IHF T iy
¥ &t @ AT A8 FEATHT § ITNT
Fré A a7 AL @ U@ | gAY
T FTCN AT A ? T R R A 0w
ara 71 saw fqar mar fe o oSy g
wfer & § =9 q9mET § A §1 &
gawar ¢ f5 f5eft T & 3w A =
ATE FT FIH T IOMAT & | TF FT a9
SETEMT &1 @7 & W q Ay wT
¥ ygfa 5o el aF F° F w9 F
Tz ot 9T Y T g (F & F qIrET
w=fY fdt & Ta< | Arw ar wr faf
o ¥ wET § A3 & wWifE ITE
Nz 71 gar 2 o fF ofomm o7
gra & fr g Ff off @y w0 ¥ |
A# FT m%a 2 | & frdew FEw fF @
qr  gafaare e 9@ f8 S 97 g
wT ¥ ogAe g 99Ed ¥ @
fra sF< ¥ wmEET g ?

mrfy A T 77 aedt ¥ fE
T 1T 3§ s afae a7 an fefaae
¥fqr o ot T Y q@fa § 9w A
qF agd 497 74 ¥ | g% IO R A7
AT FE 7§ | TG A IR A Ay
gaT fa fEw@E AT EFM | QI
wagy 1 AlET 9T VEEE N
@ uE AT 9 O e I F AT
imﬁ;ﬁ'fq‘ﬁ?[ffﬁ?ﬂﬁﬁ'—”ﬁ?
faar a1 ST TETRE AT T AT
arq @iz #c af 1 gg wana w3 fear
aq A o ot e ofaw & @r
diie g & g TN ER AT A
faar iong & aEew g9 | W, uR
o foem # g fades &0 & 6wl
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TIEaE qAT 2T & W HawmaTt
#r gaur Hifvm It & qwr werER
T a7 I | W ¥ AR T A
g FT aod T g Tifev fF S
A T AL AR A T A AT
qge ¥ IHEETd & 9T F w7 oo
o agr 97 SaEr @, fF ofe ¥
arfaraars gt @ | 7 #er 2 & o=
g9 UF SIS AATEAT sqaedr § famarg
v &, AT # faam s & Y ag
TAETELHE UAFT & ST AT AfAT 9T
fa=r afteg @ ot ava &, & swaar
g f& 3w 9% +fr T g anfe

o # qH 98 et ¢ fF waw e
7@l 7 f& Frafad Saavde &7 &
FH agaEra fFm g s g ag f&
waw faer # &g o ®w =% W,
g gRI W TG T A A
qz & | g &% & % vo o Hiwo
o #fo Fro Mo FTEr 93 foE &
§ 91T 98 &io To WX THo To qF
g & otg W W F A I A
Vw1 At g0 § 39 9T 7€ oY
aw 19 fF q@ ¥ @ afaw <
qET 7T & | 99 FT OF 10 4 & %
s T, 2T Y & R S
ITHY g9THT ¥ ¥ I aweTE &+
mege Agl fear smar @ SR osee
aEY A1 & g FA #¥ AT AG FY Sefv
% & ag @ fr o ge ds 7 T
FEIX 4T €2 qHT F WFE q4qTC
#F< fad oo & 9T 99 WSl ® oF
M W] aqR ST F T 9T q7
fea @ & 1 wwlew 3w wgToag @
far o2 @ q evle et @ g 9x
ey &41 T ARH F T Fra
g A i dmft, 9 qF AT 48
famam ¢ f& mewrtar sk FwfaE
TqaqRT § 1% T AN fEE gaTc T
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®@ Of@mr & @A et &1 oad @
T B

ft Te @o frmd (@WREY) :
STETE HE IRy, T free F qrEng
= a1t ¥ fa=7 fFar man f aiet @
37 gEr I AR et aw g
T % sgEs A s w1 58 s
o aEfaE g 81 owrey faar
4T W1 5 A7 A STt | Ay
& qF FFITHT 7 T8 1 aga a1 fHfefasw
foar & | sremaAT Al g7 aF awd
g M7 ITEN HYAT AR F1 T
AT oY I1fgw | afew owaw & gg )
FET AT AEAT & R 3H GH A w08 @
Y T 2 WX AT FigAr f waf w1
T A g & wwwar g fF 9 O
e

HmT, a1 T ® ITgeadc &
fegra ¥ w323 & A fawrfor faam
mar ¥ fod o v 9¥e @ 9 FT
T | 88 qTfT T 99 39 ¥ o7
% % o g At § oo fe e
QAT AT aF qX &1 9T | gafae
g St Fgr aman ¢ f5 agEar W)
arErfas faare & & ¥ 91§ &9 ad)
foar mar & ot g 9 @ A &
T WA gTO S w1 R T § SR
¥ 37 # 9 & w2 # W et
FTAT ITEAT § | AT I qAY FG B0
W ¥ fag 3 @ 2¥ gETC WO AT FY
Tfrs wafogr aw =9 & &Y fF
wFfar & &7 & gfo w0 3 §
I AT wEE HIT { FWS & ary gl
T & 1 zafan gg FAr o9 Ad 2
fe facger avr ag) g & 1 = P
T A1 & o S awEET gE @)
FHA A rg ARl FFwE fF
IwET ¥ 35 xfemt @ &Y oy
T g T Az
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g U fawmw @2 ¥ wo uT ©e
T 1 & g0 aEy T | o Ay
I EET T AT AR Y F=2wW
arar w1 ¢ fomaT f afvomy ew 78
gy g & omw 2w # qu—qu W
AT AT BY w E oY e farfea
fadr 7t & 97 ¥ ge4qr vo WG F FAT
B W ¥ 3y rafuw w@med dE A
@i U &, g7 gA1-aTE FT Nae faAr
@ & s @ ofY @ T E
W ¥ wfafem 99ma wR wgErd
WA HT &Y U §—F4 &1 famor g
R AR FE AW O WA
faame # ag ¥ Ifaw 7€t & fr &rd
TTH T ERT 8 |

15 hrs,

AT § A wIEG T wgEtar
Y gy A& A & 1 7 7 fAEew
FTAT ATe § o g 2w ¥ gy
wyfos gom @ W1 g9 w4 @ &
TATTAT F WL 9T AT AT § WK
T FT GIEHT HEAT ATEd ¢ q9T a9 &Y
FTH AT AR §, A1 g e § fhEw
g fasr #3 99 #7153 | 6 gaear
g 99 FIHFT AT GHT § | g9 G
# 37 Afeut &1 adt &, for #1 qqarn
arfew ar, @ifs 99 1 R F37 f1
yae faar s, AfFw Gar 7 F ¥
e AT T UHIA T 2N A A A
o & 1 ¥ fAase & fF swe g
THA g1 a9 §, W 3W, 9E€, 9
wrae faw &< fal &0 #1 #3913
34 &1 e WK gifa dET @1 der
qAT | AT S AT AT Y FHT 1 OF
&l qoffa e werg SfEw A gRm
§ 2 § AT E | H FOE g 1 o
g & adt = T oF @ ¥ 7@
& 1 et gl Gt & s A
R ' OENT i) T o oy
G Y T &, 912 59 S wgfar 7
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[T 710 70 frrardd)

#fam, ¥ Ffer | R feft a6
49 7Y grr 2, A frafy gy F gadw
F fomr a3 & 1 oo fedt & sl Ay
2 & a1 g ¥ mraddt ¥ fag oy £
AR fraaa sra Y e & 1w
B WEHIRAT § AR 9T &dr 57, 9t
T A SR wF ITAT FEA W IIAT
WE | TN F A7 AT G4 F AT
FT R ¢

Fgmifrar & famw & &1 sam
g fF @ =777 51 T w
AT § fF ATRI FErE § @A
F grar @EwifeT #1 A% 7@ fww
vt &, Afea srer oY 2w A e wg
arar o) qfgwer ¥ ava i
F1FTH £ & | A fat 71 977 w7
&, A FTEAT &Y, TATE FAT &1 A1
& AT &Y, A gL Riwery & Ay
o 7% g8 Tg w7 fwar ST ) W
FHY F TR T ATH § SOOI A7 A
i wfaferda e, & =1 sarer =
& gHaT &

el I ®9 FIH AT @9 | E
w &, 7t 39 afwat 1 98 F9C "l
¢ o & It ® § F9 F2A AR
T8 FAqeX W1 AHIA & grer dar
Y =% F7 &7 F1 w7 (a7 F1Aw a7 |
iR w9 =T F g 98 1 g T
ot 37§ 9@y wI= AH AT E 1 W
FOFEL HIE A9 TH F@r §, at fwe
7 I FT oATF & dTo Mo Hlo § TH
FAME | TH F71 774 1 48 & % 0%
AR F T §HA TEAC T & AT
HAE AT 427 F AT & WK 98 FIH
TET 2Y qIET & | SAE FT ST aq FI
AT T FLAT & |

TATHE =F A WAT AF A
|rTd a1 39 ¥ AT 08 T 4 g
ot fafse &1 % o9 & a0 4 7T
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T A A I A A A Al
d 0 A A YA g WA aw A
zifaw fasra qvoem 4 e et @ =
g% Fufeat 7 & o\ aiFi F Fw1 FTIT
9T ST T Y, AX AF FTH AN A FHAT
® 1 & A g A
afe Fowex aEa fro o "o F FTH
dr 7N m A T A
AT AT 7 ¥ | g FAAA A
2 1 73 fau & zaaT ww=t fork &= famr
mar & f forg &+ & 20 @ 2 o'
FTH AET &1 90T & | W ghar oy g, ay
FEACAT AT T a7 &, AL AT FoAT
F AT F ALY g @ | TAEH AT gErd
aAFTC g AT ¥

o7 g1 ¢ & am q= e oo §
g1 FI 9ra¥ ¥R ufaw fag a9 )
afF ot 79 AF T X WO @
& f& qra< faga ) a2 g a4 R
Tq {90 § FEAT TOT F FH F7 T6GA
T g 27 81T T@ F#TO @R N R
g | afer 7 39 /it ¥ fraew e 5
THAMET # T FT WY AT ] | W TATGA
T FIET JAMAT JET &, T IWF IT R
Y gra gz anfem 1 F ot 97§, w@)
@A HR FAEF WY GHEat § 39
ST gead g A ameAr § f oA
anfaat #1 g faar 9

o gw faam wfe & F19 91 F37
ora & 9 9rga & fa aref & fom @
fawr, @t M 9T e @ AT & 0
gz foaear & @ 9N ¥ 4%, W4 A7
&t g FX FA AT g1 A ] 1 @R
¥ A Pl A gz [ E et wr gz
ag'f&%ntram%#{fqga‘ro.g‘nq}o
qeT # TeEr WE ) TH agT ¥ Ty
AT § |
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Tl axg faa #1,@m wfen
TEMA F Y€ FAE A A7 AR
H, AfaT oA A A7 FovT A Az A
STET & aT a1 972 %@ 7 W7 47 WEd
Q9§ SafE T T TE AT AZEWT |
F gg-fg AW 219 £ 7 waAd ¢ fwam
agt 1 qrire fawt g2 o, 2F v
FTER 2T ¢ 1 W (7aza 2 fa fapama
& & & fam dae ggr-famt gy A

AT AN T TR §7X 2,
ITFT TT ATAT HT WA AT & | WO IA
G & arat 7 g 4 fzar T AT
3wy qT @z, o WL gad A
ITET AT A, AT AT g q
wfears 21 7wt & |

araTfas fawr g €9 s
w0 & ggf @ 9= ¥ fav qaad 1f
491 | 39 &1 3¢ A 41 fF T
1 FFAT WYET fIUT W, SEET gAAT
"EanT W wgraaT f o9rd v sere
g | Afaw IuF q94 g0 48 2 fE
IAATET ggq AET TT & | qfew F @i
" TE 7 e TG e £ | W
T WEATYT ATAT &, AT (o1 AT
@ faft F10 #1690 N & W
T aTEt 1 a7 o7 ey 9y, & aga

feg #rmm

TG q@ 19 FT G §, B
fifso fe &g avr amr g g A
T A it § s ag we aTET
TET v T, & qg I A g AR
e sy & fao g omr ) Amg-
Tifaw fopre fawmr & @ o0 @i
g F AISWE 53w
Tt oA, AT TAT & Qe AT FY |
F GNTT @9 T@S AT § WIT T
ardr ®t Ao §, & fear I
wad a=a1 1 fawr foar ¥ar & 1 @x

CHAITRA 14, 1885 (SAKA)

for Grants 7774

q@ STa @, FE 99T A TR 2w
THIT GT FT ST 1 ATAT , fror 9y
@I ST £ AT T #1 ae F g
TFATE BT & |

T AT A1 a9 o Ay
fam rar AT 7 W s i, o B
wqd 72, a1 & qwnar g fF w6 amea
TET e vt & 1 gEfaT & e
¢ fe woerT s aelt wEe (e
T @rge @A AT 2T G gt ardt
ST TR FT T ST F | T |

Shri Firoda (Ahmednagar): I rise
to support the Demands of this Min-
istry. I would have been really very
glad if the Ministry could have made
more demands on the Finance Min-
istry. They have in their report said
that ‘in the actual working of the plan.
during the first two years, the origi-
nal outiay and targets have been re-
duced in many cases resulting in a
smaller achicvement than what was
originally envisaged. The Ministry
and the Planning Commission are
now considering the steps necessary
to ensu'e the provision of adequate
resources’.

Shri Ranga has brought out before
the House a very fundamental issue,
whether there 1is any necessity for
this Ministry. As a matter of fact, in
the Lucknow conferenc:: of State
Ministers, the hon. Ministe: himsclf
taid that if people in general in this
country feel that this Ministry has
outlived itg utility, he ig prepared to
go to the Prime Minister arid request
him to wind it up. But I think if the
whole working of this Ministry 1is
studied properly, it is  absolutely
essential for this Ministry to continue.
In these days of development, we
find there are four sectors, the private
sector, the public sector, the indivi-
dual sector and the co-operative sec-
tor. All the other sectors are taking
care of themselves in taking the
fruits of this development. But for
the co-operative sector, there must be
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[Shri Firoda] i
a courageous Minister at the Centie
who would always look 1o its neceds
and take as much fruits as possible of
development into that sector.

In the Ministry's report it is men-
tioned at page 48:

“At the instance of the Ministry
of Community Development ‘and
Cooperation and the Planning
Commissioii the concerned cen-
tral Ministries have appointed
werking groups to lay down pro-
grammes for the development of

cooperatives in the following
soctors:  dairies  and  fisheries,
housing, transport,  industries,

and cooperatives under Railways
and Post and Telegraph Depart-
ments. Wherever necessary
studieg in other fields not already
covered may alsp have to be
made.”

It is a very important thing  which

this Ministry has done.

When we talk of co-operative so-
cieties, we are always looked upon as
if we are some favourities of the Gov-
ernm~nt. In Maharashtra, when the
co-operative sugar factories came up,
everybody was in doubt whether the
agriculturists would be able to run
the sugar factories. They have run
them very successfullv. When the
question of giving licences for spinn-
ing mills comeg up, it is the private
sector which gets more licences. 1In
Maharashtra there are onlv three or
four spinning mills with a spindlage
of 25,000 each which have got licences
in the Third Plan. I submit this Min-
istry must try their utmost to get as
many industrial licences as possible
in the agricultural and the processing
sectors.

At present every one says that he
wants to better the lot of the farmer.
The other day the Food Minister gaid
that he wanted an agricultural policy
which would not be consumer-orien-
ted but farmer-oriented. 1 therefore
fee] that the crux of the problem is
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to see whether we really utilise judi-
ciously the resources given to us for
this purpose.

If we see the rural economy, we
find that there is a vicious circle,
There is lack of capital, low produc-
tivity, low real income, small capacity
to save and therefore lack of capital.
This will have to be broken at some
point with critical nun.mum effort in
the shape of adequate resources in-
vested in the initia] stages. If this
critical minimum is provided, 1 am
sure the low income will be convert-
ed into high, and will continue to be
80 as the chain is circular.

in the co-operative gector we find
that in 1958-59 the National Develop-
ment Council had taken a decision to
have a service co-operative in each
village, and during the last three or
four years service cn-operatives have
come up in mauiy villages. DBut there
are complaints frim nany gquarters
that the board has only changed, they
are doing the same work which they
were doing before 1958. The Nation-
al Development Council had in mind
that these service co-operatives must
become viable, and try to serve the
population of the village by making
development and preduction plans for
the village and by adequately supply-
ing their needs. Have we succeeded
in that? The time has come to see
whether the decision we took in 1958-
59 has to be changed. The service 4
en-operatives are not viable units,
they do not work properly, they do
not get the needed supervision, and
the number of the “C”, “D"” and “E"
societies is increasing every day. We
find from the Report that 60 per cent
of the societies todav are in these
classes. A lot of effort should have
heen made in the last two or three
years to revitalise them, but our
efforts have fallen short and we have
not been able to revitalise them and
a situation is arising where the ser-
vice societies look to be unsuccessful, =
they are not viable units which can
cater to the needs of the wvillages. I
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think this requires a thorough inspec-
tion on the part of the Ministry.

Shri Kashi Ram Gupta (Alwar):
What is your suggestion for making
them viable units?

Shri Firodia: 1 have already said
that initially the service co-operatives
will have to be given some external
help. It hag always been stressed
that they must gain in strength and
be able to stand on their own feet.
That is a very good idea. We can get
that strength after five or ten years,
but initially the Government will have
to put enough money into the service
co-operatives, the district co-operative
banks or the apex banks.

At present, under the Mehta Com-
mittee’s Report, the Reserve Bank has
sanctioned some new limits, but how
many banks in this country have uti-
lised these extra limits which the
Reserve Bank has allowed?

The Reserve Bank has very recently
pul a new restriction on medium term
loans. They have gaid that the dis-
trict banks should utilise at least 25
per cent of their own funds for me-
dium term loans. This js a new con-
dition and it immediately puts a res-
triction on the district co-operative
banks in providing medium term
loans to the societies in their area.

So, the Reserve Bank move will
have to be reconsidered. This Min-
istry will have to go to the Reserve
Bank and te]] them that all these
restrictions should be removed. The
State co-operative or. district co-
operative bank should get the normal
five times, whatever the number of
times fixed, ag loan, and they should
be free to utilise that loan for giving
to the members of the society with-
out any condition.

T envisage a great risk in the deve-
lopment co-operative  societies this
year. The Finance Minister in his pro-
posals has eaid that there would be a

**English translation of speech
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compulsory deposit scheme for the
whole country. Each and every
agriculturist would be required to
save some money and give it to the
Government. This would definitely
hamper the progress of the co-opera-
tive societies. So, I will urge this
Ministry to move the Finance Minis-
try. and ask them to keep all these
deposits which they get in the rural
sector with the Central co-operative
bank with a Government guarantee,
and allow them to utilise it for the
next five years, and then give it to
the Government after five years.

There was mention made in the
Mehta Committee’'s Report of utilising
the P.L. 480 funas for the co-opera-
ilve movement for medium and long
term loans. I would urge that these
funds should alsp be utilised for the
intensive  production programmes
which we have in every district.
When we have  intensive production
progiramumcs fer cotton, we must have
enough money to give to the cotton
growers, If we do not supply them
with enough money, we wil]l not be
able to raise the cotton which is bad-
1y required by the country to save
foreign exchange.

There was a Suggestion in the pre-
vious Report that a Relief and Gua-
rantee Fund should be set up. There
was also a suggestion that g National
Agricultural Credit Stabilisation Fund
should be set up by the Reserve Bank.
We have not heard anything about
them in this Report. I think refor-
ence should have heen made in this
Report. The co-operatives have very
enthusiastically given help to the Na-
tional Defence Fund in this emer-
gency. That should also have been
mentioned in the Report.

Shri Ramabadran (Cuddalore): **
Mr. Speaker, Sir, I thank you for the
opportunity given to me for speaking
on the Demands on the Ministry of
Community Development and Co-
operation. The Community Develop-
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ment Scheme had been started with
laudable objects of raising the living
standard of the people in the villages
and to bring in a welfare state in the
rural areas. The basis on which the
scheme rests, is of course to be wel-
comed by one and all, but the way in
which the scheme is being imple-
mented all these years lcaves much Lo
be desirea. Though the Planning
Commission and the Ministry of Com-
munity Development, situated as they
are in Delhi, chalk out many  plans
. and programmes which gre very rosy
as they apear on the paper, they do
not take into account the various
rural conditions jn  different states.
India is not a single monolithic en-
tity, representing a single specimen of
rural life and rural economy. Differ-
ent States have different patterns of
rural economic ways and means of
life, conditions of agricultural labour
and community life. Therefore, any
planning should be made with such
reference to the different customg and
habits on the economic conditiong as
well as economic level of
ment,

develop-
Shri MM. Haq (Akola): Sir, I rise
on a point of information. Is the hon.
Miniseter able to understand  the
Tamil speach of the hon. Member?

Mr. Deputy-Speaker: There is an-
other Minister who can understand.

Shri Ramabadran: The Planning
Commission has well recognised the
regional disparities found jp the
economic set-up of India and in plan-
ning community development, this
aspect should not be lost sight of. The
various tables and figures supplied to
us reveal the ever increasing number
of units established and number of
officers and personnel working in the
various states. While the quantitative
snalysis is very encouraging, T do not
know how much the qualitative as-
pect has improved in the Community
Development. If we go to a small
village and make an enquiry from a
villoger how far the Community
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Development project has touched his
lite, you will be surprised to know
that so far as the villager is con-
cerned, the Community Development
represents to him the jeeps that ply
now and then along the muddy roads
of villages. These jeeps not only
raise a halo of dust as they go, they
uizs blind the vison and the goject of
a welfare state under Community
Development. 1t had been the work
and the fashion of a Biock Develop-
ment Officer to start nis daily pro-
gramme with a jeep drive to so many
villages and giving out orders at
random.

First, T would like to go into the
sel-up of the administratwe iaachin-
ery in the Community Developments.
In more than one case we find that
the Community Development Officers
and the personnel have been selected
from persons dear and near to the
ruling party. These offices have
become the instrument of propaganda
of Congress party and are doled out
to the Congress workers for their past
services. Especially during the elee-
tion, these officials and personnel of
the Block Development schemes were
found to be busy using their offices
and powers entrusted to them, rather
misusing them, in favour of the rul-
ing party. In a democracy, that too
infant democracy, where millions of
people are still illiterate, these Offi-
cers have a vital influence of povern-
mental authority and if they go out
of their way to support the rtuling
party, it will not only be a dismal
failure of democracy, but jt will be a
negation and mockery of the demo-
cracy itself. The Community Deve-
lopment has brought the bureaucra-
tic set-up of the officialdom to the
level of villages. Previously, the
Durbar of the pfficialdom was confln-
ed to towns and cities only. Now this
Community Development has brought
thigs bueaurocratic set-up down to the
level of villages.

1 would like to ask one fundamental
question on the Community Develop-
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ment scheme. Honestly I would like
to know what new work is being done
under this gcheme except perhaps for
a conglomeration of various works
done by other departments and minis-
tries. If you say Agriculture, there
is a department to look after that. If
you say about irrigation, there is a
department to look after that. If we
want roads, there is 3 separate de-
partment for that work. While there
are specialised, technical and well-
trained departments and officers in
responsible jobs, why are we duplica-
ting their work in a  different form
under the name of Community
Development? Not only there is much
waste of time and money in one de-
partment referring matters to the
other. there is also delay in execu-
tion. I can very well understand the
division of labour, but it passes my
imagination why there should be a
duplication of labour. By entrusting
the same job to two or three different
authorities, there is not only unneces-
sary delay in execution, but it is also
very difficult to put the responsibility
in case of failures and drawbacks.

While I welcome the decentralisa-
tion of power, it should be done at the
different levels of the different de-
partments specially trained for that
job. It should not be on =an ad hoc
basis. By entrusting different jobs to
a single person, he cannot be, by any
stretch of imagination, made compe-
tent and conversant with all the tech-
nica] aspects. Therefore, he will not
be able to do justice to the different
jobs given to him. Therefore, 1 would
rather suggest that decentralisation
should be on a different basis, i.e. de-
centralising the powers down to the
lowest leve] possible in the respective
Departments themselves.

Much work is yet to be done
towards breeding of quality catlte,
popularisation of poultry farming,
bee-farming and other small village
industries suited to the environments
there. In poultry farming, I have
seen many schemes, started with
much fanfare and enthusiasm, coming
to dismal failure after a year or two.
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Primarily, these gchemes are left in
the care of unqualified persons whose
only qualification seems to have beem
that they belong to the ruling party.
If the Government and the Ministry
are serious of these th'mgs, they
should choose the right persons for the
right job and popularise them amongst
the villagers. For example, in many
villages of Tamilnad such good breeds
of White Leghorn, Rhode Island gnd
Plymouth Rock which are very fine
specimens of poultry, are yet to  be

. popularised. Poultry farming, if pro-

perly organized and popularised, will
fetch a considerable annual income to
the villagers. I am quoting this only
as one of the many schemes which re-
quire closer attention of the Govern-
ment. I will suggest that there should
be a mode] farm attached to the Agri-
cultural Wing in each union, to give
a practical demonstrfition of the
modern methods of agriculture to the
villagers. This will enthuse the villa-
gers to adopt modern scientific
methods in raising more production of
foodgrains and cash crops.

The Cooperative movement in India
ig beset with many malpractices and
anti-social activities. There is con-
centration of power in a very few and
limited hands. Just as there is mono-
poly and concentration of power in
newspaper industry, there is also
some vested interests holding all the
key posts of the Cooperative Societies
at all levels and controlling the entire
movement. This should be broken in
a legal manner.

Godowns should be constructed for
all the Credit Societies and the credit
facilities on lenient and easy instal-
ments should be made available to the
farmers.

I would strongly suggest that the
elected representatives of the people
namely, the legislators and the parlia-
mentarians, should be included as ex-
officio members in all the Cooperative
Institutions dealing in their respective
areas and in the States. I hope, the
Hon’ble Minister will bestow imme-
diate attention to this aspect of re-
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presentation. With this earnest re-
quest, I conclude my speech.

Mr. Deputy-Speaker: Mohan Swa-
rup, Orissa—absent. Mr. K, C. Jena.

Shri Jena (Bhadrak): Mr. Deputy-
Speaker, Sir, I thank you for the
opportunity you have given me to
speak on this Demand. I should thank
the Minister and the Deputy Minister
of Community Development for the
efforts they make to uplift the rural
society. Before I speak anything on
this subject, I would like to say some-
thing with regard to the conditions
of the people and of pur society,
prior to the days of Independence, 1
understand from the word ‘Govern-
ment’ that it means two things; main-
taining law and order in the country
and, more important, looking after the
progress and prosperity of the society.
During the days of the British rule,
much attention was given to main-
tain law and order in this country
and almost no attention was given for
the progress and prosperity of the
country. Many undesirable things
used to take place in the name of law
and order according to the sweet will
of the then rulers, not to speak of
welfare. The social economic and edu-
cational disparities and distinctions
were at their height and they were
thought of as if they were the wishes
of God. The common people, parti-
cularly the Scheduled Castes and
Scheduled Tribes, were much oppres-
sed and they had to reconcile them-
selves to the exploitations done to
them. The only facility we could get
in those days was a few educational
institutions. They were meant to
produce educated people to be absorb-
ed as petty clerks and officers to sup-
port the foreign rule. This sort of
administration was there for about
150 years in this country. That killed
our aspiration for creativeness and
the urge for progress and prosperity
in the interest of society as a whole.

Sometimes people do not hesitate to
thrive at the cost of the others. The
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feeling of animosity against one an-
other wag a common thing. The obser-
vance of distinctions and disparities
at various levels of society weakened
our pation having many languages,
religions and cultures. After having
achieved Independence, we have been
trying to strike hard at the very root
of all the practices that were harmful
for a progressive and democratic so-
ciety. To put a stop to this long
slumber and to create hatred for anti-
social activities, the Ministry of Com-
munity Development has been execut-
ing certain plans and programmes in
this country. Those plans and pro-
grammes are meant to inculcate the
idea of collective development in the
minds of the people.

This Ministry is trying hard to make
the rural life happy and comfortable
by providing certain facilities. It is
true our country and the nation can-
not progress when our rural areas
are neglected. The sole objective of
this Ministry is to build a healthy so-
ciety, having full aptitude for up-to-
date science, technology and love for
collective prosperity through peace-
ful and democratic means. I am glad
to say that this Ministry has been suc-
cessful in laying down the basis for
all those good things needed now-a-
days.

The institutions of gram panchayats,
panchayat samitis and zila parishads
are making good progress and making
the people conscious of the methods
of democratic administration. By say-
ing this, I do not mean to say that
everything is going on smoothly and
that there is no wrong at all. Pitfalls
are of course there. There is no rose
without a thorn. In spite of the diffi-
culties and disadvantages they are
making good prgoress day by day.
Under the auspices of the gram pan-
chayats and panchayat samitis, wae
have got mahila samitis, youth asso-
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ciations and bal bhavans and many
other cultural and social institutions.
In my State of Orissa, particularly in
my constituency, Bhadrak, all these
institutions are progressing well, A
few days back, the hon. Minister of
Community Development had been to
Orissa. He visited certain areas. He
has also seen the good progress made
by these institutions. Although they
are run non-officially, this Ministry is
trying to consolidate our society by
doing certain things. Besides these,
this department does not allow any
skill or art to die out without being
developed, if the same has got some
cultural or educational value for so-
ciety. This Ministry is trying to deo
all sorts of good things for the society.

15.35 hra.
[Mr. SPeakER in the Chair]

Although the idea of co-operation,
community dinners, mass prayers and
freedom of speech were known to our
society in the days as early as the
Vedas, still the same was forgotten by
us with the change of times, In the
Rig Veda you will find the following
sloka:

HHTHT ToIT, HEAT WA WWI;,

T Atfe, wEar g,

=g, § aT6d, grEY JATfE Ay |
An Hon. Member: It is a mantram.

Shri Jena: This sloka or mantram
speaks of democratic socialism, com-
munity-mindedness and mutual co-
operation, This cooperative move-
ment has been started by this depart-
ment with considerable speed, but this
movement does not receive as much
response as it should receive because
of many reasons. The reasons for the
indifference of the pcople are many.
The social, economic and educational
disparities stand in the way of this
movement. Fhe absence of mutual
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trust is also responsible for the slow
progress of this movement, These dis-
parities in society have got to be mi-
nimised as far as possible for the suc-
cess of this co-operative movement.
Each one in society thinks that he
would be cheated by the other if he
refuses to join in the common pool
with him, There i8 one sloka:

HEHHH AT W, $uw wfmnafasafa

That is to say, friendship is possible
only amongst equals. We cannot ex-
pect a dwarf to make friends with a
giant. Therefore, when there is dis-
parity in society, this co-operative
movement will not succeed. That has
got to be minimised, so to say, as far
as possible,

Now, I want to say a few words
about the development projects. Sup-
posing a project is sanctioned, and the
estimate is made, out of the total esti-
mates, only 50 per cent is given by
the block and the remaining 50 per
cent is to be given by way of pesple's
co-operation,  People's co-operation
for a national project is a very good
thing, but to fix people’s co-operation
at a high percentage like this—50 per
ecent—is  of course a very difficult
thing. Sometimes it so happens that
honesty suffers as far as I know. At
times some people produce some false
records to avoid this difficulty. This
sort of practice does not help our
moral growth. So, I would request
the Ministry to find out some means
so that our moral growth will be
maintained.

Lastly I would request the Ministry
to allot more funds to the buackward
States so that they will be able to
come to the level of the other Siales.
With these words I thank the Chair,
and I support the Demands for Grants.

s fzo fae Wlgxt (797) : maw

werma, | amEifoe fagra @7 Ae-
ST g & R 6 AW 4
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[ fzo Firo SNt )
AT E | A T AATIG ORI TEE
" w1 It # faie &7 ¥
TAfAT ATE 3T e § o wwt O
FAMT F AAT A T qATA &, TR A%
ST T TZ91 F1 g1 &, IA gfez
TE WATaG 99 § A0 @R |

E2C) WJ q q'E%T H’E‘Wﬁ?ﬂ F
@ ¥ §9 wEAT SEdm § ) Agq g
AWl 7 FEEwTear oA Ay g
#fea o g @ weArer F wfasda
wiFst 97 fa=re w1 A1 gHAr AAAr
T f§ 78 weTaw wiwsd we
WATAAT F FgT AT AT & 1 ST mor
afafert ser (auU-4s § ¢ &T@ %o
AT M AT AT QREI-ER F IAHN
HEAT g FT T AT LY AT @7 o
I HETT AT T LUU-LE T 9
wTE 9f 9§ (81— { 9% T 18¥
e g adr | wfaft § fear aq
LeNY-4% 7 Y yfamw 9 7 9% <
g9 18%2-%3 7 3¥ Wimam g
foee A1 @t o fF T paNu-u§ &
L& TS S0 9T T g 8§ 1851-R
H 9g ¥¢ v FLS LY A1G g1 @ |
femforz <t 5 77 1QUU—4S F v 70
¥ FT" 97 9% §9 {8 ¢—%% H 4@ HT
L% TS o A F1 A | FAT AT A,
YY-Y§ F Y& FIT &3 1@ 7 a1 ag
R I—%R F a4 FT X W@ L FUF
"X 0 T &7 4T |

WX gH HHT FE@El F R
# faare 5T @ 97 faar F 7 g=0-
a7 IfATZE & 1 A ReNU-UR R
Sgl 1A AT AT F FTCA G a@qY
3¢ E1 AT | WAl T TOTTEA FEf G000
dfza 24 1 9 98 F7 W ¥ A 9o
BHIT AZF 27 £1 4T & | &7 7 1 #
IETIEA WigEm: 1. Yo AT AT ag 9. &S
& g fagE ot & av F S ag
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e & f% a8 91 19 Jre g, 9g FArad
g a1 ¥ ST e g g o Y s
Vo EATT Z7 AT JTZA gAT 9g a1
FATIL T & 7 TE1 qg W fAas s
el g (% o 7T §¥ AT T
§8—%3 T% feeat 7w g g a1e-
faw &1 3 7 g=r & 1 @g wa |9 =
Al 21 Ewar ¥ 7 et AvE  1s 0%
T so 1@ TA1 A {5 A1 § FTEHILY
afafagi & @ T W gA A Ay
qATAEr g wEAT & 7 oafAw oAy
Fegl g fr favie) qwamet @ e &
agT A THT Td ay wnar S fE
qreafagar § Feafeaa @ gRT € |

wzt aF o= grus F7 graew g §
ug fraga oo wmar g f& a1t o
HATE W 9FE { F4E, &Y a1e
gaeqt ¥ g @ W7 g7 uw of e #
1<, < Ot gie o geww i €1 99wy
a0 # ¥% 3% wearar wiafodl & @
oTAT qEaT & W1 wgarer afufoat w7y
forem 7 72 & & 9 74T qEAT ¥ )
T qTE § AT § ITH IR g E

Sl o S &) FA1 1 F fog
g1 fofam &0 &1 waw ¥ g
waTaTer 9 § | et & &< g ofa
g9 IF a1 adw fw feam o goo,
Yoo ¥IT FF FT AT A G AT
9T W 1@ TOd FT FARTL FI §
sR g feema fran wad & | wewrh
ot & wrafrae % & w00 & @
g f& ola #1 o o firam 4, ¥ WX
%, 4 A9 T4 ¥ 37 27 A qiafid
# w7 & T Suw fewrm e wemn
& | 3 St FTH g & T41 g 9w fafera
WX WA ¢

wug 7g St Fg7 aran g fw gt
# ¥ gr wfrme Tk T @
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T W ey q=a & A A v
t fr ox ax @Y F a@ig fae e
afafa # sz afafe a3 & 1 o
qarqa 9% fagame #%& w0 T W
o & | fFmra wud mox feedw =
AT AT & § WX 998 T o
we & § 1 wfafe & & 6wy w1
AT HA WY § A fove 95 99F wfow
AT § | AT T AT § ETHIA T gy
gfﬂ?fma’miﬂﬁ*mﬁﬁﬁa’ﬂoo
w9 &1 AT AT AL 3@ 9T § Roe, e
HIT Y, U AT &9 § Tl 1 TWE
gty 77 ¥ o1 § 9K o7 weei # ate
[WE

st a6 aEfas faamg w9 6g-
wifea & &% § WA F1 graW §
ag & s 3w @ e ol ey,
mege  wie aEmfrgt s 6 §
werT &1 wgt aF aw § @ ot
TogT gnm agl WeITET &1 Tarea at
Tt @1 &1 fr e e A fgwa
ST A W dro T=To T HIT FoA1-
frrafa fasrmr & vl aaw famr st
ar g s fE faaar wera
qEFAl ¥ ST & 9WE fo wfFma
w7 ot wew far & fawmr § A
g ar gt aw F2a ¥ far qme g
fer farmm @@z az st ¢, ¢ FTT AT Lo,
Yo TT %o, o FTH TIAT FIT[ FHI
o gmET AT WA g, i QX 2w
¥ wat 3 gy os o dar foag
et faar srar & 1 W A A7 gEIR
fadt qrEt & wiaAg geer ff wEY
4

wgt TF W w1 §Egr A
arewF ¢ a1 wel @ FOT LY q1EW AR-
fadt & gig v ghr € @@t Fem
TRt Y Wl & 1 Ffww oew faadm
wet Shfrms @1 § o a8 ™ &
T &t w1 gar § o agt T w7 gen
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sraT g aer § g st &
gear agt 9t Fw gidt & | TOET WY
s @ w7 faurnt #F w9mr oy
W F7 & |

T AT A R 699 qeg T
ag faar & & sfoeor & 9s9 & &
wanfeai &1 faar smar @ swwr wa
ga" T wgdTdr 89 1 3 faqm m
21 3Y ¥ 3¥ @ ¥ wfad ¥ 0
frargae e Fgro & amw@r g
o faww am & fraea s agan g
Rz mE e fF faw T & a3 g
o 77 T € 9 fomg a0 & g9 7oy
w7 F1 10 wifa 9T &, T2t 97 iy 6
T2 gU F1A &1 04 @A F faw omf
Y st a1 arfmat & v+ goe fam
arar fgy | a7 anfaat ag § e w1,
fraat ok sofroet & swew fear
o1 gl & | FE SR F A g A,
faw oYz gafqaa 9= o1 @ & 1 s FY
wfa % @g g6 ¥, fram s 9g-
frmaaws fag @t @ &

g et a1 oF @7 #
Fg w1t ¢ fm g w1 @ #
fqeea €7 w1 & | T W &)
AT § IART FATL ITT NAA KT G
T ALY AT § HIT ATIRAFAATL
IAH WA KATEA qG w1 gt
aF IAL T2 F weAT a1 dorgre W
geay § 77 3% (90 1% swgere §
fa e 1 SfaT w13 & gae aer
I9H T1aT £ | gl & & & §
IO 3w W 7 fgea & faeg o fawg
F 973 & | TgT W9T & (F 59 FAT97
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[ =T a2t )
O 9 g ¥ ofeaw +]@ &
Wiy 39 & F19 ¥ 39 1 Age Ay
ot =afgg arfe 9= %t s=fq & 9%

¥R @ oAl @ aF

Mr. Speaer: Shri Ram Chander
Veerapa..Absent, Shri Mehrotra.

Shri Inder J. Malhotra (Jammu and
Kashmir): Mr, Speaker, Sir....

Mr. Speaker: I did not call Shri
Malhotra but Shri Mehrotra.

st aw fagd Azdw (faR) -
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Shri Hanumanthaiya (Bangalore
City): Mr. Speaker, Sir, we are hav-
ing a Welfare State as our objective.
This Ministry of Community Develop-
ment is, par excellence, the agency to
create such a State. Its field of activi-
ties is so wide and s> far-reaching that
in order to build a truly Welfare State
we must have this Ministry as long as
our object lasts, W have to make
this Ministry work with the earnest-
ness, the efficiency and the service
sense This has to be done not merely
by these three Ministers but all the
entire population of the country con-
cerned in this matter, namely, nearly
80 per cent of the population.

16.13 hrs,

[{Mr. DEPUTY-SPEAKER in the Chair]

This Ministry attracts to itself so
much attention that there is a great
deal of criticism directed towards it
both within the House and outside the
House. It is but natural The task
taken on hand is such a mighty work,
its fulfilment is so eagerly awaited that
people criticise it because they are im-
patient of the delay in achieving of its
objectives. In fact, when this Minis-
try fulfils its promises, we will have
attained the very objective which we
have in our mind, namely, the Welfare
State. So, this Ministry's period of
service is not going to be one year or
two years. It is impossible to achieve
this objective within such a short time.
Maybe, we take decades

Another beneficent aspect that is
being taken on hand and is being im-
plemented with all earnestness is that
of its cooperative branch,

I have been advocating on many a
platform that the extreme type of
capitalism entails what is called the
exploiting tendencies and the extreme
type of a socialist state curtails our
liberties and makes life impossible.
Between these two extremes, the co-
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operative way of living is the best
solution not merely between the two
extremes, but for the ultimate esta-
blishment of peace and happiness on
this earth. These co-operative enter-
prise sometimes falls into evil hands.
It gains odium; it gains notoricty. The
real remedy is to find out properly
trained personnel who ars known to
be honest, who are known to be patrio-
tic; and to harness their services to
the proper working this department.
In our anxiety t» grow statistics, we
should not spend too mu~h money all
of a sudden.  We should not start too
many societies all of a sudden.
We should be cautious. As and
when we gain 3 firm foothold on
the basis of honest service, we
should go on increasing. In these
days of statistics, many of us, much
more so, the Ministers and departmen-
tal heads have become statistics-con-
scious. They want to show on paper
through statistics what progress they
have achieved. It is this anxiety that
many a time leads us to err, leads us
to waste, leads us to get a lot of cri-
ticism levelled against our heads,

This co-operative way has to be 8o
well developed with the faith that it
is the ultimate solution not merely to
check inflation, to check rising prices,
but to do what is called social justice,
I want to place a new suggestion.
Sometimes, I do.

Some Hon. Members: Yes.

Shri lfanumanthalya: But, most of
the time, it is not a~cepted, Ewvery-
thing said and done, it is not the rule,
it is not the Government, it is
not the department that by Itself
achieves results. Everything said and
done, it is the human beings who are
implementing  these things that
matter, We recruit gram sevaks and
various other social workers. Ten
years ago,—my hon, friend the Minis-
ter Shri 5. K, Dey knows it—I spon-
sored an idea in the State in which
I was working that University stu-
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[Shri Hanumanthaiya]

dents must be conferred their degrees
in the Convocation only after they
have served the nation one year freely
and patriotically. That is called Free
nationa] service. 1 am glad to note
that subsequently the Ministry of Edu-
cation and the University Grants Com-
mission have taken up that idea. They
are finding it difficult to work it be-
cause of monetary considerations, I
would request my friend the hon, Mi-
nister to plead with the authorities
concerned and if possible with
the Prime Minister to direct all
the University students who are re-
quired to work free on the basis of
service for a year into the Community
Project field, Those students who
come out with flying colours in this
field of service must be recruited to
other services subsequently. Whoever
is found fit in this department of na-
tional service must be recruited to
further services. There must be that
incentive. We now recruit through the
Public Service Commission people who
have passed examinations obtaining
ranks. All that these ranks tests prove
is capacity to retain things in mind,
memory. Their sense of service is not
tested. Their honesty is not tested.
Their efficiency is not tested, Our
State has not been able to get that
cadre of service which would effecti-
vely implement the social pattern of
soriety we have in view or the welfare
society we have in view because the
personnel that are working trwards
this end are not mentally equipped for
it.

This morning, the Prime Minister
was speaking about it. Certain Minis-
ters and Members of this House are
thinking very hard as to what the
alternative system of Government
service is which will be able to give
us a set of people who will very effec-
tively and speedily implement this
idea of a welfare State or a socialist
society. So long as ability to serve
and honesty of purpose are not taken
as the criteria but merely the marks
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obtained in an examination, we shall
not be able to build such a society.
Therefore, whoever works in the field
of community development service,—
either the employees therein, or the
student population that may subse-
quently be inducted into it—must have
priority so far as recruitment by the
Public Service Commission is con-
cerned. It is this incentive and it is
this prospect that will give them that
type of zeal which will make them
work honestly and effectively. That
will make a career for them subse-
quently and we would have obtained
effective service for these projects.

I have got only one more point and
I shall make that point with your in-
dulgence and then conclude. In the
report that has been given to us, they
have prominently mentioned the deve-
lopment of agriculture. They have
stated therein:

“During this decade there has
been significant improvement in
the use of fertilisers, compost, im-
proved seeds and in training
of farmers in  better techni-
ques. On an average, more than
1000 progressive farmers were
trained per block: 7000 maunds of
chemical fertilisers, 2800 maunds
of improved seeds....”,

On page 38 they have given the figures
in regand to the number of compost
pits dug during the year 1960-61. In
the achievements column, they say
that the number of compost pits dug
during the ycar 1960-61 is 28, 63, 200.
I miss the figures here about how
much manure in terms of maunds or
tons from there pits were distributed.
As we all know, pits are dug every-
where. That in itself is not an achive-
ment of the gbjective. How much
compost manure was distributed ts the
ryots? That is the thing that matters.
I have not been able to trace those
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figures. I hope the hon, Minister in
the course of his reply will be able
to answer this point,

Shri B. §. Murthy: We do not main-
tain those figures.

Shri Hanumanthaiya: The hon, Mi-
nister can say that later,

Delhi which is the capital city must
be an example for all other cities, in
the matter of implementing all these
shemes, But I have found a very
strange thing here in this season of
spring. Whenever I come out of my
bungalow I see a lot of smoke coming
up in every road in New Delhi, Dried
leaves are being burnt. I alss live in
another city called Bangalore, There
also avenue trees, but we do not burn
dried leaves in this manner there. We
make manure out of it; the municipa-
lity gathers the leaves and puts them
in manure pits. But, here in Delhi
and in New Delhi, I find that before
the very houses of the Ministers, Par-
liament Members, Sccretaries Joint
Secretaries, Under-Secretaries and so
many other secretaries, this smoke
rising all the time, polluting the air.
I may call it out of date, And if I
say that it is not a very civilised way
of dealing with these things, I hope
the hon. Ministers will excuse me.
I have been seeing these things. I have
come fresh to this House. There are
many things in Delhi which are not
rectified, But all of us rush g thousand
miles to villages or towns to preach to
them how to manufa~ture compost
how to distribute it, how to do this
and that. T do not know whether the
hon, Minister has jurisdiction over
this matter,

Shri B. 8. Murthy: No jurisdiction.

Shri Hanumanthalya: I wish he
would get it

The Minister of Community Develop-
ment and co-operation (Shri S, K.
Dey): No urban community develop-
ment programmes,
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Shri Hanumanthaiya: In any case, it
is a matter of, I must say, shame that
we should create this insanitary con-
dition on all New Delhi roads instead
of using those leaves for compost pur-
poses. [ hope the concerned authori-
ties, whether it is this Ministry or any
other Ministry‘ wil] take note of it
If it is not taken up like that I am
sure that the very dynamic personality
that we have in Shri Dey will see to
it that the concerned authority—even
if he is not connected with it—will be
persuaded by him to act in a civilised
manner.,

Y ax fem (aeie) : Suemw
werea, wmaa ¥ Ffewm ¥ ar e
T *r AT WIATAT AT Ar IAH
foefr 7 feft qim & w18 7 Frf
AT qqAT TG T TH Ieh ATH T
AR 3 ¥ ST GO FT HATAT
2 ol gz fafea ama & fin fer sorreY
® gEA WYAAT g IHH AN
Ty wfow 7§ WX v ga¥ FwWE
BT OF 1% 99 7N (F) e qoret
W WOAA &1 Ri IAST FAL BW
9T 9ET & O IFE WY WA IEERT
g AT W AT F T g1 A
qfeomst 1 o Wi & au A9
A =rfer 1 afe gsrga a1 dwmdl
Sqr AT wrgA gor 4 fFediETr &1
dorfam &1 & facry faan sng o= @y
& qwwran § 3 a8 5 &9 07 GFLAL
ST AT guEr & faeg amw
w7 § M afz o7 TR qoer w57
uw gee gfrzarmr & fa<ry foar o
f& z¥ #weT w=ar &, AT AT
¢ o7 weeTT gAuar @ ar & gumar
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[ =t a= fae )
g % 72 ama § 3 gfezsror = 30
afg v 77 srza & fx mfefewy gl &
7 o 1 fe T g arfafzae & frr mst 0
Zar ? a7 ara 9%l § f5 ag a6y #
T 9T AT 1T 90T 45 F7 AT
Fa § AR oF gk ¥ oA wifs &
& a1 T I T=E WAT TS AR
FT oy & faac s=ar wrar HX W
TH T T2 43 FT A 7 & | T8
%X & 7 zamt a3 = w= 8,
TG AT TG § Wi &7 WG WY
H 97 17 F24 & | ITF T FTeTr
AT § Tafay a8 oo a9 99 qewe
TR H FET | T AT FF AL &
< ¥ Az & ozl gad 39 v
AT G 7§ qBT AT qTF I w6
ST AET @ |

I A% AT T angEfaE
fasra faamr & gezrare #1 @@=
AT GETATE U7 UF THT & TN
farezTen 21 war @ WX afr 2@ fac
AT ST FY ¢ ST0GT AT /T 5
STETT 9T g7 & fabeg oo &1 faiw
farat s at & wman 7 5 a2 3F 78
gr | faswaeor 98 F3F a7 Y wear-
AT 98Y A0 W gAs o M-
FL7 F1 197 sg0qar sfaa 78 grma
ST @1 gE ¥ FF miaT aF dar
g @ A afz gawt faerar § a1 guar
T g7 | 35+ fau g wiwy waw
I EFT W F7 TEd HITA A )
7g foeqg 7 W  gAR T F &
foz gxar &1 faizmsor &
fady w73 "M ¥ wwraE @A
gEar § | T qg) &9 F 3@y 17 #/%
St Fg @17 T g wEromr &
IAFY eqTATETF N fEar Srad ar wO
aa1e & FF gare ww 2w f 1 WY sufeg
@ fad=awon & darfas s & favg
TE R A Tg IHE afcnw fearf 3
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qg TAF FET ©F & FF T FA FFIOEN
s fan % oz g fr aw & gy m-
FIFET aAAfaE foaw # & O
Atfew o 7 &t g aswaE
gzt 2T @ AR T Ew WU R
qr g g | form ad & wawfas s
g f& uadfa sAF gsgraa T
gaT AT @i o g S OAE
W T® F TR g 4T ¥
qifafere sfrad £ gafmae & fw
gt G A TIA F AATAAT AT
& o =t #1 aetfEE faaor 3@
&Y ATTFAT & T8 4 TG FH TGl FQ
& 9@ A9 § faEw afaw ov diee
faw 417 g6 & a9 ITHI TF TR
#Y Frawrez g1 & fF gt gw i
¥ g 1 afz g7 SR 1 0F soner
¥ ®7 § @HIT &7 & d g7 3% Al
It &Y man &+ fey faa fv g
IP A EFAE AL IATT 59 ¥ 59
WFT @1 S =qifgd o

O qgT UF AT F@T AT § o dve
¥lo HIFo TG I1T 1T 3 qQT T HTAT
gATq TEA & a1 WA v agr T R
& 9@ 9T 9 999 F gGT ang
gﬁa‘aﬁ'ﬂoﬂu!ﬁiomﬁ%@
£ | T2 A FyorET &1 9ET & | S fe
oA g7 39 ¥ LY TR wraHY g 8, ar
ag AT A #1 w9 g A R
ST I FT IAAT F G FIT FT
WTH FTAT § | AIAATT T A A qEAIT
®i=Y §, arema § a8 JET w7 0F 0
@ I9F gEl 9 1 @
Frfgr | @i areqd # grmar  geir
I ® AT TETEIT FLAT TEAT | FAT
fie 77 ;i w27 & % vy § A
& famaor w1 aga W & | wrAwmmar
T arg it & fF qargal #1 w1 wiiw
s fgar a1 WK 9T F e fwan
ST
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HA 93§ T4 WIIONTEE (T
FTEIT Wat wT TETA F1nF gTEA
AN @ T T | waAT AT A oF grfen-
IR qEAE, A AT AW TG
f& mgT a1t I F1 fafesr aar w70
7 g Y gt saq 5 wAr F fEE
art &t wmifag #33 F 9w [
TE A A frer q eqqT W
w7 | AfFT AT F AT W 0F By
A1 HMOYTAG WY @@, A7 Fa0 fa oz
gz aferr wifzfaama sw4i a7a0
o w gTERT s 7T T

UF wWiAdlg @@ Yo TIAZ
afew mfefaTrs syar srai £

ot s Tag 1 yo THz AT E Wiv
32 qrAz T # | DA ATE F) AT
e
w21 7% afzerw @ g & e
T OAET F, 4F UH AT Frf oA wEf
2 afwa ag fraer e 7 oft AT
foar ST | 75 wE wiEA § iE age
¥ 9E F19 F=7 F AZ F, wwT aEi
F AE A THEAT Z ) TH FOWTT HE
g [ =@ o7 oA AVH F wWETTS
¥, AW WWEE oA FEA £ U
S FAIT ugt gt 1 =7 foq 7 Aw WA
a7 F7 9% WT w PRT 7 7T T
¥ afeT o W Aaws s AT AT
o Tt T AT F T HAT T AT
g &t g | 3w fam o fraga g 1w
TETl AT ATET F T gn A7 AT AW
w7 &7 =rfgr o AT 17 oo
frgta am Fzar =far

TTRTT F& AT 7 &1 94 6w -
FEETI wAT ATEAT & | ue faEnT
# gt 1 wfafadfedm 7 A 5w
TWTT & YGAT Z1T AR | JE W A
I 1 OF fAzig & ©9 7, OF qUEA-
SOt ¥ wq § WA F, Ay gH AT q
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TEiAr § fae &7 § uarasw w=W
ERACIE (1.

ogr T afem mifefague wn
Jegey @, 94 GH-qANG qIAAT 7 STAAT
W AEEM, FZ 9 LANA JAT § ¥Q
g ZY 9t 9t f@) o raoq, 3w,
afgsre or, afeT reue—yoe g Yo,
cffm =1 T
~faw g1 1 w7 gfrzare 3 gA-g
AW T OBLH FT AT¢r g 2 & saa
1 ug femma afrgrar = B fr 3
A AT § A F U AT werfad
#Y 7 7 | afer gremar w1 fawin
1 FWz Al UHTIHZ UF g K 3T 2
o a1 ArEmgsar ;T wE
gAY AT AT EFI & 1 79§ AT 5
# o ager = v ow 21 wiar &, At
FfF 37 v 1 =9 w7 Al 2
o1 fag a7t gay wTT AT fEa WA
HiT 97 ' 5T 97 A R s
}

o nom

YETe—-%F W vu

e s

9% 78 § OEW THIYAT ¥ 17
aaea #1 fror & faom, @0 7 @
=T " SPTH RTHT ATES 2, AT ATF
T graATRl &7 0 Ara ' A e oA
verw gl wifEn oy qErE Arfgm
TR AT T OEAM W7 s A
FIOT FT SATT T TA T WH T, ATED
T & wfa " frm s § e
AT e

" AgT H4T 7 W a7 A
F AT v | § A alar wwg J#9
A0 ATRAT § 1 wEATE |

st o mwATt o wara feddr AT
SrTEd A ATE ar @t W g
% vz faan @ f& g7 o 45F & 0w
gt e ama, form &1 77 o arfars
w qErdr gEw wfaw AW, T oW



7815 Demands APRIL 4, 1963 for Grants 7816
[ wrmay]
T ¥ Fgfadt dadcie F ST T AT dfew oA d3 ¥ a e,

N qETEd w1 qawE 7 & 6 g A
grfafes deq Ore SWEE &7 oSl
AT AN AT @ W IR
FAA FLT FT WgE argr g, I9 #r fa
¥ qETEEa &7 @ | et @7 ¥
oy ¥ @ wEwd ¥ S 79 fEAv g,
g Frfaeards & | T AT A
et v ¢ f o fufaet & ot o
w4 ¢, 9 I A § ) 7@ 7 faw
7o fogrs ¥ qfeww @ fF 9w 7 fegem
¥ g § @A A0 I A TF GG
&, for 1 w7t aF qard w7 OF e Sy
g At w4 gw, afew g fag oft
afeww ¢ f ag a=vme s fae @
2 1T HTHAT I Y T A FTOETR
% fr 7@ N 73 TR, €W F w7
R, A7 TG TG FILT a7 FT THH TH
& war & | afew g3 OF we F1 A
WYAT FIATREN TR B, TEHEl ¥
Hanfeas IAFT WO WEAT AT
F§ wTq 7 gATadr TUH FY OF a7 §
ST & W FE A gER @ ¥ A
gl

T g FEA H A W Ag)
fir sa fafaed 3R faemes ot oo
o To WK I & Trfadl ¥ wr-waE=
#Y qgF F1 WA TG A qgT A€ FIH
i @ 1 &9 dR0w & AU TR qwes
2 AR & 7 g ¥ fw a9 e
¥ s sfoamr SR W A fge
war faar & | & awwan § o ag geer
aere & fF fad agt 9@ FEr-dE w3
¥ & @ aglw §1 =W SEr agrar
fAorT | B9 FY TH AT FT SR ST
g i s vt g s T 7€
g @ @ d warfaw s
o srfge. ot frwafea s &
HTH ¥ 85 T WY Ggie arEr §1 giw

forr & qwre facgewr @ zvq o §
ferafer wvawr g s @ & ¢

TH TH TF TF a1 Ag Fgr o
2 fr Fr-omrifrs ads o FoamaaE
T ATHAT TAE THTH TETHE 9 G
AR waadfer ™ aw
ey 8 % fegew & €9 e &%
UF FTH FI-AILHET F -0 FEAT
¥ AT oY HR FEY qF wHAA A
7z gavar g fv srwrifes &) oA
W F fau g7 77w W oF TgT 7
TFIC AT |TT @ | R & g e
g, qY Arparfag w8 g, fF #-wm-
fea 71 agls #1 tfaaa g0 a5 et
G & 99 gHER WX a9F agh
1 €1 g 91 araE A O w@r 3 W
forer & fiavar @, 727 AT =1 g ¢
A & AW W 99 & W@ ¥
fa=T @ 1 TRE & | WA 99
qATH F TE @ § W 99 F fa=n
@A F FifEw FT @ € | af T 79
AW qg wEED g % W qg AEHT
faeaT <@, @1 9 59 Qe F1 W
1 gPTE WM W FH GIE F,
@ #1 fa=r T 1 aw agE
o fau 7 @WEw &1 g F &
¥ fod g0 @s% &1 @ faar o 1)
3 ST 6 qEH & A, ST A
& T IgET GAF W @A T I8
WT @ &, arfe sfger sufee ga @s¥
F1aw w1 fggr wa, greifs @i
¥ W1 99 gEEH & arew " 39
Fer F I AT av g

Frarrifer a0 9T A AT
8, =g Wwfafes Gt w6 S
9T gHeT &, AT & 99 fAerd 9T
gHeT &, 91 fF 709 1 9 gF fgeravan
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qTEAT &, Y WS OF Iq F A famr
T .8 | UF a9 af Aigarw fe G
T gt @ A W AR § oA
fafre @ gz awarf s & fr
7g qEdr g fr o gt fafrex
giw ft 7, @t @ fafd ¥ qm
FT F AR ZEQ TTE  ATEEEr
¥ o et qfegw T o o § F o
Y FY-rifea w1 T WY, I77 TS
TR W | W AE FEgA A TS A
TE & fF maAdE & @y el
g1 gu oY e F oo & wEwnt A
T werfaT &1 # 9 g, S A
qre & A9 & fag o & o .
o § 9 FIET IIT FL GF 39 & W
F-ATIA TEAF &7 T A g @

Ifga T AW A FH FIHC FTAT
FII wwwaT & 6 qeewH g 7

T aTga 1 &g fowraa g 5 s
s |1t fgrgea 9¢ g1 g g W)
Fenew &1 ag fawad @ fF g
Y g A R, W o @ wel
Eio g

Loss LU G
g | H & EQ A S oA
F T At a9 IEH ATET Y A
TR AT AT | FUAT LIl FT ArEEar
HTHA FATAT IAGT | TR ATHTGRT HoLT
At | FYA RN A g2 %
T | 73T HE g, T v & fafa-
T qTE ¥ 9G7 |

oo ATl #T @0 & AR
Za<l @y s ¥ 1 ag arAr fea v
¥ fis gy gremTa 42T WO WA TA4-
Wz uAEd wEa@rad #1 AT
R §T Y | qg A &
ZaTAT AT &, WTEAT T FY @A
T &, aATKE dm N F@TAT AR
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2 | T e @ s T g o
T St wEfere g, I o
T g W TR AT B G
F TETT F ATASE WIT TE AR
ff fiF A FTeETRIT A §, 9 & FI-
sfesst @1 <o &, mr aF firaT o
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WET ¥ STAAT AR N €Ty
frett &, woaT o faarer & 3T =TEAT
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93T g1 91, TEl Me FIET TI0 AT
q1, JEF! TR TR WIEC §T
fear f & o, FemfesT § @ D,
Gt o ot gaan faer guet g 9t
@ 3 faelt aow ¥ oF o Qe
w frer w ford St agie
#1 agrar faw g% a1 ATEW WTET W
gee  firma o a% W q% wIEm-
e A qHTaT A a1

‘mﬂqi\l‘q: oaqd "7 'R
FX F1 Hiferg 5T |

oY aweTEY - O fade a@y wfr
*y fad fag 2

Iurenw wgrea : &4 fme ¥ s
Y forer o 1 O Y e & W
g FTA |

oY gEATEY  AEET A 9T A
qE wEAT &, A WA A WO &R
@A g |

# 1 it 9T Tt TTEAT TR
g1 s wwnfer qgdw W
warfeea &1 WY & fah wafed e
W 4g FrAaTd g omdt & ar o
TATHEICE, Y FARET E, A
W T AT g A A g
I T UK AR § AT LA
wax foi & ww fira gm0
farmrd ¥ A & zaw AMfag A
¥ forg ot fuTc g W WY R §
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[EUELEIE !
fe St F&d T &, gAY fored st
AT gETAL 9% | o foe wr g, I
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Shrimati Jyolsna Chanda (Cachar):
Mr. Depuly-Speaker, Sir, I extend my
gratitude to vou for giving me thas

opportunity to participate in this dis-
cussion.

Sir, while I rise to  support the
Demands relating to the Ministry of
Community Development snd Co-
aperation, 1 would like to make a
few  Ubservations. B+ Panchayati
Raj we mean deceatialisation of
power. which is the main :bject ol our
soclalist pattern of socicly, increase of
food production and a rise in the
national economy. So far, Laewve
States in the countrv have passed the
Panchayati Raj legislation and are
trying to implement and give effect to
them i their respective States.

But we find that the implementa-
tion of thiz hag ta face many orod-
lems. Tae method of  election to
panchavati raj bodies  which is in
vague has given a scope  for en-
crouncogement of corruption, casteism,
communalism, factions ete. At the
samc lime, 1 do feel that if indirect
method of election is rcsorted to, ot
will nuet wlsa help rauch in this re-
gard.

Sir, duz Lo unconscivusness ond
due to lack of education regarding
panch  avati raj and also the eco-
nomic cundition of the country, the
people are more apl ta all the.e
“things. So 1 would requedt o
Ministry coneerned to find out way-
and means 1o have the people of the
country more edueated and conscidas
about their responsibilities. T would
again like to bring to the notice of
the Government that the approaches
of the Block Development  Officers
shounld he such that they may casily
identify  themselves with the people
of the arcas which, I think, can only
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lielp to educatce the people. Also, the
Block Development Officers who are
appointed should be taken from thut
section of the people who are trained
n social work and in community or-
ganisation. On page 6 of the Report it
ig said;

“Panchayati Raj aims at the
cetabiishment of a participaiing
democracy in which the Gram
Sabha should not only deliberate
bat also participate along with the
Gram Panchayat in planning and
implementing various programmes.
Further, if decentralisation of
powers is to be real, these powers
have to be exercised by the vu-
rious functionaries in Panchayati
Raj iistitutionally.”

But in Assam, from which State I
rome, su far as my information goes,
the Gram Sabhas are not functioning
properly. They do not even hold
moetings. If this is the fate of the
(iram Sabhas in my State, how can
we expecl the development program-
mes which are vested on them to be
siven cffect to?

To intensify agricullural production,
new methods of cultivation with good
seeds and fertilisers are to be propa:
gaied in the lower level of the pan-
chaval institutions. Minor irrigations
ete. #lso should be taken up. It may
not be oul of place to mention here
that my District, the District of
Cachar, is a surplus rice-growing area.
But in last winter it has only pro-
duced 40 per cent of the crop. The
present price of rice has shot up to
Rs. 30 and Rs. 32 per maund. During
the rainy season it will be more.
Tt seems that the community develop-
ment work has not fared well as it
onght to have been in the State of
Assam. I do not find so much effort
for small-scale industries in block
arcas. Though Assam has the good
fortune of having natural resources,
up till now no such attempt has becen
made to utilise those resources which
could have given some employment to
the unemployed people.
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The Village Veolunteer Force has
been organised; I believe, it will help
to increase production if the forces are
properly guided and utilised. Primary
health centres have been opened 1n
stage 1 block. I hope these centres
have been provided with proper medi-
cal facilities. 3,402 rural family plan-
ning clinics are functioning, according
tn the Report. But, unless and until
oral contraceptives with low cost
could be distributed among the wvii-
lagers, family planning cannot succeed
in this country. where the economic
condition is so low and poor.

Lastlv. 1 draw the attention of thu
Minister to some anomaly that stiil
exists in my State of Assam. T do not
find any reason why the tea garden
areas in Assam had been excluded
from the Panchayati Raj areas earlier.
1 think some iwo years back they
have been included in the Panchayati
Raj area. The most regrettable thing
is that there is no rcpresentation in
the panchavat for these tea gardens.
Taxes are collected from them. Fur-
ther, the tea gardens also grow somc
kind of food, tea, which is an agricul-
tural product, though it is treated as
an industry. I hope the hon, Minis-
ter will kindly look into the matter
and allow the tea garden labourers
to have proper representation in the
panchayati raj institutions.

With these observations, I support
the demands relating to this Ministry.

Shri Rishang Keishing (Ouler Mani-
pur): Mr. Deputy-Speaker, as the time
at my disposal is very short. I shall
make my commenis as brief as pos-
sible,

At the outset. 1 should iike to mak:
a griew reference to the Block Deve-
lopment Committees. In our part of
the country, Manipur, the Block De-
velopment Committees consist of only
nominated members. I do not know
if it is the practice in other parts of
the country also. The Sub-Divisional
Officer in charge of that area in
which the block is in existence is the
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Chairman and the Block Development
Officer is the Secretary of the Block
Development Committee.  In that way,
that officer is the Chairman, Secretary
and everything else. Further, among
the non-officials, most of the members
are nominated. Therefore, the Block
Development Committee does not
represent the people. As I visualise it
and as 1 understand it, in other parts
of the country the Chairman is gene-
vally a non-official member. But, in
our part. it is not so.

When the Deputy Minister in charge
ol the Bloek Development Corn-
imittee visited Manipur, | pointed out
this to him for correction. Practical
difficulty I know because | hapgen to
be ussociated with this Block Deve-
r_opmem Committee from its very
inception.  In my constituency also
one block has been established and 1
Was the Vice-Chairman and as Vice-
Chairman 1 could not do anything. It
has not been corrected up to this time.
I feel that the Block Development
Committee should be properly organis-
ed in order to represent the people.
For development purposes everything
has to be initiated at the block level.
The formulation of schemes and pro-
jects has o be done at the level of
the block. Such being the functions
of the bock, 1 feel that the people of
tht =rea should be properly represen-
ted in the B.D.C. There are circle
development committees but the mem-
bers of that committees are also not
clected. Thus, right from the village
panchayat up to the Black Develop-
ment Committee, the members are
nominated. I think it is high time
that position iz changed.

Coming  to the functions, I have to
point ou{ that the schemes are not
formulated by the Block Development
Committee. The Government of India
has converted the blocks in the Tribal
areas into Tribal bloeks and more
money has been  given. Thus, the
Tribal area can be developed pro-
perly. But as the schemes are not
formulated by and with the consent
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of the people—the officers just formu-
late it—and as they are formulating
them without knowing the area and
the needs of the people, the schemes
cannot be implemented properly.

It has come to the notice of the
authorities also that the blocks are
very poorly staffed. Staff of the al-
ntted strength is mnever appointed;
speciaily technicians are never appoin-
ted. Whatever schemes are to be im-
plemented, for example, irrigation,
water supply and road construction
schemes, are being carried out with-
out technical guidance. As you know,
the sources of water in the hill area
often are springs. Now, when & water
tank is constructed in this area, the
spring is blocked with the result that
instead of collecting water, most of
these tanks constructed, say about 50
per cent, are dried up and we never
get water, That is the condition of
the water tanks in that area.

Then, take irrigation. Irrigation
canals are hardly constructed and in
certain places when they are cons-
tructed, water cannot flow in them
because that is being done without
technical guidance. Then, so many
jeepable roads have been constructed
but their alignment is such or their
gradient is such that no jeep can go
in most of the areas. Therefore, I feel
that block fund has been wasted to a
large extent. There should be proper
planning and proper technical guid-
ance. Proper technicians should be
appointed. With their guidance only
we can successfully implement
the scheme. I hope the Ministry will
look into this matter.

Panchayati Raj is something which
the country has accepted. As regards
the Tribal areas I would like to point
out to the hon. Minister that the Tri-
bal people have got their own system
of Panchayats and they do no want
to change their traditional system of
Panchayats. The Ministry of Home
Affairs has been requested several
times that proper Panchayats should
be established according to the tradi-
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tion or custom of the Tribals and that
they should be allowed to function.
But that has not been done in our part
of the country. Therefore, there is
confusion as there is no Panchayati
Raj system at present. Some time ago
the Ministry of Home Affairs intro-
duced some sort of a Panchayat system
which has been rejected by the peo-
ple. It is two or three years since
this has been rejected and upto this
time the Ministry of Home Affairs
has not introduced any new system of
Panchayats. So, the Panchayats are
npt functioning there and in the ab-
sence of these, I do not know how this
Panchayati Raj can progress in that
area.

Regarding co-operation T would like
to say that the Tribal way of life is
community life and the Tribals co-
operate with each other, There is no
exploitation and mutual help is al-
ways available. Ewverything is done in
co-operation. It is surprising to find
that in the Tribal areas the co-opera-
tive societies have not been a success.
I think, the Department concerned
has not properly ‘organised them. If
they are properly organised, there is
no reason why these co-operative so-
cieties should not thrive in the Tribal
areas. Among the Tribals, as you
are aware, there are some educated
people, some contractors and some
well-to-do people now. These people
are now about to become a closs of
the exploiters among the Tribal
people. This tendency should be put
a stop to. To do this the only way is
to organise a network of co-operative
societies, There should be co-opera-
tive societies in different parts of the
Tribal areas. I think, every village can
expect one co-operative society. There-
fore, I would again request the Minis-
try concerned that steps may be taken
to see that co-operative societies are
established in every village in the
Tribal areas. I think with these cor-
rections, the community development
and panchayati raj and cooperation
will thrive and progress in tribal areas,
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17 hrs,

Shri 8. K. Dey: Mr. Deputy-
Speaker, Sir, I realise I am standing
here for presenting the budget of the
Ministry of Community Development
and Cooperation for the seventh time.
The subjects dealt with by this Minis-
try cover practically all aspects of life
of the people in the rural areas.
Therefore, I do not feel surprised
there is so much of interest on the
part of every Member of this House
to speak on community development
and cooperation. My only regret is
that we did not have this year the

, time that used to be accorded to the
debate on the demands for grants of
this Ministry every year in the past.

Sir, I would have liked to begin
the answer on behalf of the Minis-
try to this House, with what my hon.
friend Prof Ranga had started with.
Unfortunately, he is not in the House.
So, I think, I would try to reserve it
till he comes back, if he does. For
the past many years, the Community
Development Ministry is being ham-
mered both within the House and out-
side, cverywhere, with the charge
that it is a Ministry which does not
pay sufficient attention to the econo-
mic development of the people in its
charge. This time, 1 would, there-
fore, make a change in the approach
to the answer to the question. I would
begin with cooperation and end with
community development. I say I
would begin with cooperation because
in the rural areas which are still in-
habited largely by the relatively dumb
and mute of India's population, it is
through cooperation alone that we can
make a significant impact on the eco-
nomy of life in the rural sector.

I would not like to burden this
House with quotations of statistics.
People say, statistics can prove any-
thing. Of course, specialists may not
be deceived, but maybe, laymen can
be deluded. We have given plenty of
statistics, not collected by ourselves
but collected by an institution which,
not even by the remotest stretch of
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imagination, can be credited to have
anything to do with the Community
Development Ministry, namely, the
Reserve Bank of India. According to
those statistics which have already
been quoted by quite a number of
friends in this House and which have
been given out in fair detail in the
annual reports that have been submit-
ted to this House by the Ministry, it
is quite clear that during the past ten
years there has been a very signifi-
cant progress in the cooperative sector,
And yet, when we talk of significant
progress, we must understand exactly
where the progress has taken place
and where there has not been pro-
gress, because, if we do not have a
proper understanding in this House as
to what is lacking in the cooperative
movement and what is still required
to be done, the Minister and the
Ministry will be at a very great dis-
advantage. After all, a Minister in
a democracy can only proceed as far
the Members would allow him to
proceed alnd with understanding,
support his action. We have succced-
ed in a significant way in improving
membership in primary co-operatives
and in extending credit to people,
taking the aggregate of credit offered
from year to year. As compared to
what obtained ten years ago, the suc-
certainly is very significant. In the
number of co-operatives, the percen-
tage of agriculturist families that have
to be covered, and what we have set
as a target for coverage in extention
of credit and in other fields relating to
the primary co-operative society in the
village, we have set for ourselves &
very worthwhile goal. There is every
reasonable hope that these targets will
be achieved. And yet we have hard-
ly touched the fringe of the co-opera-
tive movement just by touching co-
operative credit. Co-operative credit
by itself cannot go very far unless it
is linked up with marketing, with
processing, with consumer needs, with
the needs of agriculture and services
distributed by the co-operative so-
ciety to the village cultivators. In the
fleld of marketing, I am sorry to say,
we cannot claim the success that we
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should have achieved. Nor even 1n
the field of processing. The only ex-
ceptions  perhaps are co-operative
sugar factories where the progress has
been really significant, something of
which this country can be proud, very
mightily proud. There is some success
athieved in cotton ginning and pro-
cessing. But, barring these, in the
primary processing sector, namely, in
oil pressing, in paddy husking, in
groundnut decorticators, our success
has hardly begun. It is because of
this that at the Lucknow conference
which, I think my friend Shri Ranga
was good enough to quote to me, we
had to be brutally frank.

Between Ministers of Co-operation
who hailed there from the States, we
had to shed all the complacencies that
had grown over the years because of
a relative success in the field of co-
operative credit. I am very happy to
report that, as a result of the bhlunt.
heart-to-heart talking that we did,
there is a universal realisation in the
country today amongst the people who
matter in the co-operative movement,
bath in the Government as also in the
non-official organisations, that all is
not well in the co-operative movement
and that if we have to make a real
impact, we should make a beginning
significantly with co-operative mar-
keting and processing. We also have
come to the realisation that however
much we may try to resolve here in
this House or in the Government to
help the weaker sections of the com-
munity, it is impossible to make sig-
nificant progress in giving help to the
weaker sections of the community
except  through joint co-operative
farming on the one hand and special
measures for giving credit to the wea-
ker sections of the community and
through rural industrialisation in a
substantial scale. So far as co-ope-
rative farming is concerned, it is a
very strange phenomenon. When we
started talking about it, the cham-
plons of the landlords in this country.
and more particularly the absentec
ones, shouted themselves hoarse.....
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An Hon. Member: Belonging to the
Independent  Party or Swatantra
party.

Shri §. K. Dey: . ., against the in-
quity of even the very concept of co-
operative farming. When the Prime
Minister assured time and again that
there was no intention whatsoever on
the part of Government to force any-
one to come into joint co-operatives
against his will, they would not take
it for granted. Now Jdhat  we have
really proved that we do not wish (v
compel anybody. now that we have
really proved that it is being allowed
to gather momentum on pure personal
volition on the part of the small culti-
vators, now that it has becn proved
even according to a significant number
of the Members of this House who
have gone out in groups to different
parts of the country and scen. the
working of the co-operative farms
with their own eyes, unaided by any
officials from the Ministry, they say
that the Government of India do not
really believe in co-operative farming,
and, therefore, they are trying to
whitle down the original target they
had set for themselves,

I would like to assure this House
that there is no intention whatsoever
on the part of the Government of India
to whittle down the target of co-ope-
rative farming, particularly for the
small holders and the landless people
in this country and also those penitents
amongst the absentee landlords who
would like to do justice to their down-
and-out brethren whom they have been
exploiting for centuries, and who
would like to join company with those
landless and small holders as a penan-
ce for the past. I would like to assure
this House that this programme is
cateching, and we shall do everything
possible to sec that it catches on an
entirely voluntary pattern. There is
nothing like showing by doing. There-
fore, we do not want to talk much
about it. Perhaps, in a way, we Over-
did the talking part of it to start with.
Therefore, we are trying to make up



7337 Demands

for it by talking less and irying to do
as much as we can.

This Ministry was free for some time
from deliberate vendetta on behalf of
the many vested interests of this coun-
try. Suddenly, as soon as the Chinese
attacked this country and the Gov-
emment of India decided that there
shouid be a special programme of
consumers’ co-operatives, immediate-
Iy we found—and we Xnew exactly
from what sources it would come, and
one could almost predict it with cer-
tainty—that the attorneys of the
devils of all past ages came forward
and started attacking this Ministry for
no rhyme or reason.

Shri Thirumala Rao (Kakinada):
Can the House have some facts and
figures about the achievements of this
Ministry? We are being treated to a
lecture on ideological grounds always.

Shri S, K. Dey: The facts and
ligures have been given in the reports
that have becn submitted by the Minis-
try, and those facls and figures are
significant enough.

Even in co-operative  farming, we
have had about 700—800 farms under
the pilot projecis and about 700—300
outside the pi.ot projects. We have
now decided, after the Lucknow con-
ference, 1o eliminate the distinctlion
between the pilot and non-pilot for
convenience of operation by State Gov-
ernments. We expect that there will
be at least a thousand co-operative
farms established during the next
financial year.

I was talking about consumer co-
operatives. This is something where
I am quite sure the House will
give unqualified compliments to the
Ministry. I will quote statistics as
my hon. friend wants. Only five
months ago, it was decided by the
Government of India that there should
be a chain of consumer stores in the
country the wholesale stores support-
ed by primary consumer stores in the
big cities and towns. Originally, the
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idea wus that this programme of
4,000 primary stores and 200 wholesale
stores should be implemented in a
period of agbout three years. The
Ministry went out of its way to tell
the Planning Commission themselves
that this would not be good enough
considering the emergency through
which we are passing. If the co-
operative sector was to have an im-
pact on the priceline, if it was to act
as a deterrent to professional profi-
teers, we should move ahead with it
with greater speed. In three months.
70 wholesale societies and 700 primary
co-operative stores have been estab-
lished, and in the next one year, that
is, within on¢ year and three months,
we expect to establish in the country
a minimum of 250 wholesale stores
and 4,000 or more primary consumers’
co-operative stores,

An Hon. Member: Throughout India?

Shri § K. Dey: Yes i big cities
and towns above 50,000 population.
Along with this, we realise that it ;s
not enough to hold the priceling in
urban areas alone, Eighty per cent
«f the people live in villages; there-
fore, something must be done for the
rural people, in particular. We did
not want 1o starl separatc consumer
stores in villages. Therefore, we said
:hat we would try to help the marke!-
ing socicties, the marketing unions and
the primary co-operative societies
wvhich are taking up service functinns
today. Gradually, in phases, we will
spread thiz to> all the co-operative
societies, according to their aptitude.

So  essential  consumer needs  in
rural areas also will be attempted to
be met through the primary servies
co-operatives and marketing societlez,
und they will have interlinking with
the wholesale stores for supplies. In
order to make sure that these whole-
sale stores are not left at the mercy
{ many interests in the country who
like profiteering, Government has gone
out to establish special agencies, spe-
vial reservations of textiles... .
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Dr. M. S. Aney (Nagpur): What is
the minimum number of members re-
quired to form a primary society in a
rural area?

Shri S. K. Dey: An area with a
population of, I think, 500 families can
have a primary consumecr society.

Dr. M. 8. Aney: No condition for
membership?

Shri S. K. Dey: No condition.
Approximately for every 10,000 people
you can have a primary co-operative
society, whiech is considered viable
enough.

I mentioned about the consumers’

co-operative wholesale stores being
serviced by the Government for essen-
tial requirements of medicines, of
soaps, of oil, of textiles, securing
special reservation from manufac-
. turers both in the public sector
and in the private sector, and
I am wvery happy to report the
warn reception that we have re-
ceived to this idea from many recog-
nised and settled wholesale manufac-
turers of essential commeodities in the
country.

Co-operation as a concept cannot
grow unless there is co-operation in
every sector of the economy. There-
fore, we realised that simply confining
cur activities to the agricultural sector
of co-operation would not ultimately
iake us to the destination of sahakari
samaj or co-operative commonwealth
as we call it. There must be some
activity in cc-operation in every sec-
tor of the cconomy. Therefore, some
time ago, at our instance and with the
collaboration of the Planning Commir-
sion and the wvarious Ministries at the
Centre, six working groups were creat-
ed for studying the potentiality for
co-operation for the future and for the
present within the existing provision
of the Third Plan in various sectors of
the economy—for instance, industrial
co-operatives, transport, dairying,
fisheries, housing, industries, in the
Railways, Post and Telegraphs and
other sectors run by the Centre. These
working groups are expected very
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shortly to submit their findings. Once
these Teports have been received, it 1s
expected that these Ministries, the
Ministry of Community Development
and Co-operation and the Planning
Commission will get together, and
work up a balanced, integrated picture
of co-operation as it shculd emerge in
this country for the future, so that
we can for the present try to develop
co-operation in all the sectors under
the Third Plan, and more particularly
build up an even more significant sec-
tor of co-operati-n for the Fourth
Five Year Plan.

Co-operation ecannot grow unless
people understand what co-operation
1s, and the indivisibility of it. There-
fore, we have been placing the highest
smphasis on co-operative education,
both c¢n the part of the Government
func'ionaries, functionaries in co-ope-
rative institutions, and the general
public. We realised that if co-opera-
tion was to be a people's movement,
there was some contradiction in trying
to run the training and education pro-
gramme under the aegis of the Gov-
ernment, Theref.re, g vear ago the
entire responsibility for training and
educaton in co-operation was handed
over to the National Co-operative
Union, and now the S'ate Co-operative
Unions also are beginning to get them-
selves strengthened with additional
responsibilities that are being cast on
them on behalf of the National Co-
operative Union, It has also been de-
cided to introduce courses in co-ope=
ration in the universities, schools and
colleges, not merely in the curriculum,
but also for practices in universitie-,
c-lleges and even in high schools, Co-
operative siores are being opened s0
that the student community can get
its requirements cheaply and at the
same time they can get practice.

Shri D. N. Tiwary: Nobody raised
that point.

Shri K. C. Sharma (Sardhana): He
is telling what he is doing.

Shri S. K. Dey: I am giving a pic-
ture.... (Interruptions.)
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Shri Shashi Ranjan (Pupri): All is
for the fulure. Nothing in the near
future. How best have you controlled
the priceline?

Shri S. K, Dey: There are 70 whole-
sale stores and 700 individual consu-
mer stores in operation. Naturallw
you do not expect miracles; they do
not take place in the 20th century.
Even this is much more than what wo
ourselves expecied. By no means is
it expected thai co-operative consumer
stores would hold a monopoly of the
entire trade. It will be an ewil day
for this ccuntry when the monopoly
of business or manufacture is held by
any one particular sector, We visua-
lise tha!, in a mixed economy, such as
has been set for India as a goal, thal
there should be a proper balance bot-
ween the public sector, the privale
sector and the co-operative sector.
The more powerful the co-operative
secter, the more will be ‘ts influence
on the public sector on the one hand
and on the private sector on the
other. What exactly will be th=
impact of the co-operative movement
on prices or on integraled business of
manufacture in this country will de-
pend upon the extent to which we can
bring aboul an integrated cc-opera-
tive development in every sector of
the economy, That is what is being
attempied. There was no understand.
ing whatsoever that co-operation war
indivisible, The fact that people have
already begun in this country to talk
in terms of co-operative movement as
a balancing force is an indication tha'
progress 1s being made in  the righ!
drection. First we must have proper
understanding before we can have
proper action.

Some time ago the national co-
operative development corporation was
created by an Act of Parliament. We
have had its first meeting. When that
Bill was debated here, a desire was
expressed that we sh-uld have a more
predominant clement of non-officials
in the board and I guaranteed at tha!
time that there would be functiona'
committees and that we would try to
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give wider representation to non.
official elements. 1 am very happy to
say that we are creating four func-
tional committees with adequate re-
presentation for non-officials who will
be in a predominant position in ail
these committees. I oan claim that the
anarchy that used to rule at one time
in the cooperative sector yecars agc
when either Ministers or officials or
others used to hold kecy posts in the
c¢n-operative movement is now a thing
of the past. So far as Ministers were
concerned, only two months ago &
question was raised in this House and
I was pressed to give the names of the
three Ministers who were still holding
posts in co-operative movement des.
pite protests and our instructions 1o
the contrary. [ realise that it was a
good thing that I did not give the
names at that time, There were not
three; there were actually eight of
them and flve States were involved
But the fact that this House was
adamant to know the names of such
Ministers who defied the instruction:
was quoted to them and that was
enough as a deterrent for the future.
Within two months all the ministers
have resigned and we have no minister
anywhere in the co-operative move-
ment today. I am very happy to ro-
port it, but while I report this, this
also drives at another point, namely,
unless there is a wvigilant publie
opinion in democratic institutions.
whether in the co-operatives them-
selves or in the Parliament or in the
legislatures, it is impossible fzr any
minister or any ministry to impose
correct behaviour on an institution
like the co-operative. Therefore, it is
not entirely on the ministry that the
future integrity of the co-operative
movement will depend. T would plcad
for an equal vigilance on the part of
this Parliament sp far as they have
knowledge of anything which ic e
flagrant abuse of privileges in the
co-operative movement. The more
they can bring such things to the
notice of the ministry, the more effec-
tive they will make their instrument
in carrying out their behests, and we
hope also when hon. Members of Par-
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liament go back h me after the ad-
journment of Parliament, they will try
to convey Ehe same feeling to  thei-
counterparts in the State legislature:
because we want the State legislatures
to be equally vigilant about it

Even today thcre are a number of
officials holding key positions in the
co-operative movement but becausc
there is a better undersianding of the
temper of Parliament in this behalf i
have already received assurances [r:m
the States concerned that they wi'!
bring about amendments in the legis-
lation, laws and procedures in the near
future to bring about a change. In
fact, during the last three years there
has been a considerable change in tho
situation.

An Hon. Member: Name the States.

Shri S. K. Dey: It will not be pro-
per becausc I w:uld be much mor
effective in other ways, Now, to sun:
up, so far as co-operation is concern-
ed, we have brought about during
these four years of the working of tha
Department of Co-operation, cerlainly
substantial improvements in some sec-
tors of the co-operative movement, 2
considerably clearer understanding of
what the Sahakari Samaj must be
India and an acceptance of the actions
that must follow if the Sahakari Sama}
is to be real.

I also believe that therc is a certain.
ly much greater collective and indivi-
dual respect for integrity of function-
ing. 1 cannot say—I wish 1 could- -
that the co-operative societies all over
the country were completely free from
corruption and malpractices. After al!
co-operatives are not glass-houses.
self-contained. Co-operatives are
being run by the people of this cour-
try who represent the whole gpectrum
from the saint to the devil, all the
different sections of the community
that God created. Therefore, it is in-
evitable that the co-operative sector
also will have some reflection of that
spectrum. Of course, the effort will
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always be on behalfl of the ministiv,
on behalf of Parliament in turn, to sen
that there is integrity in functioning
and there is  efficiency in  operation.
and that there is substantial and sign'-
ficant progress. [ hope that we shall
be able, when we meet next, to rep.rt.
so far as the co-operative sector is
concerned, much botter progress in
some fields where progress iz not yet
significant, namely, in marketing and
processing; and certainly, 1 am aban-
lutely clear we shall be able to repo.t
very significant results in  the pro-
gramme of consumer co-operative
which has received very wide support
all over the country. Now, Sir. coming
to the subject of community aeveiop=
ment. ...

Shri Gauri Shankar Kakkar: May 1
know what is the reaction of the hon.
Min:ster in  respect of those Stales
which are still reluctant and are no'
coming in on the footing which (he
hon. Minister has suggested?

Shri 8. K. Dey: Sir, in thcory all
the States are agreeing as to common
p-licies. The difficulty is, where no
co-operative  public  opinion exists,
under the s'ress of competing prior:-
livs, co-operati:n  becomes the frst
casualty, and that is where we are tr, -
ing our utmost. ] believe, Sir, T men-
tioned that four eastern States, in par-
ticular, in many ways did not have
their totality an operation equivaleut
fo rne forward district in the State of
Maharashtra. It is really surprising
that it can rcally happen, but it is =o.
When this realisation came to the
castern States, of course. they .l
very shocked. They wanted additional
help. So we went out of our way 10
secure special assistance of Rs. 1 crore
from the Planning Commission to
assist the eastern States. It tok us
nearly a whole year to get the eastern
States to work up some programme
for the utilisation of these additionai
funds which we were prepared to give
to them. It only shows that you do
not build a people's movement by fiat
from governmental offices. A peoples
movement can only grow in health
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when there is a pressure froe orga-
nised public opinion. Unfortunately,
in some of the States that public opi-
nion never existed. It is only now
that by comparison with other forwaril
States some sort of competition and,
at least, public awareness of the de-
ficiencies in co-operation are begin-
ning to emerge.

Coming to the question of commu-
nity development, as I look back on
the past 11 years, we see that commu-
nity development has had four clear
phases, In the beginning of 1952 we
started with the official phase, with a
governmental organisation trying to do
good to the people. Soon it was rea-
lised that it was very difficult to do
good to the people from top such as
can endure; people must be a party to
the planning of that good for them-
selves, Therefore came, in the year
1955, the next phase of operation. We
call it the advisory phase where nomi-
nated members were associated with
officials at the block level to plan the
programme and assist in the imple-
mentation. In actual practice we dis-
covered that more often than not good
adviee wag left unheeded, and bad
advice was treated as an excuse for
inaction or indifference in action. So,
Sir, came the next phase, the repre-
sentative phase, in 1959; with the
starting of the Panchayati Raj in the
State of Rajasthan and then proceed-
ing in other States. Now a new stage
has arrived. Perhaps, it has been pre-
cipita‘ed, in a way, by our situation
with our -very powerful neighbour,
China. As this House is aware, we
have now started. what we call a Vil-
lage Volunteer Force. This was in-
augurated by the Prime Miruster an
26th January. This programme has
begun to take roots gradually, very
slowly, but fairly steadily. With this
Volunteer Force we are expecting to
build up a live movement of womon
and of youth in the villages.

We make a strange discovery as we
look back. as we even read the lite-
rature on the Community Develcp-
ment Programme, that it takes abaut
3-4 years before a concept begins to
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become a reality, In other words, ¥
demands about 3-4 years of educatiot:
of public opinion to be ready for re-
ceiving a new concept. I ac, there-
fore, not at all sorry that this pro-
gramme, from which so much is ex-
pected by this House, people outside
and different countries in the world,
does not seem to move just by the
magic wand, as we say.

My hon. friend, Professor Ranga,
gave me compliments which ] hardly
deserve. If really I had such a tre
mencous hold over the governmental
organisation, over the Panchayati Raj
institutions in the country and the co-
operatives that I just press a button
here and the whole country vibrates
and reverberates with the impulses
that I shall send from here, I am quite
certain that the Community Develop-
ment Programme, especiall; the
countryside, would have been totally
different from what it is today, I
wish I had really merited the compli-
ments which he showered on me.

I could not quite appreciate il, when
he said that instead of the ballot we
should have the lottery for elections.
It is really extraordinary that an out-
standing person with such an out-
standing mind should get so lost cham-
pioning all Inst causes in the world
that he should not see the absurdity
of the very proposition that he made
when he said that elections to the
Parliament must be made by the nor-
mal methed, elections to the State
Legislatures must be made by the nor-
mal method, but when the viliagers
elect their own friends for dealing
with the ordinary day-to-day things
of the village, but they are not com-
petent tp elect their representative,
they should go and do lottery.

I am also very sorry that he quoted
from the journal (Kurukshetra) As
a matter of fact, it was not the view
of the Ministry. The way he mention-
ed it appeared, al least I interpreted it
so, that the Ministry had given ell
these views against the working of the
Panchayati Raj institutions in India.
The very title of the article was that
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it was a national debate on Panchayati
Raj in the University of Delhi. Natu-
rally, when there is a debate among
students, there will be two sides, and
we were open-minded enough to pub-
lish the extract of the debate without
any reservations. We thought that the
people in the country must see both
sides of the guestion. ’

Coming back to Community Deve-
lopment, this Ministry, as I mentioned
last year, and I think it will bear
repetition this time also, has few terms
of reference. If we do not understand
and accept these terms of reference,
we will be very far off the track in
our judgment of the activities of this
Ministry. The first term of reference
was that it should establish the na-
tional extension service. There was a
clear pattern—the block development
officer, extension officers, ths gram
sevak and other appropriate staff,

The second term of reference is that
it should build up people's organisa-
tions, that is, co-operatives on the one
hand and Panchayati Raj institutions
on the other and then youth organi-
sations, women's organisations and
other organisations which can take up
development on behalf of the people.
Then, it should take up training and
education of the functionaries, both
official and non-official. It should bring
about a change in the climate of
acveptance by the village people and
of improvement in practices. It should
bring about co-ordination of activities
between different agencies at the
ground level. It should act as the
vakil for the dumb and the mute in
the rural sector and try to help their
cause with the powers that are in the
Centre, in the States and elsewhere.

As this House is aware, we have
already established about 5.100 and
odd blocks, some of them pre-exten-
sion, some first-stage, some second
stage and some post-gsecond-stage. All
these blocks have been staffed accord-
ing to the pattern prescribed. Com-
plaints are made that the blocks are
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overstaffed and are top-heavy. 1 do
not know what I can do to disabuse
the minds of people on this question.
The only staff separate from tachnical
functionaries that we have in the block
is one Block Development Officer for
co-ordinating the activities of differ-
ent specialised agencies, Extension
officers are technical representatives of

the technical departments in the Siates

to extend the specialisation of the spe-
cialised departments for servicing the
people, Certainly, a doctor for 60,000
to 70,000 people is not an excessive
staff,

Shri Vasudevan Nair (Ambala-
puzha): But you do not have doctors;
yvou only have block officers. -

Shri S, K. Dey: I said, one block
officer. We also have doctors but,
unfortunately, there is a shortage of
doctors. [ will come to that later.
We have one agricultural extension
officer for 60,000 to 70,000 people; one
animal husbandry officer, one social
education officer; one mukhya sevika
for 35,000 women

Shri K. C. Sharma: What is the
quantum of work that they  have
done?

Shri §. K. Dey: I am coming to
that. Nobody questions the need for
servicing these subjects in the rural
areas. The question arises—and this
has very great validity—that what-
ever staff we have namely Gram
Sevaks or extension officers, must do
what they are paid for. We have
tried to ensure that we recruit peo-
ple who have the necessary technical
qualifications. 'Technical institutions
are being improved for giving them
better quality of training, both prac-
tical and theoretical. We are trying
to see that we give them a proper
approach to the community develop-
ment programme by giving them
training again in specialised institu-
tions, rather specially set-up institu-
tions in community development ap-
proach and in extension approach.
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‘We are trying to see that officials and
non-officials receive their training to-
gether so that there is cross-fertilisa-
tion of ideas and impacts of mind
and heartt When we send these
people out to the blocks, if there is
a vacuum in leadership, naturally,
except for the few who move under
their own steam, they would tend to
feel lethargic. What is the remedy
for jt? Therefore, in order to prod
people who are not functioning pro-
perly and to support and encourage
people who are doing their work
well so that they do still better, we
initiated the programme of Pancha-
vati Raj. Now, it will be argued that
Panchayati Raj again is manned by
representatives who do not have
adeguate competence. It has been
argued here that they are being
cheated by block development offi-
cers because they are illiterate or
they do not have intelligence or they
do not have aptitude. It is a wvery
difficult question. I do not know how
to answer it. 1 can answer for a
Government officer so far as his train-
ing is concerned, so far as his com-
petence is concerned., But if a non-
official representative of the people
who is elected by the people them-
selves with their eyes open, in a
secret ballot, not with open hands, if
those people are not selected pro-
perly, what can a Minister do about
that, on behalf of this House, I would
like to know. What can I do?

Now, we are trying to see that
gradually the leaders, who are elect-
ed, themselves get training. There-
fore, institutions have been set up,
training centres for panchayat secre-
taries and there are 80 of them and
training for Panchayati Raj function-
aries like presidents of panchayats,
panchs, wup-sarpanchas and all that.
We have a provision for 150 pancha-
vati raj training centres and we are
trying to build the centres particu-
larly under non-official auspices so
that they have the approach of the
non-official, the approach of the social
worker. In order to train the train-
ers of these Panchayati Raj train-
ing centres, we have established a
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Trainers Training Centre for Pancha-
yati Raj under the all-India Pancha-
yati Parishad headed by no less a
person than Shri Jai Prakash Narain.

Dr, M. S, Aney: Was there a gen-
eral complaint that for a lack of
trained personnel the Panchayati
Raj institutions were not doing their
work properly?

Shri 5. K. Dey: That is what we
are trying to do. We are trying to
give adequate training to the repre-
sentatives of the Panchayati Raj in-
stitutions, also to the secretaries of
the panchayats.

It is very difficult. Swimming is
not learnt on black boards. I plead
it is learnt only in water and when
people are thrown in water, ultima-
tely they either learn to swim or
sink, The experience is that very
few drown. But the vast majority
of pcople learn to swim and that is
precisely what hag been unleashed to
the country.

17.55 hrs,
[Mr, SPEAKER in the Chair]

We started the Panchayati Raj in
nine States, As hon. Members of
this House are perhaps aware, one
other State hag started Panchayati
Raj day before yesterday and that is
the State of Gujarat. Two other
States, Madhya Pradesh and Bihar,
have also enacted their legislation.
But for the Emergency that came in,
we would have had both the States
working on Panchayati Raj by now.
The Emergency stood in the way and
has somewhat delayed the consum-
mation of the legislation. Nevertheles
I have a promige of the Chief Minis-
ter, as recent as two days ago. I
asked him over the telephone because
1 knew that this House will be an-
xioug to know what is happening in
the States, I have been told, and in
fact I have been authorised to an-
nounce, that the Bihar State will im-
plement Panchayati Raj in four dis-
tricts on the 15th of August and in
phases complete it in the rest of the
13 districts by the 15th August, 1864
at the latest.

Some complaints have been made. . .
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Shri Bibhuti Mishra (Motihari): So,
after the completion of the Third
D’lan, Bihar will have Panchayati Raj?

Shri S. K. Dey: | said, 15th August,
1064 at the latest. We are trying
to speed up. Naturally, the. State
Governments have their own limita-
tions, I do not wish to hustle any-
body against his wishes. ' It is not
good for them. It is not good for the
programme.

Complaints have been made about
combination of revenue and develop-
ment functions in the Block Develop-
'ment officers. Here also, the Chief
Minister of Bihar State in which alone
this particular system works, has given
asgurance that he is going to separate
revenue functions from development.
In fact, he has already given instruc-
tions to his secretariat to work out the
process so that it can be implemented
at a very early date.

We have begun the Youth and
women programme in a little more
significant way than we could do in
early years, Then years ago, women
were never in the picture in com-
munity development. Even if they
came forward, except for one or two
States in the south, they remained at
a distance of about a mile or a half
and saw from a distance what was
happening. Through the efforts of the
Education Ministry, schools have been
opened, and also as a result of many
agencies working particularly, the
Central Social Welfare Board, which
acted as a pioneer, a beginning has
been made in the field of women's
programme. There is certainly much
better enrolment of schoolchildren
girls, in the schools. About 40 per cent.
1 understand, of the girls between the
ages 6 and 11 today are enrolled in
the primary schools.

Shri D. N. Tiwary: The Minister has
much to say even now. Let us con-
tinue tomorrow.

Mr, Speaker: We will conclude. We
have to start Defence tomorrow.
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Shri Bhagwat Jha Azad (Bhagalpur)
By what time shall we conclude?

Mr, Speaker: Thai, the Minister
might tell us.

Shri Bhagwat Jha Azad: Members
may go away and the Minister . | .

Shri S. K. Dey: Another 20 or 25
minutes more,

Mr. Speaker: That is all right. Now,
hon. Members should bear with the
Minister at thig moment,

Shri S. K, Dey: As a result of the
better enrolment of girls in schools
in the villages, we have now better
staffing of women workers in the
blocks. I realise work among women
is an extremely difficult programme.
Conditions of life are still very hard
in the villages,

oY aredve © FAT AR T &g
oI AgTE 7

Shri 8 K. Dey: They have. That
is what I am saying. That can be

.- seen, Women come forward and  sit

ahead of the men in the meetings.

Shri K. C, Sharma: That they
cvervwhere do.

Shri 8. K. Dey: They have also
taken to schools.

Shri Balmiki: I want to ask, how far
they have emerged from purdah,

Shri S. K. Dey: Almost in every
panchayat. ... ..

Mr. Speaker: To the extent that
these men have allowed them,

Shri 5. K Dey: There are com-
plete women panchayats also function-
ing in the country. There are women
coopted members in every panchayat
sainiti and zilla parishad. There are
also women in village panchayats in
fairly large numbers.

Mr, Speaker: Are they in purdah
there alse?
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Shrl 8. K. Dey: The question of
purdah does not arise. They may be
in purdah elsewhere. In the work-
ing of the Panchayati Raj institutions,
they leave their purdah behind if at
all,

18 hrs.

Shri Kashi Ram Gupta: They do not
leave it behind but they sit there
with purdah only,

Shri B, S, Murthy: Not always.

Shri S. K. Dey: We have been asked
over the past years to concentrate on
agriculture as the primary activity. I
am very happy to report that we have
at last asked the State Governments to
ensure that the gramsevaks will be
given only one set of tasks related to
agriculture in itg wider sense, namely
agriculture, animal husbandry, minor
irrigation and soil conservation and
co-operation related to agriculture; the
gramsevaks will have no other func-
tion.

In fact, in order to improve the
working of the agricultural program-
me, we have changed the pattern of
the comrmunity development budget.
In the earlier budget, we had Rs. 12
lakhs, of which Rs. 3.40 lJakhs used
to be given for agriculture. Then, we
increased it to Rd. 4.50 lakhs for agri-
culture. Since the emergency, we have
added one lakh of rupees more for
agricultura] programmes, cutting out
programmes of amenities in the blocks
and considerable emphasis is being
given to it, more particularly, because
of the emergency, on the production
of protective food, vegetables  fruit
cultivation, poultry and fishery. For
instarce, in the State of Orissa, 48,000
village tanks have been handed over
to the village panchayats for stocking
the tanks with fish fingerlings. The
Department has a plan for supplying
30 million fish fingerlings during the
next two years so that every acre of
water can be covered with fisheries.

Shri Raghunath Bingh (Varanasi):
In Rajasthon also?
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Shri S, K. Dey: In Rajasthan, of
course, you do not have tanks, and,
therefore, the question does not arise.
If tanks are available, then certainly
it can be considered.

Shri Raghunath Singh: What about
the hon, Minister's constituency?

Shri 8. K. Dey: My constituency does
not have water. The people there
bathe in sand, We are trying to see
il some water can be secured.

In the field of training and education
on community development, again . .

Mr. Speaker: If his constituency has
not goi water, where has he been
learning thig swimming?

Shri S. K, Dey: I was born in a.
country which does not belong to me
any ;onger. . .

Shri Vasudevan Nair: He is a
stranger to his constituency.

Shri §. K. Dey: ....That was just
the opposite of the territory which 1
have accepted as my constituency.

In the field of training and education,
I do not like to say much here, be-
vause we have had many discussions
in this House, and [ have given some
figures of the panchayati raj training
centres. The report gives indications
of a very large number of training
centres, nearly 100 for gramsevakas,
forty to fifty training centres for gram.-
sevikas, and mukyasevikas, and then
for social education organisers, then
10 block development officers training
rentres, and we have training centres
practically for all types of function-
aries, both officials and non-officials.
In order to ensure that in deciding the
curricdlum of the training programme
and policies for training and educa-
tion, we get the most representative
non-officia] opinion in the country, we
have now a nationa] council of study
and research on community develop-
men!, consisting of a very large ele-
ment of non-official representatives
from various walks of life, including
the two Houses of Parliament
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1 'mentioned also about the village
volunteer force. The intention is to
train at least 10 million young men
and women from the villages and
build this vounteer force around youth
clubs and womens clubs,

We are also establishing simulta-
neousty what we cal] defence labour
banks in villages, which after the
needs of defence are over, can be
switched over exclusively as village
labour banks to utilise to the fullest
extent of labour of the village
people, and the local resources.

Shri Vasudevan Nair: May I know
whether he has strictly instructed the
State Government that there should
not be any political discrimination in
the formation of the village volunteer
force? There are many complaints like
that.

Bhri S. K. Dey: The village
volunteer force is open to all sections
of the community regardless of sex-
political affiliation, religion, caste or
creed.

Shri Vasudevan Nair: So it will be
observed?

Shri 8. K. Dey: For Raksha Dal,
+which is a scheme of the Home
Ministry, I do not know; there may
be more selectiveness. 1 cannot
answer because I do not know enough
about it. But even there, 1 do not
believe there is any discrimination
between the different political bodies
in the country. If there is any
complaint anywhere, I should be most
happy to take it up. In fact, Shri
A. K, Gopalan took up this matter
sometime ago about Kerala and I have
written to the Chief Minister of
Kerala and am expecting a reply any
day. I do not believe we have had
many complaints. In fact, I do not
remember to have received a single
other complaint.

oft wew aten (TET) @ W W
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Shri 8. K. Dey: I am quite pre-
pared, if I receive the material . to
take up the question with the State
Government and satisfy the hon.
Member.

Now, there are certain problems
we are meeting in the implementa-
tion of the community development
programme in which I require proper
understanding and support from this
House. It is not enough to give me
support here or to give me the sum
I have asked for here. If these
programmes, which I am describing
now, are to be properly implement-
ed—and they are essentia] for deve-
lopment of the rural sector—in many
other sectors in government and
elsewhere, efforts have to be made
which are completely outside my
purview.

One problem is that we have yet to
develop suitable incentives and deter-
rents in the panchayati raj institu-
tions. In other words, we have to
devise measures by which we can
reward panchayals and we can also
punish people, who as represen-
tatives are misbehaving, who are tak-
ing advantage of the resources
placed at their disposal. This is a
matter which is being thought of.

. Shri Sonavane (Pandharpur): A
good idea.

Shri 8. K. Dey: There should be
training in democratic leadership. I
have mentioned that we are trying to
give institutional training, peripatic
training, to functionaries in the
panchayati raj institutions. But that
is not enough. If democratic leader-
ship is to grow from the ground,
democratic leaders from the top will



7857 Demands

have to give the lead in educating
their counterparts at lower levels as
to how a democratice institution must
function. That is where it is not
enough for a Minister by himself to
work alone. [ require the assistance
of all hon. Members of Parliament
not for supporting any particular
programme but to transmit to leaders
at the ground level as to how, for
instance, a democratic institution like
this Parliament functions here, how
different parties function on funda-
mental issues as one and how national
policies are actually forged. This
understanding has to percolate down
and it is not possible to do it by
institutional methods alone, of
course, we will try to do as much as
we can in institutions, but the actual
impact in the minds of the leaders
has to be brought about by the other
process I have mentioned,

Shri Somavane: I wish (o know
what happens in....

Mr. Speaker: He is not yielding.
Therefore, no hon, Member need
interrupt him,_

Shri S. K, Dey: One other prog-
ramme in which we have not made a
very significant success despite all the
efforts that we have made during the
years is rural industrialisation. As
the House is aware, because of the
difficulties experienced in this very
complex programme, the Planning
Commission has at last set up a new
committee under its own aegis to
undertake  firal industrialisation
programme in 47 selected districts, in
which a good number of represen-
tatives from various institutions are
included. In agriculture we make
progress because the land cannot be
transferreq from the villages into the
towns, Food cannot be produced in
cities, it must perforce be produced
in the villages. Therefore, africul-
ture must take place in the villages,
and assistance for agriculture must
reach the villages. But, in the case
of industries the situation is entirely
different. In this case the producers
are the villagers, the surplus labour
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from land. The means of employment
of that surplus labour is largely in
the hands of entrepreneurs who
follow the path of least resistance.
They concentrate on big cities, and
therefore, there is a tendency on the
part of industries not to migrate to
the rural areas; rather there is a
tendency for the village people to
migrate into the urban areas.

When we set up industrial estates,
we find that they suffer from shortage
of raw materials. For lack of iron
and steel, non-ferrous metals, proper
transport and electricity, a large
number of rural industrial estates
which have been set up in different
parts of the country at considerable
expense on behalf of the Ministry of
Commerce and Industry are infrue-
tuous today. These are difficulties
which I cannot solve because they are
not within my purview, and even the
individual Ministries cannot solve
them, becausg there are competing
pressures on them, and it is here
that I require the assistance of Parlia-
ment to place proper emphasis on
the subject not of rural industries but
rura] industrialisation as such, so
that all the corollaries to rural indus-
tries may be met by the different
Ministries.

Similarly about the weaker gections.
As you know, we have been doing a
tremendous lot so far as financial
assistance is concerned <from the
Centre on different schemes, but at
the ground level, because the weaker
sectiong are weak, they cannot take
advantage of ‘the |assistance to the
same degree. Two plants planted at
the same time, receiving the same
manure, do not necessarily grow at
the same rate. That is exactly what is
happening in the rural section. Des-
pite all the efforts of the Government,
we do not seem to be making a very
significant headway with tne weaker
sectiong of the community.

1 must mention to this House three
or four forces against which we have
to work in doing the behest of this
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House in the field of co-operation and
community development. One is the
large number of people who want to
continue functioning as mahants
politically speaking, what you call
mahant shahi, a group of people who
were samants and who wish to be
samants in the places vacated by the
old samants, and a large number of
people who have been making money
in very questionable ways who would
like to control the Government
organisation, the people and every-
body with the resources that they
possess. These are the forces against
which this Ministry is pitted iy the
implementation of the programme
which has been entrusted to it

There is no short cut to heights.
Heights are always covered by zig-
zag ways, and one has to move wvery
slowly. A country cannot be cata-
pulted ahead of its leadership. So far
ag the people are concerned, they are
progressive enough. It is mot a ques-
tion of the willagers’ attitude not
having changed. The Indian villager
is the most progressive of all the
people I have met anywhere in the
world. Give him assistance and make
it easily available to him, with the
security of its repetition in the future,
and you will find the most progressive
human element in him. But in order
to see that this happens he is to be
serviced through a middle agency the
leadership, whether that leadership is
the institution of panchayati raj or of
co-operatives, or of the youth men and
women of the weaker sections of the
community, T do not know how to
build up that leadership fast enough.
1 do not seem yet to have discovered
the shortcut to that complex
problemm of creating democratic
leadership in a country which has
been in ignorance and darkness for
centuries, Certainly 2500 years can-
not be compressed in two years or
even, if I may say, 25 years. We realise
that we have just begun to pierce the
facade that worked at the ground
level. Of course there is democracy
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in Parliament; there is democracy in
the legislature. But in the name of
democracy there was umadulterated
naukarshahi, poonjishahi, mahant-
shahi and samantshahi at the ground
level. ... . (An  Hon. Member:
Leadershahi also) That facade is
being broken and a new churning has
been created. As a result of this
churning it is inevitable that much
of the flith with the first churning
will come to the surface. It was
inevitable but if we carry on with
faith and continue to churn....

Shri D. C. Sharma
You are Lord Shiva,

(Gurdaspur):

Shri 8. K. Dey . . . if we continue,
all of wus collectively, to churn
nectar will begin to emerge to the
surface. Whether in the fleld of co-
operatives. ...

Shri Balmiki: Who will drink the
nectar?

Shri 5. K. Dey: People of India.
Whatever success we have achieved
inspite of our pronounced failings, is
because of the large support both
positively and negatively we have
received from Parliament because
when we have done well and when
have made an honest effort we
have received the support and a pat
on the back to go ahead and strive
still harder; when we have failed we
have been prodded for@efully enough
to be kicked off our position of com-
placency. I would like that this House
maintains its vigilance not merely in
respect of this Minisiry but also is
good enough to spread it out to the
extent possible to their counterparts
down below in the States, at the dis-
tricts at the block and the wvillage
levels. If that begins, new leader-
ship will begin to spring from below
and the ocean which has begun to
rise instead of flooding this country
will begin to help the irrigation of the
country so that we can have bumper
crops in the future. Symphony always
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begins after a certain amount of
anarchy in the stage of alapana.
Alapana has really begun,

Shri D. C. Sharma: Now, you are
our Tan Sen.... (Interruptions.)

Shri S. K. Dey: I can only say hat
when I meet this House again, next
time, for the next year's Budget, as
I go re-dedicated to the task, with
the many suggestions, support and
even criticisms that have been given
to us during this debate, we shall be
able—the Ministry, the Ministers and
their counterparts in the States and
the hundreds of thousands of institu-
tions—to give a much better account
of the year that is still ahead of us.

I thank you for giving me this
opportunity,

Shri Sonavane: rose—

Mr, Speaker: Ordere, order. The
question is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the order
paper, be granted to the Presi-
dent, to complete the sums neces-
sary to defray the charges that will
come in course of payment dur-
ing the year ending the 31st day
of March, 1964, in respect of the
heads of demands entered in the
second column thereof against
Demands Nos. 6, 7 and 114 relat-
ing to the Ministry of Community
Development and Co-operation.”

The motion was adopted,

[The motions of Demands for Grants
which were adopted by the Lok Sabha
are reproduced below—ED.]

CHAITRA 14, 1885 (SAKA)

for Grants 7862

DeEmanp No, 6—MimvistRy oF Com-
MUNITY DEVELOPMENT AND Co-
OPERATION

“That a sum not exceeding
Rs. 26,88,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending 31st
day of March, 1964, in respect of
‘Ministry of Community Deve-
lopment and Co-operation.”

DemanDp No, 7—ComMmmMUNITY DEVELOP-
MENT PROJECTS, NATIONAL EXTENSION
BERVICE AND Co-opmncm,

“That & sum not exceeding
Rs. 3,62,52,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1964, in
respect of ‘Community Develop-
ment Projects, Nationa] Extension
Service and Co-Operation.’ "

Demanp No. 114—CAprTaL  OURLAY
oF THE MiNIsTRY OF COMMUNIRY
DEVELOPMENT AND CO-OPERATION

“That a sum not exceeding
Rs, 29,33,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1864, in
respect of Capital Outlay of the
Ministry of Community Develop-
ment and Co-operation'.”

18.22 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, April
5, 1963 /Chaitra 15, 1885 (Saka).
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CoLUuMNS
ORAL ANSWERSTO QUES-
TIONS . . 7621—57
5.Q. Subject
No.
701 D.V.C. Navigational canal 7621-22
717 D.V.C. Canal. 7622—24
702 Eradication of famine . 7624—27
705 Marking of drug prices on
cartons, . u . 7628—30
708 Joint power pool of Pubjab
Delhi and U.P. . 7630—33
709 Complaints of income tax
evasion . 7633—35
711 Ayurvedic graduates . 7635—41
712 Gold declared under Gold
Control Rules. . . T641—43
713 Deposit Insurance Scheme. 7644-45
714 Indian currency in Nepal 7645—48
715 Sales Tax in Delhi 7648-49
716 Hindustan Housing Factory 7649-s0
718 Over-growth of Delhi. . 7650—54
719 Cost of living of salaried
persons. P H . 7654—56
720 Transmission of leprosy . 7656-57
WRITTEN ANSWERS TO
QUESTIONS 7657-85
5.0.
A
703 Rihand Hydel Power
House . 7657-58
704 Refinancing of export cre-
dits. . . . 7658-59
706 Rajasthan canul project 7660
707 Ayurvedic scriptures. 7660
U.5.Q0.
No.
1421 Smuggling . v ' 7660
1422 V.D. clinics in Orissa 7661
1423 Slum clearnace in Orissa . 7661-62
1424 Irrigation and power pro-
jects in Orissa . . 766263
1425 Income-tax arrears in
Orissa . 7663
1426 Malaria and ﬁlarla in
Orissa . 766365
1427 Aid India consortium ., 7665-66
1428 Dandakaranya project 7666—-67
1429 Duty on Indo-Ncpal Bor-
der trade. 7667-68
1430 Settlement of Samhal refu-
gees from East Pakistan. . 7668-69
1431
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Power shortage in West

Bengal. 7669-70
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WRITTEN ANSWERS TO
QUESTIONS—contd,

U.5.Q, CorLumns
No.
1432 Urban Dcvelopment of

Calcutta v . 7670-T1
1433 A.LD. loan to Indm 7671
1434 Mental Hospital at Shah-

dara, Delhi, . 7672
1435 Printing work of minis-

trics. . . . . 7672
1436 Hostel for working girls . 7673
1437 Health institutes 7673
1438 Expenditure tax . 7674
1439 Study tcam on farm im-

plements 7674
1440 Rural housing schcmcx in

Madras. 7674-75
1441 Medical colloges, . 7675-76
1442 Violation of foreign ex-

change regulation Act, 7676
1443 Licence fee for goldsmiths. 7677
1444 House rent allowance rules. 7677
1445 Sales Tax arrears in Mani-

pur i 7678
1446 Imphal water supp]y 7678
1447 PublicHealth problemsin

India, . = B 7679
1448 Licence fee fcr Kohlus .  7679-80
1449 Thermal plant at Kotha-

gudam. i 7680-81
1451 Tungabhadra Hydro Elec-

tric Scheme . . : 7681
1452 Demolition of jhuggis in

Delhi. . . . . 7681-82
1453 Smuggling of currency 7682
1454 Water charges for Class IV

employees quarters. . 7682
1455 Civil amenities in Rama-

krishnapuram, New Delhi 7683
1456 Family planning in Delhi 7683-84
1457 Pollution of rivers by

SEWage waters. 7684
1458 Sales tax evasion. . 7684-85

PAPERS LAID ON THE
TABLE—

The following papers were laid
on the Table:—

(1) A copy each of the follow-

ing Notifications under sec-
tion 159 of the Customs Act,
1962 :—

(a) G.S.R. No. 476 dated the

23rd March, 1963
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TABLE—contd.
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(b) G.S.R. No. 477dated the
23rd March, 1963. . .

(c) G.5.R.INo. 478 dated the
23rd March, 1963. . .

{d) The manufacture in Cus-
toms Bonds (General) Am-
endment Rules, 1963 pub-
lished in Notification No.
G.S.R. 479 dated the 23rd
March, 1963. )

(2) A copy each of the foIlnw-
wing Notifications under
section 159 of the Customs
Act, 1962 and section 38 of
the Centra] Excises and Salt
Act, 1944, making certain
further amendments to the
Customs and Central Excise
Duties Export Drawback
(General) Rules 1960:—

(a) G.S.R. No. 480 dated the
23jrd March, 1963 . .
(b} G.5.R.No. 481 dated the
23rd March, 1963. .

(3) A copy of the Central Ex-
cise (Sixth Amendment) Rules,
1963 published in Notifica-
tion No, G.S.R. 483 dated
the 23rd March, 1963, under
section 38 of the Central
Excises and Salt Act, 1944.

(4) A copy of the Gift-tax
(Third Amendment) Rules,
1943 published in Motifica-
tion No, G.S.R. 491 dated
the23ird March, 1963, under
section 46 of the Gift-tax
Act. 1054,

(5) A copy of the Indian Naval
Reserve and the Indian
Naval Volunteer Reserve
(Amendment) Regulations,
1963 published in Notifica-

[Damy Drcest]
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TABLE—conti
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tion No. S.R.0. 102 dated
the 23rd March, 1963, under
section 185 of the Navy Act,
1957. . " P .

REPORT OF ESTIMATES
COMMITTEE PRESENTED  7686-§7

Thirty-second Report was
presented. . . .

STATEMENTBY MINISTER 7687—98

The Minister of Economic and
Defence Coordination (Shri
T.T. Krishnamachari) made
a statement regarding the
mention of hisname'in conn-
ection with certain transac-
tions of a mine-owner opera-
ting in Orissa from Calcutta,

BILL INTRODUCED 7698
Export (Quality and Inspection)
Bill, 1963 . . .

DEMANDS FOR GRANTS  7698-7862

Discussion on Demands for
Grants in respect of the
Ministry of Community De-
velopment and Cooperation
concluded and the Dcmmds
were voted in full,

AGENDA FOR FRIDAY,
APRIL s, 1963/CHAITRA 15,
1885 (SAKA)

Consideration of Demands for
Grants in respect of the Mi-
nistry of Defence, and consi-
deration of the Pmrm: Mcm-
bers Bills.
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